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BREORE THE HON'BLE NATIONAL GREEN TRIBUNAL
1\ PRINCIPAL BENCH, NEW DELHI

Original Application No. 135/2024
And

Original Application No. 267/2024
IN THE MATTER OF:
Khusbu Singh ....Applicant(s)
Versus
State of U.P. & Ors. ....Respondent(s)

AFFIDAVIT ON_ BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED 24.10.2024 PASSED BY THIS HON’BLE
NATIONAL GREEN TRIBUNAL, PRINCIPALL BENCH, NEW
DELHI.

I, Sanjeev Kumar Singh S/o Shri Lal Sahab Singh, aged about 38
years, presently posted as Member Secretary, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), do hereby solemnly affirm and state

. on oath as under:

/Z,\:a-“f}— I say that I am the Member Secretary of the Respondent in the

present case and as such being conversant with the facts and

circumstances of the present case and I am competent to swear this

affidavit.

2 That the Deponent has taken over as Member Secretary of U.P.
Pollution Control Board on 21.12.2023.

3.  That it is most respectfully submitted that Original Application
No.-135 of 2024 and Original Application No.-267 of 2024 is

tagged with and the answering respondent is respectively

&é
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impleaded as Respondent No.-2 and Respondent No.-3 in the said
matters.

4.  That vide its order dated 24.10.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal), in the connected matters, has passed the following
directions:

..... 22. In these circumstances, we direct Member Secretary,
UPPCB and SEIAA, UP to explain as to how and is what
circumstances, consent and clearances were issued for
permitting mining activities in prohibited areas and that
too in violation of directions issued by Supreme Court.
Similar reply shall also be submitted by concerned
District Magistrates, Sant Ravidas Nagar (Bhadhoi),
Mirzapur and Prayagraj.

23. If no valid justification is submitted, Member Secretary,
UPPCB, Member Secretary, SEIAA, District Magistrate,
Sant Rvidas Nagar (Bhadhoi), District Magistrate,
Mirzapur and District Magistrate, Prayagraj shall

remain present before Tribunal on the next date.

5. That present matters are about damage to breeding ground of

Y \/\ X.@* ¥ Turtle Wildlife Sanctuary and aquatic life at Pyayagraj, Mirzapur

// : = ”—‘\ nd Sant Ravidas Nagar (Bhadhoi) by large scale illegal mining i.e.

s 00\0 A:'M ) Sand mining, using heavy pokland machines, dumper, tractor and
X, \}m Tf’“ \ Vn;},étor boats causing noise pollution and damage to ecology.

\’i /That the information about the status of mining leases covered

under Mirzapur region is as follows:
5 That the Divisional Officer, Forest Division, Mirzapur vide

its letter Ref. No.-3636/Mirzapur/37 dated 01.05.2017




663

addressing to the District Magistrate, Mirzapur has informed
the following:-
“...NOC to Mining leases (Sand Mining) has been
granted via E-tendering for short term...”
In pursuance to the above, the Divisional Officer, Forest
Division, Mirzapur vide its letter dated 01.05.2017 has
issued a No Objection Certificate to the mining lease to M/s
Prashant Maurya, Gata No-03 Mi, Khand-03, Village-
Gogaon, Tehsil-Sadar, District-Mirzapur.

That a Letter of Intent (LOI) has been issued to the
aforesaid unit vide Ref. No. 1706/Khanij/E-
tender/Sand/2021 dated 02.02.2021. A copy of the letter
dated 02.02.2021 is being annexed herewith as Annexure
No.-R/1.

That the Mining Department, Mirzapur vide Ref. No.-
1789/Khanij/K.S./2020-21 dated 12.02.2021 has issued a
Cluster Certificate in favour of Shri Prashant Maurya,
Address-Sundar Ghat, Mahuvariya Mirzapur regarding the
Mining Leases at Gata No.-03 Mi, Khand-03, Village-
Gogaon, Tehsil-Sadar, District-Mirzapur measuring Area-5.0
({,';(""',i‘, pSats ‘\ hectare). A copy of the letter dated 12.02.2021 is being
% : A annexed herewith as Annexure No.-R/2.

That the Directorate of Geology & Mining, Lucknow
vide Ref. No.-2021/3/11/53104 dated 24.05.2021 has issued

a Mining Plan in favour of the Project Proponent, Shri
Prashant Maurya, at Gata No-03 Mi, Khand-03, Village-
Gogaon, Tehsil-Sadar, District-Mirzapur. A copy of the
letter dated 24.05.2021 is being annexed herewith as
Annexure No.-R/3.

#
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That the State Level Environment Impact Assessment
Authority (SEIAA), vide EC Identification No.-
EC22B00UP125833 dated 05.12.2022 has issued
Environmental Clearance for Sand Mining at Gata No.-03
Mi (Khand-03), Village-Gogaon, Tehsil-Sadar, District-
Mirzapur measuring Area-5.0 hectare. A copy of the letter
dated 05.12.2022 is being annexed herewith as Annexure
No.-R/4.

That the UPPCB vide letter no.
172278/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZA
PUR/2022 dated 29.12.2022 has issued a CTO in favour of
the M/s Prashant Maurya, Gata No-03 Mi, Khand-03,
Village-Gogaon, Tehsil-Sadar, District-Mirzapur. A copy of
the letter dated 29.12.2022 is being annexed herewith as
Annexure No.-R/S.

The specific condition imposed in the above CTO dated
29.12.2022 in Point No.-03 is as follows:-

“...3. If the lease agreement expires prior to 31-12-2026,
then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease...”

In the light of the above condition and after cancellation
olf the mining lease by the District Magistrate, Mirzapur vide
its letter dated 29.05.2024, the UPPCB vide its letter Ref.
No.- H16160/C-2/NGT-71/2024 dated 27.08.2024 has made
CTO infructuous. A copy of the letter dated 27.08.2024 is
being annexed herewith as Annexure No.-R/6.

That the Divisional Officer, Forest Division, Mirzapur vide

its letter Ref. No.-3636/Mirzapur/37 dated 01.05.2017

-4-
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addressing to the District Magistrate, Mirzapur has informed
the following:-

“...NOC to Mining leases (Sand Mining) has been

granted via E-tendering for short term...”

In pursuance to the above, the Divisional Officer, Forest
Division, Mirzapur vide its letter dated 01.05.2017 has
issued a No Objection Certificate to the mining lease to M/s
Vijay Kumar Singh S/o Lal ji R/o Vill.-Dubar Kalan,
Lalganj District-Mirzapur at Gata No. 03 Mi, Khand-04,
Village-Gogaon, Tehsil-Sadar, District-Mirzapur.

That a Letter of Intent (LOI) was issued to aforesaid
mining lease on 29.06.2022, which has been subsequently
cancelled by the District Magistrate, Mirzapur vide its Letter
No. 7846/MMC-Khanij/2023-24 dated 20.01.2024. A Copy
of Letter dated 20.01.2024 is being annexed as Annexure
No.-R/7.

That State Level Environment Impact Assessment
Authority (SEIAA), vide EC Identification
No.EC23B001UP110597 dated 27.12.2023 has issued
Environmental Clearance for Sand mining at Gata No.-03 Mi
(Khand-04), Village-Gogaon, Tehsil-Sadar, District-
Mirzapur (Area-5.0 hectare). A Copy of EC is being
annexed as Annexure No.-R/8.

The aforesaid mining lease had not applied for CTO in
UPPCB & CTO has not been obtained by above aforesaid
mining lease.

That Regional Officer, UPPCB, Sonbhadra has sent a
letter to Mining Officer, Mirzapur vide ref. no. G1019/0.A.
No.-135/2024 dated 16.11.2024 to intimate whether the

5

-5-
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mining had taken place at the above mentioned 02 mines and
if mining has taken place then its duration. A copy of Letter

dated 16.11.2024 is being annexed as Annexure No.-R/9.

That the information about the status of mining leases covered

under Prayagraj region is as follows:

8

ii.

That in compliance to the directions passed by this Hon’ble
Tribunal in the captioned connected matters, the District
Magistrate vide its letter no.-864/,J0Vh0-2024 dated
05.11.2024 has directed the Divisional Director, Social
Forestry, Forest Division, Prayagraj, Additional District
Magistrate (Admn.), Prayagraj, Senior Mining Officer,
Prayagraj and UPPCB to provide the actual position
regarding the matter. A copy of the letter dated 05.11.2024 is
being annexed herewith as Annexure No.-R/10.
That in pursuance to the above letter dated 05.11.2024 and in
the light of the direction passed by this Hon’ble Tribunal, the
team of the officials mentioned above after collecting the
relevant facts and records prepared a detailed factual report
on 11.11.2024 alongwith relevant annexure. A copy of the
detailed factual report dated 11.11.2024 is being annexed
herewith as Annexure No.-R/11.
That based on the aforesaid report dated 11.11.2024 and the
information provided by the Regional Officer, UPPCB,
Prayagraj, status of the mining units in question from the
CTO point of view is given below :
a) That the Divisional Director, Social forestry Division,
Prayagraj vide its letter dated 06.09.2019 has issued no
objection certificate for mining activities at Gata No. 30,

Village- Paranipur-II, Tehsil-Meja, Prayagraj.

k
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That M/s Mahip Construction Gata No. 30, Village-

Paranipur-II, (Bara Shiv Temple to High Tension Tower)

& Amilauti Tehsil Meja/Handiya Prayagraj has obtained

EC from SEIAA on 05.10.2020.

That M/s Mahip Construction Gata No. 30, Village-

Paranipur-II, (Bara Shiv Temple to High Tension Tower)

& Amilauti Tehsil Meja/Handiya Prayagraj has not taken

CTO from the UPPCB and show cause notice has been

issued vide letter no. H-19629/C-2/NGT No 627/24 dated

11.11.2024 regarding imposition of Environmental

Compensation of Rs. 54,60,000/- for operating without

CTO. A copy of the letter dated 11.11.2024 is attached

herewith as Annexure No.-R/12.

b) That the Divisional Director, Social Forestry Division,
Prayagraj vide its letter dated 06.09.2019 had issued no
objection certificate for mining activities at Gata No. 29,
Village- Paranipur-I, Tehsil-Meja, Prayagraj and
subsequently mining lease was cancelled by District
Magistrate Prayagraj on 19.10.2019.

Divisional Forest Officer, Social Forestry Division,
Prayagraj vide its letter dated 09.11.2024 has informed
that mining lease in question at Khand No. 29 is outside
the Eco Sensitive Zone of the Turtle Wildlife Sanctuary.

That M/s Prakash Enterprises, Gata No. 29, Village-

Paranipur-I, (Vill-Pakri sevar border upto shiv mandir) &
Mavaiya, Tehsil Meja/Handiya, Prayagraj has obtained
EC from DEIAA on 05.11.2018.

That M/s Prakash Enterprises, Proprietor Shri Prakash
Chandra Shukla, Khand No-29, Village-Paranipur,

- y
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Tehsil-Meja/Handiya, Prayagraj has not obtained CTO
from the UPPCB.

That the Divisional Director, Social forestry Division,
Prayagraj vide its Letter dated 06.09.2019 has issued no
objection certificate for mining activities at Gata No. 32,
Village- Paranipur-IV, Tehsil-Meja, Prayagraj. Letter of
Intent was issued on 09.09.2022 which was cancelled by
District Magistrate, Prayagraj on 22.08.2024. No
Environment clearance was issued.

That M/s Singh Construction, Proprietor Shri Dhiraj
Singh Khand No-32, Village-Paranipur, Tehsil-Meja,
Prayagraj has not taken CTO from the UPPCB.

As per the joint report dated 11.11.2024, no mining
operation have been carried out by the mining lease in

question.

d) That the Divisional Director, Social forestry Division,

Prayagraj vide its Letter dated 06.09.2019 had issued no
objection certificate for mining activities at Gata No. 33,
Village- Paranipur-V, Tehsil-Meja, Prayagraj. Letter of
intent was issued on 25.01.2024 which was subsequently
cancelled by the District Magistrate, Prayagraj on
22.08.2024.

That M/s Gayatri Construction, Proprietor Smt.
Gayatri Singh, Khand No-33, Village-Paranipur, Tehsil-
Meja, Prayagraj has not taken CTO from the UPPCB.

As per the joint report dated 11.11.2024, no mining
operation have been carried out by the mining lease in

#

question.
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e) That the Divisional Director, Social forestry Division,
Prayagraj vide its Letter dated 06.09.2019 had issued no
objection certificate for mining activities at Gata No. 31,
Village- Paranipur, Tehsil-Meja/Handiya, Prayagraj.

That Smt. Shakuntala W/o Shri Punjab Singh Gata
No. 31, Village- Paranipur-III, Hitension Line Tower to
Nirmanadhin Hitension line Kandla, Bhuipara, Gondri,
Tehsil-Meja, Prayagraj (Area 5 Hectare) has obtained EC
from SEIAA on 05.01.2022 and the mining lease was
granted from 05.01.2022 to 04.01.2027.

That the UPPCB vide letter dated 20.05.2023 has
issued CTO in favour of the Smt. Shakuntala W/o Shri
Punjab Singh Gata No. 31, Village- Paranipur-III,
Hitension Line Tower to Nirmanadhin Hitension line
Kandla, Bhuipara, Gondri, Tehsil-Meja, Prayagra;.

The specific condition imposed in the above CTO dated

20.05.2023 in Point No.-03 is as follows:-

“...3. If the lease agreement expires prior to 31-12-2027,

then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease...”

In the light of the above condition and after

cancellation of the mining lease by the District
Magistrate, Prayagraj vide its letter dated 22.08.2024, the
UPPCB vide its letter dated 27.08.2024 has made CTO
infructuous.

Divisional Forest Officer, Social Forestry Division,
Prayagraj vide its letter dated 09.11.2024 has informed
that mining lease in question at Khand No. 31 is outside

the Eco Sensitive Zone of the Turtle Wildlife Sanctuary.

4
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f) That the Divisional Director, Social forestry Division,
Prayagraj vide its Letter dated 06.09.2019 had issued no
objection certificate for mining activities at Gata No. 34,
Village- Bhuipara, Gondri, Tehsil-Meja, Prayagraj.

That M/s Arun Kumar Singh, Gata No.-34, Village
Bhuipara, Gondri, Tehsil-Meja, Prayagraj (Area 5
Hectare) has obtained EC from SEIAA on 24.03.2023.

That the UPPCB vide letter dated 30.06.2023 has
issued CTO in favour of the M/s Arun Kumar Singh,
Gata No.-34, Village Bhuipara, Tandriya Gondri, Tehsil-
Meja, Prayagraj (Area 5.0 Hectare).

The specific condition imposed in the above CTO dated
24.03.2023 in Point No.-03 is as follows:-

“...3. If the lease agreement expires prior to 31-12-2027,

then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease...”

In the light of the above condition and after cancellation
of the Letter of Intent (LOI) by the District Magistrate,
Prayagraj vide its letter dated 29.05.2023, the UPPCB vide
its letter dated 27.08.2024 has made CTO infructuous.

That further Regional Officer, UPPCB, Prayagraj has sent a
letter dated 16.11.2024 to Senior Mines Officer, Prayagraj to
intimate whether the mining had taken place at the above
mentioned 06 mines and if mining has taken place then its
duration. The copy of the letter dated 16.11.2024 is attached
herewith as Annexure No.-R/13.

That the information about the status of mining leases covered

under Sant Ravidas Nagar (Bhadhoi) region is as follows:

i

10
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That the Divisional Forest Officer Bhadohi vide its Letter

no. 1182/ Gyanpur/33-1 dated 18.11.2017 has issued no

objection certificate for mining activities on aforesaid area in
district Bhadohi. A copy of the detailed factual report dated

18.11.2017 is being annexed herewith as Annexure No.-

R/14.

That the information about the M/s Giridhari Prasad Pathak,

S/o Shri Janardan Prasad Pathak, Gata No.-30, Village-

Purva, Tehsil-Gyanpur, District-Bhadohi region is as

follows:

a)  That the State Environment Impact Assessment
Authority (SEIAA), Uttar Pradesh vids EC
identification no. EC23B001UP122625  dated
08.012.2023 has issued an Environmental Clearance
for sand mining at Gata No. 30, Area- 4.047 hectare.
Village-Purva, Tehsil-Gyanpur, District-Bhadohi to
Shri Giridhari Prasad Pathak, S/o Shri Janardan Prasad
Pathak. A copy of letter dated 01.07.2023 is being
annexed herewith as Annexure No.-R/15.

b)  That the UPPCB has issued an CTO vide Ref.
n0.198330/UPPCB/Varanasi(UPPCBRO)/CTO/both/B
hadohi/2023 dated 29.12.2023 in favour of M/s
Giridhari Prasad Pathak, S/o Shri Janardan Prasad
Pathak, Gata No.-30, Village-Purva, Tehsil-Gyanpur,
District- Bhadohi. The copy of the CTO dated
29.12.2023 is being annexed herewith as Annexure
No.-R/16.

c)  The specific conditions imposed in the above CTO
dated 29.12.2023 in Point No.-04 is as follows:-

-11- 8’4
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“...4. The validity of this CTO is upto 31.12.2025 or
valid with the validity of current mine plan or current
lease period whichever is earlier. After this period this
CTO will become null and void”

In pursuance to the above condition and after

cancellation of mining lease by the District Magistrate,
Bhadohi vide its letter No.-303/Khanan Lipik/2024 dated
03.01.2024 the UPPCB vide its Ref. No.—H15953/C-6/Jal-
531/CTO Revoke/Varanasi/2024 dated 20.08.2024 has made
CTO infructuous. A copy of letter dated 20.08.2024 is being

annexed herewith as Annexure No.-R/17.

d)

That in pursuance to the information received from the
Mining Department Bhadohi vide its letter no. 635/
Khanan Lipik/ 2024 dated 09.11.2024 regarding the
default period on which mining activities was carried
without CTO on aforesaid mining lease. The UPPCB
vide its letter dated 14.11.2024 has issued a Show
Cause Notice for imposition of Environmental
Compensation for the default period from 29.12.2020
to 11.12.2023. A copy of letter dated 14.11.2024 is

being annexed herewith as Annexure No.-R/18.

That the information about the Shri Rana Pratap Singh, S/o
Shri Gajraj Singh, Gata No. 103, P.O-Jangiganj, Tehsil-

Gyanpur, District-Bhadohi region is as follows:

a)

That the District Environment Impact Assessment
Appraisal Authority, District-Bhadohi vide Ref. No.
516/Parya/DEAC/DEIAA/2018, dated 02.07.2018 has

issued an Environmental clearance to M/s Lalira

Buildcon Pvt. Ltd. for sand mining at Gata No. 103,

g %
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Area- 4.047 hectare. Village-Ibrahimpur, Tehsil-
Gyanpur, District-Bhadohi that was transferred to Shri
Rana Pratap Singh, S/o Shri Gajraj Singh,
Rambalanpur, Jangiganj, Gyanpur, Bhadohi by SEIAA
vide its Ref. No. 259/Parya/SEIAA/DEIAA-EC/2021,
dated 19.10.2021. A copy of letter dated 19.10.2021 is
being annexed herewith as Annexure No.-R/19.

That the UPPCB has issued the CTO vide its Ref. no.
176242/UPPCB/Varanasi(UPPCBRO)/CTO/both/Bha

dohi/2023 dated 15.02.2023 to M/s Sand Mine, Gata
No.-103, Village-Ibrahimpur, Tehsil-Gyanpur,
District-Bhadohi. The copy of the CTO dated
15.02.2023 is being annexed herewith as Annexure
No.-R/20.

The specific conditions mentioned in the above CTO
dated 15.02.2023 in Point No.-04 is as follows:-

“...4. The validity of this CTO is upto 31.12.2024 or
valid with the validity of current mine plan or current
lease period whichever is earlier. After this period this
CTO will become null and void”

In the light of the above condition and after
cancellation of mining lease by the District
Magistrate, Bhadohi vide its letter No.-303/ Khanan
Lipik / 2024 dated 03.01.2024, the UPPCB, vide its
Ref. No.-H1975/C-6/ Jal-536/CTO Revoke/ Varanasi/
2024 dated 14.11.2024 has made CTO infructuous. A
copy of letter dated 14.11.2024 is being attached

herewith as Annexure No.-R/21.

13- XA
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d)  That as per the information received from the Mining
Department, Bhadohi vide its letter no. 635/ Khanan
Lipik/ 2024 dated 09.11.2024, the said sand mine was
operated without obtaining consent. On the basis of
above information, UPPCB, vide its letter dated
14.11.2024 has imposed the Environmental
Compensation of Rs. 19,68,750/- against the mining
lease holder. A copy of letter dated 14.11.2024 is

being annexed herewith as Annexure No.-R/22.
iv.  That the further officials of the Forest Department, Bhadohi,
Mines Department, Bhadohi and UPPCB, Varansi have
jointly inspected the Mining sites of the Mining Leases at
Gata No.-30, Village-Purva, Tehsil-Gyanpur, District-
Bhadohi and Gata No. 103, P.O-Jangiganj, Tehsil-Gyanpur,
District-Bhadohi on 16.11.2024 in which no Mining
activities was found during inspection. The copy of the joint
inspection report dated 16.11.2024 along with photograph is

being annexed herewith as Annexure No.-R/23.

8. That it is pertinent to mention it here that out of 12 mining units
mentioned in the Hon’ble NGT order dated 24.10.2024, 02 units
namely M/s Rana Pratap Singh son of Gajraj Singh, Gata No. 103,
Village-Ibrabimpur, Gyanpur, Bhadohi and Girdhari Prasad
Pathak, Gata No-30, Village-Purwa, Gyanpur Bhadohi are
repeated. Out of remaining 10 mining units, UPPCB had issued
CTO to only 5 units after they were issued NOC from Forest

Department, Lol from respective District Administration and

Environmental Clearance from SEIAA-UP and subsequently these

i

CTO’s were also made infructuous by UPPCB.

-14-
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9. That the Annexure annexed to the present accompanying affidavit
are true copy of their respective original.

10.  That the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board is submitted before this Hon’ble Tribunal for kind

f

DEPONENT

perusal and consideration.

VERIFICATION:
NOTAR' NOTAR
Verifiedat ) v = on this the @, day of November 2024 that the

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

DE&%)NENT
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681 Annexure No- R/4

Government of India
Hinistr{nf Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Propament
SHRI PRASHANT MALIRAYA
sundar ghat mahuria mirzapur UP 231001

ENVIROMMEMTAL
CLEARANCE

Subject: Grant of Envirgnmentsl Clearance (EC) to the sed Progect Activity
under the provision of EIA MNotification EME regrﬂﬁig -

SirMadam
This iz in reference to your application for Environmental Clearance (EC)
in respect of project submifted to_the SEIAA vide |!:m:u|:||:|5.al number

SIAMUPIRINTI88172021 dated 21-Jul: 2022 Tha p:‘u‘tlcutars of the environmenial
:I&aranca granted fo the project :I'E as-below,

1.  EC Identification No. _-" nﬂmuquﬁ-ﬂ:u
2. File No. , 306 \\

T 3. Project Type ﬂmu Al

wn 4. Category \Rei ,-' )

w 5. ProjectiActivity Inr:ludinn 'm}ﬁtmu nfl'dnarah

a E Hama uf Pm,m .' M“‘H“iﬂpr‘p}eﬂ

o T. Mame of Empanwﬂrg-ﬂ'rw SHRI ﬁﬁ.ﬁlﬂfﬂ hALIRAY A
8. Location of Project omy '[:Har Fradesh

E 9. TOR Date 7 13 Dec 2021

The project details along with fermns and conditions are appended herewith from page
i 2 GawaTEs

e
Mentbar Secrataiy

and Virtuous Environmental Single-Window Hub)

Drate: D5M 272022 H-aml:lm Secretary
SEIAA - [LHtar Pradesh)

(Pro-Active and Responsive Facilitation by Interactive,

MNole: A valid envirgnmental cearance shall be one that has EC identincaton
number & E-Sign generated from PARIVE SH Please guofe identification

number in all Tuture correspgandence

THis i5 @ compuler generaled cover Dage.

EC entification Mo, - EC22E000UP125833 Fle Mo - T194-6508 Date of lague EC - 151272022 Fage 1ol 12
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Directorate of Environment, LLP,

¥ineet Khand-1, Garmtl Magar, Lucknow- 226530
E-M3i- desupko@yanod oom, 18isaua@yahea.com
Phone mo- 05222300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/79881/2021 & SEIAA, U.P File no-7194-6308

Dear Sir,

This is with reference to your application / letter dated 27-05-2021, 06-8-2021, 21-7-2022,
11-8-2022 & 07-10-2022 on above mentionad subject. The matter was considered by 701" SEAC in
meeting held on 11-11-2022 and 6737 SEIAA in meeting held on 22-11-2022.

& pressntation was made by the project proponent along with their consultant M/s
Environmental Research and Analysis, Lucknow, LLP to SEAC on 11-11-20232.

Praject Details Informed by the t and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The enwvironmental dearance Is sought for “Sand Mining Project™ at Gata No.- 03ml, Khand Mo.-
03, Village- Gogaon, Tehsil- 5adar, District-Mirzapur, ULP., {Leazed Area: 5.0 Ha.L
2. The terms of reference in the matter were issued by SEIAA, UP. Ref. no.
350/Parya/SEIAA/B308/2021, dated 13/12/2021.
3. The public hearing was organized on 18/08/2022. Final EIA report submitted by the project

proponent on 21,/07/2022.
4. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIASUP/MINST98E1/2021 |
2. Flle No. allatted by SEIAA, U.P 7194-6308 g o= 1
3. Name of Proponent Shri Prashant Maurya $/o Shri Vinod Kumar Maurya
4. Full c_::;é_spnnderxe address of proponent | Rfo- Sundar Ghat, Mahuaria, Mirzapur Uttar I
and mabile no. Pradesh
5. Name of Project Sand Mining Project
6. Project location [Plot/Khasra/Gata No.) | Gata No. 03mi Khand No.-03
7._Name of River_ River Ganga |
8. Name of Village Gogaon :
9. Tehsll Sadar |
10.Oistrict Mirzapur (U.P) ]
11.Name of Minor Mineral Sand Mining Project |
12. Sanctioned Lease Area (in Ha.) 5.0 Ha. '
13. Mineable Area (in Ha.) 4.3177 Ha. (Safety Margin 0. 6823 Ha.)
14, Zero level mRL_ NA |
15. Max. & Min mrl within lease area Maximum & Minimum mAL is 75.5 & 695 mAL
respectively.
16. Pillar Coordinates (Verified by DMO] Pillar Latitude(N) Longitude(E} | |
A 25°13'03.50°N | 82°15"13.70"E

EC Identification Mo - EC22B001UP125833  File Mo - T184-6508 Date of lasue EC - 05/ 272022 Page 2 of 12
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9 g 25°12'57.90°N | B82°15'18.80"E
c 25°12'52 40" | 82°15'11.80"E
D 25°12'sR.40°N | A2°15'07.50"E
17. ?cTtaiEebTagucﬂ Rezerves 195772 m"
18. Sanction Quantity as per LOI 1,00,000 m~ per year as per LOI
19. Total Proposed Production (In flve year) 5,00,000 m® in five year
_20. Proposed Production/year 1,00,000 m’ per year
21. 5anctioned Period of Mine lease 5Years
22. Method of Mining Open cast, semi mechanized
23, No. of working days 250
24. Working hours/day Bhours/day
25, No. Of warkers Appraximately 40
26, No. Of vehicles movement/day 33-40 Vehicles movement/day
27.Type of Land Government Land
_28. Ultimate Dapth of Mining 3.0 m |
29, Nearest metalled road from site MH-76 is 5.33 hm tcmar:l; ‘South direction from the
project site.
30. Water Reqguiremant PURPOSE REQUIREMENT [KLD)
Drinking water 0.50 KLD
Dust suppression 2313 KLD
Plantation 5.0KLD ]
Others [if any) =
Total 7.81 KLD (Approx. )

31. Name of OC| Accredited Consultant with
QC Mo
And period of validity.

Environmental Research and Analysis, Lucknow
(U.P]

Certificate No. NABET/ EIA/ 1922/RA 0200
Walid up to 30 Dec, 2022

32. Any litigation pending against the project
or land in any court

33. Details of 500 m Cluster Map & certificate

Letter Mo, 1785/ KHAMLU/K.SA/2020-21

issuad by Mining Officer Date- 12/02/2021
34. Details of Lease Area in approved DSR Page No- 19 5r. No- 3
5. Proposed EMP cost Rs. 18,85974/-
36.Proposed Total Project cost Rs. 97,00,000 /-
. Length and breadth of Haul Road 257m length and 6.0 m width
. Na. of Trees to be Planted 5000

. Monitaring period

Monitoring period 01/03/2021 to 31/05/2021

>l

The mining would be restricted 1o unsaturated zone only above the phreatic water table and will

not intersect the ground water tabie at any point of time,

(=%

specified in EIA Notification 14/09/2006.

This project does not attract any of the general conditions applicable on mining projects

7. The mining operation will not be carried out in safety zone of any bridge or embankment ar in
eco-fragile zone such as habltat of any wild fauna.

8. There is no fitigation pending in any court regarding this project.

8. The project proposal falls under category-1(a) of EIA Notification, 2006 {as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 11-11-2022 the State Level Environment Impact Assessment Authority [SELAA] In Its Meeting

EC Identification Mo. - EC22R001UP125833  Fila Mo

- T194-6308 Date of lasue EC - §5M1 22022

Page 3 of 12
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held 22-11-2022 and decided to grant the Emﬁcﬁ&nml Clearance to the title project for collection
of 1,00,000 m* /Annum of lease area of 05 ha subject to effective implementation of the following
General Conditions and specific conditbons:-

General condition:

1. This environmental clearance is subject to allotment of mining lease in favour of project

propanent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process

and or mining technology, modernization and scope of working shafl again require prior

Emvironmerital Clearance a2 per the provisions of EIA Notification, 2006 [as amended).

4, Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified

by competent authority along-with copy of the Enwironmental Clearance letter will be

displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months,

Mining and loading shall be done only within day hours’ time.

Mo mining shall be carried out in the safety rone of any bridge and/or embankment.

7. It shall be ensured that standards related to ambient air guality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinkiers and other dust
control majors should be applied to take-care of dust generated during mining operation,
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8. All neceszary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemead to have been cancelled.

9,  Parking of vehicles should not be made on public places.

10, Mo treefelling will be done in the leased area, except only with the permizsion of Forest
Department,

11. No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soll characteristics of the river bed /basin, where mining Is carred out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturh the,
velocity and flow pattern of the river water significantly.

14. 1t shall be ensured that there s no fauna depandant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SE1AA within 02 months,

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,

PCB and SEIAA within six months.
Hydro-gealogical study shall be carrled out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed fanticipated, mining shall not be carried out.

17. Adeguate protection agalnst dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCE and S5EIAS and
this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby willages shall be conducted to study economic
measures which can help in Improving the quallty of life of economically weaker section of
society. Income penerating projects/tools such as development of foddar farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent

2.
3.

oL o

EC Identification Mo. - EC22R001UP125833  File Mo - T194-6308  Date of lague EC - 05/ 22022 Page 4 of 12
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shall provide separate budpget for cnmmdeulnpmem activities and incomea panerating 55
pmgmmmeﬁ-

18, Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officar,

20. Separate stock piles shall be maintalned for excavated top soll, If any, and the top soll should
be utilized for preen cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22, An Emvironmental Audit should be annually carded out during the operational phase and
submitted to the SEIAA.

23. The District Mining Officer should guarterty monitor compliance of the stipulated conditions.,
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite datafinformation/maonitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA,

24, The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions indiuding results of monkitored data (both in
hard & soft copies) to the SEIAA, the District Offlcer and the respective Reglonal Office of the
State Poliution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be zant by the proponent to concerned Panichayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

28. Measures shall be taken for control of nolse level to the imits prescribed by C.P.C.B.

29, Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
iz to be undertaken, shall ba carried-out by the project proponent regularly at his own
expenses.

30, Measure for prevention & control of soil erosion and management of siit shall be undertaken,
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

31. Under corporate social responsibility a sum of 5% of tha total project cost or total Income
whichever is higher is to be earmarked for total lease peripd. Its budget is to be separately
maintained. CER component shall be prepared based on need of kocal habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

32. Possibility for adopting nearest three villages shall be explored and detaills of civic amenitles
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

33. The funds earmarked for environmental protection measures should be kKepl in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reporied to the Integrated Reglonal Office, MoEFE&CC, Gol, Lucknow, SEIAA, LU.P and LUPPLCE,

34, Action plan with respect to suggestion/improvement and recommendations made and agresd
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months,

EC Identification Mo. - EC22R001UP125833  File Mo - T194-6308  Date of lague EC - 05/ 22022 Page 5 of 12
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3a,

41.

43,

45,

47.

Emvironmental clearance [ subject to nﬁﬁﬁg clearance under the Wildlife [Protection) Act,
1572 from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtie in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken In consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left s0 that the habitat/nesting area s undisturbed.
The project proponent shall undertake adequate safeguard measures during extraction of river
bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected,

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requizsite quantity of water [surface water and groundwater), required for the
project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. it shall be ensured that there Is no leakage of oil and
grease in the river from the vehicles used for transportation.

Vehicular emizsions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

Frovision shall be made for the housing of construction Bbour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mabile tollets, mobfla STP, safe
drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve tha living conditions of construction labour at site).
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adeguate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be zent by the proponent to concerned Panchayat, Zila
Parishad) Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponant.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponant ta the concerned State Pollution Contral
Board as prescribed under the Environment (Protection) Rules, 1988, as amended
subseguently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEFRCL, Gol, Lucknow by e-mail.

The green cover development;/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ES| as per rule.

EC Identification Mo. - EC22R001UP125833  File Mo - T194-6308  Date of lague EC - 05/ 22022 Page & of 12
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specific Con ns: 687 57

1. Validity period of this EC is 5 years from the date of issue as the Lol has been Issued for a period
of 5 yaars or co-tarminus with the validity of current mina plan or current lease period whichaver
is earlier. After this period the EC will become null and vold.

2. In the absence of replenishment study, In compliance of Hon'ble NGT Order dated 06.05.2022
initially the EC will be operational till 31.12,2022. Permissible guantity and area shall be stricthy
limited to quantity and area mentioned in Lol or mining plan, whichever [s lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to
SEI&A, UP for amendment In EC for mineable guantity and maximum permissible depth for
mining based on scientific findings of replenishment study. Such study shall be placed before
SEAL for appraisal for next thres years to aszess rate of deposition and accordingly, mineable
production capacity and depth can be prescribed based on trends analysis, provided it is found
scientifically satisfactory by the SEAC, The placing of the study report SEAC Is mandatory for
initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project
proponant should be stricthy complied.

5. Acertificate from Forest Department chall be obtained that no forest land is involved in mining
or a5 a route and If forest land Is Invohved the project proponent shall obtaln forest clearance and
permission of Cantral and State Government as par the prowvisions of Forest [conservation) Act,
1980 and submit before the start of work,

&, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, fiora fauna etc.

7. i the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources ogther than pround water or legally valid source and permission
from the competent authority shall be obtained to use it.

2. Project Proponent should submit acthon plan for carmying out plantation at least & 1,000 plants J
ha of lease area. In this case, PP should prepars a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 5,000 plants, either on government
fand or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years, Survival of plants should not be less than the survival
rate notifled by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

8. In consultation with District Environment Authority or an Autherity nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 25 ha. Funds for the same
will be kept In a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concermed district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPLE for appropriate legal action and recovery of compensation,

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCL, Gol, Lucknow.
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12, Mumber of mining projects are coming ummt. Dapartment of Geology & Minas, GollP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SELAA, UP far evaluation.

13. Department of Geology & Mines, GoUP in consultation with UPSPCE will establish required
number of CAAOMS in district within a period of one year and submit peo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

14. Large number of mining projects are ongoing as well as new mining laases are coming up in the
district. A reference be sent to DGM and M35, 5PCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

15, If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immeadiately. Adeguate measures be taken for restoring
air quality and mining shouid commence only when air quality attains the prescribed standards.

16. In compliance of Hon'ble NGT Order dated 06.05.2022, Tor subsequent years, Project Proponent
shall submit fresh annual replenishment study to SEI&AA, UP for amendment in EC for mineable
quantity and maximum permissible depth for mining based on scientific findings of
replenishmant study. Such study shall be placed before SEAC for appraisal for next thres yaars to
assess rate of deposition and accordingly, mineable production capacity and depth can be
prescribed based on trends analysis, provided R 1s found sdentifically satisfactory by the SEAL,
The placing of the study report SEAC |s mandatory for initial three years,

17.NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining acthdity.

18. The project proponent shall install solar light in their site office.

19, During the submission of & monthly compliance reports, the project proponent should make sure
that the periadically taken site photographs should also be annexed along with the compliance
report.

20, Preference should be given to indipenous local spacies as per the consultation of the local district
Forest Officer.

£1. Link Road from the quarmy site to the maln road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

22. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

23. The project proponent should explore the possibilities of rainwater harvesting.

24, Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from leasa site to link road.

25, Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during oparational activity/vehicular movemant.

26. As per the propozed plan, plantation with area specific plant species, number of plants to be
plamted.

27. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

28, Submit the study report of lease area that the gquantity glven in Lol will be mined without
affecting the geo-hydrology of the River.

29, The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

30, At the time of operation, project proponent will comply with all the guidelines Issued by
Governmaent of India/State Govt./District Administration related to Covid-19.

1. Environment management in according to environmental status and impact of the project.

EC Identification Mo. - EC22R001UP125833  File Mo - T194-6308  Date of lague EC - 05/ 22022 Page & of 12

(3 Scanned with OKEN Scanner



29

32. During the school opening and closing tlmﬁagpnrtaﬂan of minerals will be restricted. 59

33, Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time fo
time.

34, No mining activity should be carrled out In-stream channel as per S5MMG, 2016,

35. Pakkamotorable haul road to be maintained by the project proponent.

36. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senfor Executive, who will report directly to the Head of the Organization.

37. Permizsion from the competent authority regarding evacuation route should be taken.

38. One month monitoring report of the area for air guality, water guality, Nolse level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

33. Provision for cylinder to workers should be made for cooking.

40, The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Departmeant
applicable norms and standard fixed by the Government.

41, Approach road kaccha s to be made motarable and tree saplings to be planted on both sides of
the road, Width of the haul road shall be more than & meter.

42, indigenous plants should be planted according to CPCB guidelines and in consufitation with local
Divislonal Forest Officer,

43. The project proponent shall in 2 years conduct detailed replenishmant study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

44, Provision for two toilets and hand pumps should be made at mining site,

45, Drinking water for workers would be provided by tankers.

46. Mining should be done by Bar scalping methods extraction (typically 0.3 0.6 m or 1 - 2 ft) as per
sustainable sand mining management guldelines 2016.

47, A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

48. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided In the recent CER notification No, 22-65/2017-1A.11l dated 01,/05/2018.

49, Health/Insurance card, Medical elaim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Diractorate of Environment along with the compliance report.

54, Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considerad az one of the activity in
CER.

51. The excavated mining material should be carrfed and transported In such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

52.5ubmit annual replenishment report certified by an authorized agency, In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

53. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
Matlonal park) Sanctuary prior permission of statuary committee of Mational board for wild life
under the provision of Wildlife [Protection) Act, 1972 shall be obtained before commerncemant
of work.

54, If In fulure this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based an the EIA shall be imposad. The lease holder shall mandatorily
foflow cluster conditions otherwise it will amount to viclation of E.C, conditions. If the certificate
related to cluster provided by the compeatent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.
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55. Projact falling within 10 KM area of W-ildﬁﬂan:tuaw i= to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

56. To avold ponding effect and adverse envirgnmental conditions for sand minlng in area,
progressive mining should be done as per sustainable sand mining management guidelines 2014,

37. In case it has been found that the E.C. obtained by providing Incorrect information, submitting
that the distance between the two adjoining mines s greater than S00mt. and area s less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C lssued will stand revoked.

58. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basls
for midterm review of conditions of Environmental Clearance.

59. The mining work will be open-cast and manual/semi mechanized [subject to order of Hon'ble
MGT/Hon ble Courts {g)). Heawy machine such as excavator, scooper atc. should not be emploved
for mining purpose. Mo drilling/blasting should be involved at any stage.

&0, it shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-aver i lezg, shall be left on both the banks of precize area to control and avold erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank anly.

21, The project proponent shall undertake adequate safepuard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

B2. The project propanent shall adhare to mining In conformity to plan submitted for the mine leaze
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.2. the distance from the bank of river to be laft un-worked (Non mining area), distapce
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
SEAS0N.

&3. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

B4, The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and infarmation on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carrled out and records malntained. For the
purposs, schedule of heaith examination of the workers should be drawn and followed
accordingly.

65. The critical parameters such as PM10, PM2.5, 502 and NOx in the ambiant air within the impact
zone shall be monitored periodically. Further, quality of discharged water If any shall also be
monitored [[TDS, DO, pH, Fecal Coliform and Total Suspended Solids (T35)].

&6, Effective safeguard measures, such as regular water sprinkfing shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.,

&7. It should be ensured that the Ambient Alr Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

&8. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

&3. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PMI0, PME.5, 502 and NOx, Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with tha State Pollution Control Board.
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70. Common road for transportation of mimﬁﬂ.&n be maintained collectively, Total cost will be 61
shared/worked out on the basis of lease area among users.

71. Proponent will provide adequate sanitary facility in the form of mobile tollets to the labours
engaged for the project work.

72, 5olid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separataly storage in bins and managed as per Solid Waste Managemaent rules,

73. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

74. Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once In three years for monitoring the change of river course by Directorate of
Geclogy and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPLCE.

75. The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be In the vernacular language of the locality concerned, within 7 days of the lssue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at hittp:/fwww.selaaup.in and a copy of the same shall be forwarded to the
integrated Regional Office, MoEFRCC, Gol, Lucknow, CPCE, State PCB.

76, The MoEFRCC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the Interest of environment protection,

77. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentionad above may result in withdrawal of this cearance and attract action
under the provisions of Environment {Protection) Act, 19885,

78. Any appeal against this environmental clearance shall lie with the Mational Green Tribunal, If
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

. Waste water from potable use be collected and reused for sprinkling.

. & width of not less than 50 meter or 108 width of river can be restricted for mining activities
from river bank. A condition can be Imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/fdentified under law. In case of violation, this parmission shall automatically
deem to be cancelied. Alsg, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the Mational Gresn Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Controf of Pollution) Act, 1981,
the Environment {Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other arders passad by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may imposze additional
erwirgnmental conditions or modify the existing ones, if necessary.

& 2
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62 This is to request you to take further ﬁ&?m action in matter as par provisions of Gazette
Muotification Mo. 5.0. 1533(E) dated 14,/09/2006, as amended and send regular compliance reports to
the authority as prescribed In the aforesald notification.

Copy, through email, for information and necessary action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow [email — soenvu reditfmail.com|

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
ird Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
{email = sudheer.ch@gov.in)

3. Deputy Director General of Forests (C], Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H", Aliganj, Lucknow —
226020 (email = rocz.lko-mef@nic.in)

4. District Magistrate Mirzapur.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomiti Nagar, Lucknow-226010 [email = ms@uppch,oom)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

{Ajay Kumar Sharma)
Member Secretary, SEIAA

Validity wn

DCaguially sign
Sacoret
hMember
Dl 12057202 35 PM
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Annexure No- R/5

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

172278/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Date: 29/12/2022
To,
M/s
PRASHANT MAURYA
Gata No-03 Mi, Khand-03, Village- Gogaon, Tehsil-Sadar, District- Application Id-
Mirzapur MIRZAPUR,231001 18970382

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 1is hereby granted to PRASHANT MAURYA located at Gata No-03 Mi, Khand-03, Village-
Gogaon, Tehsil-Sadar, District- Mirzapur, MIRZAPUR,231001. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA PRASHANT MAURYA granted for the period from 29/12/2022 to 31/12/2026 and valid for
manufacturing of following products.

S Product Quantity Unit
No
| Sand 100000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

(11) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as 1s required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report 1n this regard to be dispatched immediately.
(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

111) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1s
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Z.one
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
15 70 65 55 53 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 1ssued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once 1n a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry 1s not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur 1n excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to 1t shall be stopped with immediate effect.

9. The 1ndustry shall operate 1n a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition 1ssued along with CCA, as
may be necessary.

Specific Conditions:-
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1. This consent 1s valid for production capacity Sand- 1,00,000 Cu meter/annum, by opencast and semi
mechanized mining in 5.0 hectare leased area at Gata No.- 03mi, Khand No.- 03, Village- Gogaon, Tehsil-
Sadar, District-Mirzapur.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP125833 dated
05.12.2022, and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Sand shall be covered by canvas sheet to prevent dust
emission.

12. Water will be sprayed after loading activity (if Sand collected could be dry condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order 1s 1ssued by CPCB or UPPCB against the unit, then CTO 1ssued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.
RAJ EN D R A SEEE;: ly signed by RAJENDRA
S| NGH Date: 2022.12.29 19:02:13
+05'30'
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

uarterly basis. igitally signe
. g RAJENDRA SINGH swa o

Date: 2022.12.29 19:02:35 +05'30'

Chief Environmental Officer (circle-2)
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700 Annexure No- R/8 *°

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

aEs I

To,
The Cwner
VIJAY SINGH

Sio Lal i Singh
Village: Dubar Kalan, Lalgan
Dastrict: Mirzapur, U.P. -231211

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmantal Clearance |EC) 1o the proposed Project Acfivily
under the provision of EIA Natification 2006-regarding

SirfMadam,

This is in refarence io your application for Environmeéntal Clearanca (EC)
in respact of project submitted to-tha SEIAA vide proposal numbar
SIAMUPIMIN/441543/2023 cated 23 Bug 2023, The pariculars of fhe environmental
dlearance grantad to the project ara as below.

1. EC ldentification No. ECZIBD01UP11059T7
2. File Na. 8153-TIE3
3. Project Type Mew
4. Categary B
5. Project/Activity including 1{a) Mining of minerals
Schedule No. E
& Name of Project . E‘*lﬁlhury Sand Mining” al Ganga River
7. Name of Company/Organization  VIJAY SINGH
B. Location of Project UTTAR PRADESH
4. TOR Date hUA

The project details alang with terms and conditions are appended herawith from page
na 2 anwards.

and Virtuous Environmental Single=Window Hub)

{e=-signed)
Sanjeay Kumar Singh (IF5)
Date: 2TH 212023 Member Secratary
SEIAA - (UTTAR PRADESH)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

MNote: A valid environmental clearance shall be one that has EC identificalion
number & E-Sign generated from PARIVESH.Please quole identification
number in all fulure correspondence.

This is a computer generated cover page.

EC |dentficaion Mo, - ECZIBO0IUF110397 File Mo, - 8159.7363  Date of [sswe EC - 271202023 Page 1 af 11
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fﬁ“f ;%\ State Level Environ mentm Assessment Authority, Uttar Pradesh

Directarate af Enviranment, ULP.

Vineet thand-1, Gomti Magar, Leconow- 236010
E-Mail- d oee ploo yahoo.com, seiaaupE yahoo.com
Prane no- 05 X2-21300541

Reference- MoEFCC Proposal no SIA/UP/MIN/241543/2022 & SEIAA, U.P File no-B159 7363

Sub: Environmental Clearance for Proposed Ordinary Sand Mining" at Ga River Bed at Gata

Mo.- 03 mi/4, Village: Gogaon, Tehsil: Sadar, District: Mirzapur, U.P., (Leased Area: 5.0 Hal.

Dear Sir,

This is with reference to your application / letter dated 17-11-2022, 08-12-2022, 09-12-2022,
23-08-2023, 11-09-2023, 09-11-2023 above mentioned subject. The matter was considered by 784th
SEAC in meeting held on 12-09-2023 and 765™ SEIAA in meeting held on 21-10-2023 & 783™ SEIAA

in meeting held on 14-12-2023.

A presentation was made by the project proponent along with their consultant M/s Globus
Enviranment Engineering Services ta SEAC on 12-09-2023.

Project Details Informed by the Proj

Proponent and their Consultant

The project proponent, through the document: and presentation gave following details

about their project =

. The environmental clearance is =ought for “Ordinary Sand Mining" at Ganga River Bed at Gata
No.- 03 mi/f4, Village: Gogaon, Tehsil: Sadar, District: Mirzapur, U_P., [Leased Area: 5.0 Ha).
2, The Terms of Reference in the matter were iszued by SEIAA, ULP wide Letter No. 348/Parya/

SEIAA/7363/2022, Dated 17/02/2023.

3. The Public Hearing was organized on 08/06/2023. Final ElA Report was submitted by the Project

Proponent on 23/08/2023.

4. 5alient featurez of the project as submitted by the project proponent:

On-line propasal No.

SIA/UP/MIN/406648/2022

File No. allatted by SEIAA,UP

7363

Mame of Proponent

Wijay Kumar Singh 5/o Lalli Singh

Full correspondence addresz of | Village: Dubar Kalan, Lalgani,

proponent and makbile no.

District: Mirzapur [U.P.) Pin Code: 231711

Mame of Project Ordinary SandMining
Project location |Plot/KhazrafGata GataNo.03fa. fa
Ma.)

Mame af River Ganga

Mame of Village Gogaon

Tehsil Sadar

District Mirzapur, L.P

Mame of Minar Mineral Ordinary Sand
Sanctioned Lease Area {in Ha) Total Leaze Area: 5.0Ha
Mineable Area in Ha.) 4.277 Ha

Zero Leval mAL &8

Max. & Min mBL within lesase area

Highest RL =71mRL
Lowest RL=&EmRL

Pillar Coordinates (Verified by DMO)

| [Source: Verified Khasra Map)

Sanction Leaze Area Co-ordinate

Pillars | Latitude |N) |

Longitude |E]

EC |dentficaton Mo. - ECZ3B001UP1 10597

File Mo. - 8159.7363 Date of [sswe EC - 27122023 Page 2af 11
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r 7a Yo
VL 35 175790°N | 82*15'18.80"E
B 25"12'53.51"N E2*15'24 53°E
C 25"12'47.B7T"N §2°15'19.53"F
(] 25"12'53.30"N B2*15'13.09"°E
Total Geological Reserves 1,55,045 rn3
(Source: Approved Mining Plan)
Total Mineable Reserves 1,00,000 rn3
(Source: Approved Mining Plan)
Total Proposed Production (in five 5,00,000 rn3
years)
Proposed Productionfyear 1,00,000 m? per annum
Sanctioned Period of Mine lease 5 years
Method of Mining Open cast, semi-mechanized
Mo. of Warking days 260 Days
Waorking hours/day B hoursfday
Mo. Of Waorkers 54
Mo. of vehicles mowement/fday 16 Unitz |Azzumed Loading Capacity: 40T/ Unit)
Type of Land State Gowernment Land
Utimate Depth of Mining 2.67 m [71mRL = 68.23mRL)
(Source: Approved Mining Plan)
Mearest metalled road from site 1240 m
| Water Requirement Purpaoza Reguirement |KLD|
Drinking 0.540
Suppression of Dust B.68
Plantation 10.0
Tatal 15922
Mame of OCI Accredited Consultant | GLOBUS ENVIRONMENT EMNGIMEERING SERVICES
with OCl No. and period of walidity. Certificate No. MABET/EIA/2124/RA0245, Valid Till August
24/2024
Any litigation pending againzt the | Mo
project or hand in any court
Details of 500 m Cluster Map & | Cluster certificate issued by DMO [Mining Section),
certificate issued by Mining Officer Mirzapur, Letter No. 1556/@4%/2022-23, Date -07-05-
2022,
Details of Lease Area in approved DSR | DSR Mirzapur, Page No.19, Sr.No. 04
Praposed CER Cost Rs. 3.28 Lakh |2 % of the total Project Cost)
Proposed EMP Cost Rs. 31.15Lakh
Length and width af Approach Road Approach Road Length 1240 m & Width 7 m
| Mo. of Trees to be Planted 5000 Trees

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
nat intersect the ground water table at any point of time.

6, This project does not attract any of the general conditions applicable an mining projects
specified in EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment ar in

eco-fragile 20ne such as habitat of any wild fauna.

There is no litigation pending in any court regarding thizs project.

%, The project proposal falls under category=1|a) of EIA Notification, 2006 |as amended).

e

Based on the recommendations of the State Level Expert Appraizal Committee Meeting [SEAC)

EC |dentficaton MNo. - ECZ3B0O0IUP110597  File Ma. - 8159- 7363  Date of Isswe EC - 2722023 Page 3af 11
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held on 12-09-2023 the State Level Environ nZQ&pact Assessment Autharity [SEIAA) in its Meeting
held 21-10-2023 & 14-12-2023 and decided to grant the Environmental Clearance to the title project
for collection of 1,00,000 m? per annum for lease area of 05 ha subject to effective implementatian
of the following General Conditions and specific conditions:-

General condition:

1. This emvironmental dearance iz subject to allotment of mining leaze in favour of project
praponent by District Administration/Mining Department.

2. Forest dearance zhall be taken by the proponent as neceszary under |aw.

3. Any change in mining area, khasra numbers, entziling capacity addition with change in process
and or mining technology, modernization and scope of working zhall again require priar
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and official: of

Mining/Revenuea department prior to starting of mining operations. Such zite plan, duly verified

by competent authority along-with copy of the Environmental Clearance letter will be displayed

on 2 hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a

period of 02 manths.

Mining and loading shall be done only within day hours’ time.

Mo mining shall be carried out in the safety 20ne of any bridge andfor embankment.

7. It shall be ensured that standards related to ambient air quality/feffluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
contrel majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to contral dust will be ensured by the project propanant.

B. All necessary statutory clearance: shall be obtained before start of mining operations. If this
candition is vialated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leazed area, except only with the permission of Forest
Department.

11. No wildlife habitat will be infringed.

1Z. It shall be enzured that excavation of minor mineral doe: not disturb or change the underying
20il characteristics of the river bed fbasin, where mining iz carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

14. It shall be ensured that there iz no fauna dependant on the river bed or areas close to mining far
its nesting. A report on the same, vetted by the competent autharity zhall be submitted to the
RO, PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna zhall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

16. Hydro-geological study zhall be carried out by a reputed arganizationfinstitute within six months
and establish that mining in the zaid area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCE and SEIAA within six months. In case adwerse impact is
obzerved fanticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any] dose by the leaze area are not adversely affected. The
status of implementation of measures: taken shall be reported to the RO, UPPCE and SEIAA and
this activity should be completed befare the start of sand mining.

1E. Need-based aszessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of sotiety. Incame
generating projects/tools such az development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of zuch program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

pun

EC |dentficaton MNo. - ECZ3B0O0IUP110597  File Ma. - 8159- 7363  Date of Isswe EC - 2722023 Page 4.af 11
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15, Green cover development shall be carrizm following CPCE guidelines including selection of
plant speciez and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained foar excavated top soil, if any, and the top soil should be
utilized for green cover ftree plantation.

21. Dispensary facilitiez for first-aid shall be provided at site.

2Z. An Environmental Audit should be annually carfed out during the aperational phase and
submitted to the SEIAA.

23. The District Mining Officer should guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the Diztrict Mining Officer by furnishing the
requisite datafinformation/monitoring reports. In caze of any violation:z of stipulated conditions
the District Mining Officer will report to SEIAA.

24.The project proponent shall submit six monthly reports on the statuz of compliance of the
stipulated environmentzl clearance conditions including results of monitored data (both in hard
E soft copies] to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st lune and 1st December every year.

25 A copy of the clearance letter shall be sent by the proponent to concerned Panchavyat, Zila
Parizad/ Municipal Corporation and Urban Local Body.

26. Transportation of materizalz zhall be done by covering the trucks f tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineralfdust.

27.Waste water, from temporary habitation campu: be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCE.

2B. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29, Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

30. Measure for prevention & control of soil erozion and management of =ilt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting ar ather
suitable materizal.

31. Under corparate social responsibility a sum of 5% of the total project cost ar total income
whichever is higher iz to be earmarked for total leaze period. 1ts budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of saciety, conzistent with the
traditional zkills of the people zhall be identified. The programme can incude activities such as
development of fodder farm, fruit bearing archards, free distribution of smokeles: Chula etc.

32. Possibility for adopting nearest three villages shall be explared and details of civic amenities such
as roads, drinking water etc proposed to be provided at the project proponent’s expenses shall
be submitted within 02 months from the date of issuance of Enviranment Clearance.

33. The funds earmarked for environmental protection meazures should be kept in separate account
and should not be diverted for other purpoze. Year wise expenditure should be reported to the
Integrated Regional Office, MoEFELC, Gol, Lucknow, SEIAA, U.Pand UPPCE.

34. Action plan with respect to suggestionfimprovement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCE and SEIAA within 02 months.

35. Environmental dearance iz subject to obtaining clearance under the Wildlife |Protection) Act,
1972 from the competent autharity, if applicable to this project.

36. The proponent zhall observe every 15 day for nesting of any turtle in the area. Based on the
obzervations so made, if turtle nezting is observed, necessary safeguard measzures thall be taken
in censultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the

EC |dentfication Mo, - ECZ3B00IUR110597  File Ma. - 8159- 7363  Date of lzswe EC - 2722023 Page Saf 11
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workers during operation: of the mine Znﬁmg required safeguard measures. |n this regards
the safety notified zone should be |eft zo that the habitat/nesting area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction af river
bed material and ensure that due to this activity the hydro geclogical regime of the surrounding
area zhall not be affected.

3E. The project proponent shall obtain necezsary prior permission of the competent Authorities far
withdrawal of reguizite quantity of water |surface water and groundwater], required for the
praject.

39, Appropriate mitigative measzures shall be taken to prevent pollution of the river in consultation
with the State Pollution Contral Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles uzed for trans portation.

40. Vehicular emizsions shall be kept under control and regularly monitored. The wehicles carrying
the mineral shall not be overloaded.

41. Provision shall be made for the houszing of canstruction |abour within the site with all necessary
infrastructure and facilities such az fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulatian
of condition to improve the living conditions of construction | abour at site).

42, Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adeguate training and information on safety and health aspects.
Occupational health swurveillance program of the workers should be undertaken periodically ta
obzerve any contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concermed Panchayat, Zila
Parishad/ Municipal Carporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the propozal. The clearance
letter shall also be put an the webzite of the Company by the proponent.

44. The environmental statement for each financial year ending 315t March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pallution Cantral
Board as prescribed under the Environment |Protection] Rules, 1986, as amended subsequently,
thall alse be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the Integrated Regional Office,
MoEFE&LL, Gol, Lucknow by e-mail.

45. The green cover developmentftree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or zlong road side (Avenue Plantation).

46. Debriz from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken far the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptilefinsect like
snake.

4E. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered
under E5l as per rule.

Specific Conditions:

1. District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall zeek amended/frezh EC.

2. Directions/suggestions given during public hearing and commitment made by the project
proponent should be stricty complied.

3. A certificate from Forest Department shall be obtained that no forest land is invalved in mining
or as 3 route and if forest land is invalved the project proponent shall obtain farest clearance and
permission of Central and State Government az per the provizions of Forest (conservation] Act,
1980 and submit before the start of work.
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4. The mining lease holders shall, after ceaz'lg'ﬁning operations, undertake re-grassing the mining
area and any other ares which may have been disturbed due to their mining activities and
restare the land to a condition which iz fit for growth of fodder, flara fauna etc.

5. |f the propozed project iz situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally walid source and permissian
fram the competent authority shall be abtained to use it.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or district plantation committee, for planting at least 5,000 plants, either an
government land or community land, within a periphery of 5 km from the boundary of the leaze
area along with provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwize it will be treated as
violation of EC condition.

7. Inm consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of mare than 25 ha. Funds for the same
will be kept in a separate bank account and zix monthly compliance status will be presented by
praject proponent before the nominated authority in the District.

B. Department of Geology and Mines, Government of Uttar Pradesh and f or concerned district
administration, before releasing the zecurity depozit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

9. Any application for transfer of this EC, during itz validity period unless it is cancelled by a
campetent authority, has to be neceszarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gal, Lucknow.

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental companents ta
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the zame to SEIAA, UP for evaluation.

11. Department of Geology & Mines, GoUF in consultation with UPSPCE will establish required
number of CAAQMS in district within 3 peried of one year and submit geo-referenced map of
these stations along with data. Details of exizsting CAAQMS, if any, be submitted within a period
of three months.

1Z. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCE for preparing mitigation plan for contralling
air pollution in the district especially in mining areas.

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken faor restoring
air quality and mining should commence only when air guality attainz the prescribed standards.

14. Directorate of Geology and Mining will ensure conduct of replenishment study fram reputed
institution for subsequent years in compliance of Hon'ble NGT orders. The guantity mentioned in
Lol or quantity mentioned in replenishment study, whichever is less, would be maximum
guantity which project proponent may extract. It will be ensured by District Administration and
Geology and Mining Department.

15. NOC frem Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

16. Project proponent has committed to plant 1000 number of treesfhectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant
1000 trees/ha on 3 land available to the Forest Department. The project proponent will depasit
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the required amount for thiz entire pla rZQJz woark |including its maintenance and security) to
the Forest Department.

17. The project proponent shall install solar light in their site office.

1E. Dwuring the submizsion of & monthly compliance reparts, the project proponent should make sure
that the periodically taken site photograph:s should zalzo0 be annexed along with the compliance
report.

159. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

20. Link Road from the guarry site to the main road shall be constructed a: an all-weather road with
blacktopping and maintzined by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
thall be taken for proper maintenance of vehicles used in 2 quarry operation and transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23 Agreement/ Consent between project proponent and competent autherity) landowner for
haulage road from lease site to link road.

24. Latest technology |water sprinklers/ tankers) to be adopted for mitigating dust at source paints
in lease area and haulage road during operational activityfvehicular movement.

25. As per the proposed plan, plantation with area specific plant species, number of plant: to be
planted and report of green belt development to be submitted to the concerning department

26. Water requirement detailz along with source of water and the permission/ agreement with the
concerning authorityf water supplying agencies to be submitted.

27. 5ubmit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

2B.The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

29. At the time of operation, project proponent will comply with all the guidelines issued by
Government of | ndia/State Govt /District Adminizstration related to Cowid-19.

30. Environment management in according to environmental status and impact of the project.

31. During the school opening and clasing time transportation of minerals will be restricted.

3Z. selection of plantz for green belt should be on the basis of pollution remowal index. Project
proponent should ensure survival of tree saplings. Martality should be replaced fram time ta
tima.

33. No mining activity should be carried out in-=tream channel as per SSM MG, 2016.

34. Pakkamotorable haul road to be maintained by the project proponent.

35. A separate Environmental Management Cell with zuitable gualified personnel shall be set-up
under the contral of 2 Senior Executive, who will report directly to the Head of the Organization.

36. Permission from the competent authority regarding evacuation route should be taken.

37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice 3 week and be submitted within 45 days for a record.

3E. Provision for cylinder to workers should be made for cooking.

359, The capacity of trucksftractor for loading purpoze will be in tonnes az per Transport Department
applicable normsz and standard fized by the Government.

40. Approach road kaccha is to be made motarable and tree zapling: to be planted an both sides of
the road. Width of the haul road shall be mare than & meter.

41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

42. The project proponent shall in 2 years conduct detailed replenizhment study duly authenticated
by a QCI-NABET accredited conzultant, and the District Mines Officer.

43. Provision for two toiletz and hand pumps should be made at mining site.

44, Drinking water for workers would be provided by tankers.
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45, Mining should be done by Bar scalping I'IZ‘QIB! extraction [typically 0.3 -0.6 maor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

46. A buffer/safe 20ne shall be maintained fram the habitation as per mining guidelines.

47. Corporate Environmental Responsibility (CER) plan zhall be prepared by the project proponent
and the detsils of the variouz heads of expenditure to be submitted a: per the guidelines
provided in the recent CER notification No. 22-65/2017- A Il dated 01/05/2018.

4E. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/tempaorary/Contractual or any baze workers. Copy of receipt thall be produced to
the Directorate of Environment along with the compliance report.

439, Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areaz may be conzidered as ane of the activity in
CER.

50.The excavated mining material should be carfed and tranzported in such a way that no
abstruction ta the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

51. 5ubmit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity f
production levels shall be decreased f stopped accordingly till the replenishment is completed.

5Z.The project proponent shall ensure that if the project area falls within the eco-sensitive rone of
Mational park/ Sanctuary prior permizsion of statuary committee of National board for wild life
under the provizion of Wildlife {Protection] Act, 1972 shall be obtained before commencement
of waork.

53.1f in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditionz based on the EIA shall be impaozed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent authaority is found false or incorrect then punitive
actions as per law zhall be initiated against the authority izsuing the cluster certificate.

54. Project falling within 10 EM area of Wild Life Sanctuary is to obtain 2 clearance from National
Board Wild Life ([NEWL] even if the eco-sensitive zone iz not earmarked.

55.To avoid ponding effect and adwerse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guideline: 2016.

56. In case it has been found that the E.C. obtained by providing incorrect infarmation, submitting
that the distance between the two adjoining mines is greater than S00mt. and area is less than
05 ha, but factually the distance is lesz than 500 mt and the mine is located in cluster af area
equal or more than 05 ha, the E.C issued will stand revoked.

57. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a OCI-MABET accredited conzultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

5B. The mining work will be open-cazt and manualfsemi mechanized |subject to orderz). Heawy
machine such as excavator, scooper etc. should not be employed for mining purpose. Mo
drilling/blasting should be invalved at any stage.

59, It shall be ensured that there zhall be no mining of any type within 03 m ar 10% of the width
which-ever is lezs, shall be left on both the bank: of precise area to control and awoid erosion of
river bank. The mining is confined to extraction of =and/maram fram the river bank anly.

&60. The project proponent zhall undertake adequate safeguard measzures during extraction of river
bank material and enzure that due to this activity the hydro-geological regime of the surrounding
area zhall not be affected.

&1. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard dearly showing the no work 2ane in the mine
lease i.e. the distance from the bank of river to be left un-worked |Mon mining area), distance
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fram the bridges etc. |t shall be ErEurEd?hQa:l mining shall be carried out during the monsoon

Leasaon.

62. The project proponent shall ensure that wherever deployment of |abour attracts the Mines Act,
the provision thereof shall be strictly followed.

&3. The project proponent will provide personal protective equipment (PPE) as required, also provid
adeguate training and information on safety and health azpects. Periodical medical examination
of the workers engaged in the project zhall be carried out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

&4. The critical parameters such as PM10, PM2.5, 302 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
manitared |{TDS, DO, pH, Fecal Caliform and Total Suspended Solids (T25)).

&65. Effective safeguard measuresz, such as regular water sprinkling zhall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unleading point and all transfer points. Extenszive water sprinkling shall be carried out an haul
roads.

66. It should be enzured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pallution Contral Board in this regard.

67. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

6E. Four ambient air quality-monitoring stations should be established in the core 20ne as well as in
the buffer zone for manitoring PM10, PM2.5, 502 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Paollution Contral Board.

&9. Common road for transportation of mineral iz to be maintained collectively. Total cost will be
shared/worked out on the baziz of lease area among uszers.

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

71. Solid waste material wiz., gutkha pouchs, plastic bags, glasze: etc. to be penerated during project
activity will be zeparately storage in bins and managed as per Solid Waste Management rules.

72. Natural/customary paths uzed by villagers should not be obstructed at any time by the activities
praposed under the project.

73. Digital processing of the entire lease area in the district using remote sensing technique hould
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEFECC, Gol, Lucknow, SEIAA, U.P. and
UPPLCE.

74. The project authorities shall advertize at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded envirenmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at hitp://www seizaup.in and 2 copy of the zame shall be forwarded to the
Integrated Regional Office, MoEFE&LL, Gol, Lucknow, CPCB, State PCB.

75. The MoEFECC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

76. Concealing factual data or submizsion of false/fabricated data and failure to comply with any of
the conditions mentioned above may rezult in withdrawal of thiz clearance and attract action
under the provizion: of Envirenment [Protection) Act, 1986.
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77. Any appeal against thiz environmental Zejroﬂ:e shall lie with the Mational Green Tribunal, if
preferred, within a period of 30 days az prescribed under Section 11 of the Mational Environment
Appellate Authority Act, 1997.

7E. Waste water from potable use be collected and reuszed for sprinkling.

79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done fram river activities fram
river bank.

You shall also enzure that the propozed zite iz not a part of any no-development 2one as
required/prescribed/identified under law. In case of violation, thiz permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the propased
site, thiz clearance shzll automatically deem to be cancelled.

Any appezl against this EC zhall lie with the Mational Green Tribunal, if preferred, within a
period of 30 days az prescribed under Section 16 of the Mational Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(PFrevention & Control of Pollution] Act, 1974, the Air |Prevention & Control of Pollution) Act, 1981,
the Environment |Protection] Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and alsa any other arders paszed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorparating the
conditions specified in the Enviraonmental Clearance within 02 moanths of izsuance of this clearance.
The SEIAA/MOEF rezerves the right to revoke the emvironmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impoze additional
envirenmental conditions or madify the existing ones, if necessary.

This iz to reqguest you to take further necessary action in matter as per provisions of Gazette
MNotification Mo. 5.0. 1533(E] dated 14/09/2006, as amended and send regular compliance reports to
the autharity az prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to =
1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,

Gowvernment of Uttar Pradesh, Lucknow (email = psforest2015&gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Gowernment of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, Mew Delhi-110003
{email = sudheer.ch @gov.in|

3. Deputy Director General of Forests [, Integ rated Regional Office, Ministry of Environment,

Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H”, Aliganj, Lucknow =

226020 |email = rocz.lko-mef@nic.in)

District Magistrate, Mirzapur.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12¥W, Paryawaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-228010 |email = msi@uppch.com)

. Copy to Web Master for uploading on PARIVESH Portal.

. Copy for Guard File.

LU

=i

[Sanjeev Kumar Singh)
Member Secretary, SEIAA

Signature, Verified
i ] Kurnar
Singh (]
Dedagraiion: Sacratany
Date and Tirme: 1 023 E0232 PM
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" 22, In these circumstances, we direct Member Secretary, UPPCB and SEIAA, UP to explain
a5 to how and is whal circumstances, consent and clearances were issued for permitting mining
activities in prohibited areas and that oo in viclation of directions issusd by Supreme Court. Similas
reply shall alse be submitted by concerned District Magistrates, Sant Ravidas Magar (Bhadhoi),
Mirzapur and Prayagraj.

25, If no valid justification iz submitted, Member Secretary, UPPCB, Member Secretary, SELAA, District
Magistrate, Sant Rvidas Magar [Bhadhof), District Magistrate, Mirzmapur and Disirict Magistrate,
Prayagraj shall remain present before Tripbunal on the next date.

a4 List for further consideration on 20.11.2024,
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House No. 162, Uttar Mohal (Near Chandi Hotel) Robertsganj, Sonbhadra-231216
Email-rosonbhadraguppcb.in
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2:2. I these circumstances, we direct Member Secsetary, LPPCE and SELAA, UP to explain ns L hinw
and is whal circusnstaress, consent and clearanoes were issued for permitling mining activities in

probibited reas and that toa in violation of rections issued by Supreme Court, Similar reply shall
also be submitted by concerned District Magisirabes, Sant Ravidas Nagar (Bhaihoi), Mirszper and

Pra: j-

23 0 mjlid Justification is submitted, Member Secretary, UPPCH, Member Ssorelary, SELAA,
District Magisirate, Sant Ravidss Nagar (Bhadboi), District Magisirate, Mirzapur and District
Magistrate, Prayagraj shall remain present before Tritunal an the rext date,

24, List fior further consideraifon on 20.11.2024.

2 SR ST, VRN Ud fewge amenta T 4 & det e ¥ e s0 Reodo o
dg 25 g oo wRw e # e Se-a48 / 81—4—2020—823 / 2008 Ao
faeii 17.03.2020 (Werig—1) BT Foa 90 i fer difie fea T 8, # e, @
TeEERE T 4TE, W 3 Al wE T g R W Y e fieR W

afeafi T s e Pewe, weiEs St 9 R, R ® 9

Hwr—2018 7 15—1 AT 14,12 2023(He=T9-2) ST F9E FATRTEA # faffem ot e

m@mﬁnﬂﬁﬁmﬁﬂﬂﬁmmﬂgﬁﬂﬁﬁﬁﬁmﬁﬁgﬁqﬁmnﬂ?ﬁ

& FEw g W R B A we § anag sofsodio s A G &3 F 3 WA W

& wEr T § @ 10 frodo o # A weA ¥ i e e vEe wiem T

A e §F wiea ag, = vee o frw B S w oo R o

s g ® @A % w fm @ TWEw v RAiE a2 B owR of T
w2300 /ETA /202324 BT 06.012024(FETE-3) ERT WA Fries, marr
o whe, Aty wrafed, WOE ¥ GeNT 0 wwE WY e e Wi swen
e B @ dw B T d

4, T AW @ SO A wie O SR T T @ 10 WER 4 west w6 P
g, wita amEm BAE 12012024 (eieTi—4) WEga @ T, A 18 g R
& f ag fwm o B0 T wEA R @ R @ Pdwet § s w s
el @ of W e s T, e e g fum o) ow g
Wﬁmﬁﬂmmaﬁwwmmﬂqﬁqﬁwmm

3 10 frodio ¥ g g8 w fem

5. o wdten A, 4 el # Afw ffaw arfe wom-see1—see2 T 2020 titled
State of Bilar Vs, Pawan kumar % TR AW BAiE 10012001, wfew, &5 ¢ Wy
gt Wy, A Heen @ 99 fGEiE 04122023 mn R/ wew afe T
o i SEmee Wi, saime e, son & T AT 122008 F WA
¥ Fyeere, ypew @ afred Fiwem, son, wETe F 0 -2 /-2 WO
Hin-z017 Tovoowro fEAiE 1zoe2024 FWT B TH MEW F aeuem W WIS

53

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



yarTer ¥ gl & F6E ey dider fod S B wm i ey e

o /202324 T39I 11032024 (Ser=16—5) 871 Sub mmmiqi Committee {E-.;.;E;T;r
o form a8, fawd Prefafae v @i 8-

1. TURTCAEIRTE, WEN, 3, 4, T, v, N, TWE 7 B, S |

2. warirg P, wmifas e i, garre g e o9 e

3, aiferemd) afevmn, faE o, wammr |

4. & anfirrdt, wamer Frfser 9, s |

5. T FAEEE, ST |

6. e / AAfeer, S wated, e |

AT WA @ W ar, wee fe W i fren wdeer R f wfufi fa
wH % wE W ue i @ uE Wem—ase /15— ReiE os.os.2024(WEE—6) BN
TAYE WAV @ TEd A g (e U T #OR 6 TR We-2F @
WS WEN-29, TS WEA-2F, 45 T GUE WEA-30, TSI WEN-01, 61F ¥ TUS
FEI-31 T 32 T4 U9 G445 /151 (@00 09082024 (Wome—7) gmr wEedE fm
aetn feer o opdumr wOR @ MR WM F WU WEY-33 9 34 B g 79
wim fER & To dfafen W 9 (o ) o o @ s 9 @ ged
#g wrafed weor o femn W weeE e e T

B o, e wEfEg Som wgaw feme 9l mrnm @ 0
HET- 00779 / U0 E—aotn  0—135 /2024 fEAT® 16082024 (Werwie—a) fAa®
BRI AM0T0 Fo—135 /2024 Y, T 999 om0 WU 9 g 4 WG e A 30,07,
2024 F AT H TEYT WAVNGA 89 F A6 90 Turtle Wildlife Sanchuary § 312 @i
T o WR # T § A oo | Srael 5 ae @ B T aw @ e
¥ g9 favmeT & amded 19 EW fom w@ee &= 8 9 ammie waer o= R S
e T8 ar T §, 9 e e G mn, faeer fageer P 8-

™0 | TCETEn B EEL CEE I EE . T amgim |
Wo | AMI U | weda | wm | e | wwan ™
Ho (#a) B s
¥H 9
w s
1 2 3 4 5 6 7 8
1. | s e | q@l,/ | WRGE | 20 | 500 | 06082019 | 20112018 W | 3nW w117/ |/
T TR l‘ﬁﬁr- 189.102018 BT T
i el wEET FRE w B o &
A = YT i
fan mm
TTHTS .
e i,
AT |
7. T WA,/ | TR | 30 | 500 | 0EORZ0NR | (601H21 W | W To-um,/ abm/
T W | it 0509 2000 | W22 FERE 1uorao
1 i e - TH T T e W
§3 T foarr e
wem
o Wl J
e, e
AT, WETTATA
3, | o T | WAl | AR | 31 | 500 | DBOS2019 | 05012022 W | MW thowee, witR/
o ) YO | e a4.01 aney | We-2s BEw zoaso
fir Framin wm ’ T Wy feee w6
fedvgn, din fiemr
Wi,
i o,
HEIIHTm

54

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



95

qun | SR 3:Tﬁ"cﬁ.m.m1a - T w &3 g o

Lo e T H—1543
i mze—ga, iy .;:_
L2022 W MY -
A EmS s Fim
WoR24 T Frew e
o o &)

Woll | QUAIE | 33 | 500 | 08.09.2019 - T o 6 By o
WA T Vo-zE S Wi
S N, BEmw g,
M4 W OEEE Vo—sean s
o/ ane4-25 freiter g
a0 BT P e frm
T &

R | YEUN | 34 | 500 | 06082018 - N = &3 & o
e T Ho=t8a8 S wlEm
ra F022-73, foatE
20T T FEW Fo=508
S oot s mes-u fihs
mosama B Pawm oo
i T &

7. GO feE & @@ 01 U9 ST WY aTe @ e aediel do/swa um
RMHIYR EYE ¥o-29 TWha-5.0080 fre &9 @91 fMm gwr a9 st war o feeie
06.09.2019 W Pyt fimr o o1, § famiw 20012018 W 28412023 TF T YT WO
WY §UEY WiEwiw Wio A1 wemer wer yEen 49 o o wew yaen Mo W aREe,
wEeite wfvE, v @ ue # v/ FriEe o o) TSenmE g Som
Tuati (uier) FowmEdi-ess mn oo fiom @ el @ 9w R WF @
TN AEY HE—1175,/ Whre /I 9]/ 2018—20 f3AIF 19.10.2009 BRI R
o o waw &

A foren wdaor R 204 TOR R W9 @ @ A 99 WRRS A9 W9
&9 3 wirfrn FRws, sl ofe v, s 3 o9 den-4as S 15-1 R
08.08.2024 (Hersid—8) =W Fow T Ww fFew @ s Sfwln S @ dW (o
farfio) ot o + a=x @ ¥ T T sl T oA fRmm omam sfomo
Ho—135 /2024 # WG aEw fRAE 24402024 F aOEE ¥ U9 WEI-2116
e S 2024—25 RS 05112024 (Fod—10) owT warla fews, amfems o
WA, WAFIIA 9 Ry e R wE @ wm d el PR, amifae e we
WOFNIA BRI U5 WedT—1447 /151 f596 09112024 (Ho=ie—11). EWT oa HERO
415, WvE HEd-20 T T 9 Wi Rer @ = dfefem @m @ W (10 famho)
| AR FomE Ty
wirfta Fres, amfas o i, wmrem @ 93 Reiw os11.2024 B0
TR TSN @ AEN W 99 @Y Wed-20 el 79 Wig fAen & 3o afefs
WA W AT B I S99 WUE HEN-29 Sloun Ho—135 /2024 e R @ wowo
oY T g | s T8 8
8. TR WifeE @ SAIE 02 T SieT WERV A, w6 ST aede gunsefitem om
WUE Ho—30 YEI-5.0080 Fa ¥ o A g o s e o9 Rl
06.00.2019 & Frfa B o o, # RBAIE oe01.2021 ¥ 05012028 9% =9 TEET f0
R wragadE Wo A1 #EW e 03 wWo 99 war fie fanh e do def
I, TERiE dw, VAR @ o ¥ wfigm s Frafm fen o o) geemns
Bonn SuErE (TRER) FaEdi-1ees mn we e 9 el o e A W
o TR FEW WE-1281 / WA /202324 BT 11.07.2024 BT foe @ fEmm T

¥
Hiﬁﬂﬁnmﬂﬁmﬁﬁzmﬁmﬁrﬁmﬁa%miaﬁmﬁm

& By W P, e T ST, A § O de—ae / 15—1 [Gw
08.08.2024 BT HEH T W fAER & g9 A0 om o dmr (10 fmdo) @ oRf

@m\{

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



56

8

»

AT M ® TR T S faan T ahouo Ho—1as
o IS 24102024 & FEUEA Bﬁﬂ'?mr—znﬁjaﬁﬁ;gmh;;w :;T
2024 BRI WATTE Fewrs, wEfas et g, s | Ruft we B ws o
wH A i Fraee, s I W, WA BN TS SR-1447 /151
fRATE 09.11.2024 ERT TR WEND 95 WY WEA-30 H SYA 74 A Rew & =
wfafes S & ¥ (10 felo) ¥ 9y T T

g AT, Jowo weEer fefaw 9, ware @ um w1l /aow
F0-135 /2024 / 2023—24 TEAI® 05112024 (H™@-12) T WG Sovo e
136 /2024 ¥ WRE amsw BT 24102024 & 79 § WWWW 7 @vE WEm-m0 ©
e § YSCHNG BN 49 WAH Ueel duifee o # amfy wuifem amfy (wd
fogw) # = 0 T 9 AR oE 9 AE, WO A0 0T USERNG © fAwe o
T T T aﬂ%ﬂwmﬂﬂﬁaﬂ@aﬁmwmlaﬁﬁa%
w4 4 WAA VT, TOrE § U UE-2161 /@AW /202425 AR 08.11.2024
(deris—13) g Fifoa smem ygae P 9 W eueer el T S99 3 IR
W A0 AEN wreEgeRE w0 A Ay R o wo 9 g fie fard e o
Teft, 94l TEE A9, WPEE @ 9§ T T @ HmEET 9, €9 HE-30
T TWEE, TEdE W, sfEm, mErRm Tea-s.0080 WA T 01.01.2022
¥ Famiw 31122023 ow (o9l 30 § 9, e o FEoreR B OEER) 39 Y9N oW
506 Rl 0% WA wed @ wawew [a Tan| I g # dee W @ e
W & weeRy fnfa 78 o T A S SR WeRe g s wERe R 4
& A wenfy (O U9 @) wra R R A, @eR W e 6 o @
TR A TRV (ge--2), A REed, TS B W Her-U 19629 /¥-2/ T
WE o e27 /24 FEAIE 11112024 (HETIE—14) B T YT WO 54,60,000.00
(w0 e @R wE TR A) # wfeiE afigRl (EC) sfRifte fFd o gy we
aanalt Sifes o fasan T g '

ar: wari e, afas afe e, sarrs @ oF 399 09.11.2024 BT
T WS B ER W O WY WEN-30 wEsl o Wig N @ 5w dfeka
S ¥ 9T #) an: 9ed @ve Wer-a0 iovo HEm-135/2024 G, fiE T womo
U g FG W AT o8|

g SUdE afEE & PS03 T AT TR e e e dedid s/ eeedr 1
avE -3t 60080 i B g9 B W o smmfa w09 e
gs.0o2018 ® Frfe fem mam an, F fa oso12022 W 04012027 U6 W 9SS
Sl weegen gen A g fie Pend om Reege, o SeRon ashe e,
T % ua & el /Pt R on) e e el R 2004 dam
AN E B 4 9w AW 4 @9 A ¥y weri PR, aenfas ol
I $ 99 HEA-436 /15— [EE 08.08.2024 §WT TEAT 39 o fER ®
Y Hfewten wim @ wr (10 ) @ R @ o= AP @ eRY T e =
forar T, FAWE MR U WTSY WEH-1692 /WA /202425 S 22.08.2024
g @A geer e aw fEan man
Fod @ Tee] G 9§ w0 9 e iEE # T 4E 9
frfa wed wEAl foATE 200652023 W AW WY FESH § 0 HEg-UY
16248 / Ti—2 / TARE 71 /2024 falE 27.082024 (He=is—18) gR1 Afiw e a@
agmwﬁﬂflaﬁwm—mﬁmﬁwﬁﬂﬁw,mﬁm
AT, AT @ U Hem—436 /151 fAiE osoe2024 R ww @ve @ wwa
T Wl W A W A T, % W qeemnd A wgeen S oo o
doTa Rfe PrETH T GG, A, WURTRI ST Wege W o= feeie 02002024 F
TR HeTE R, WATS @ e T w4054 RFiw 02002024 B B A
it Frier, WA SIS W, WA # UH demeeir /15—1 fme

n o> Y -

4433

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



717 >

24.00.2024 (HEmTe—16) §NT /=1 60 =0 g9 ©@vE Hom—a1
mﬁmﬁﬂﬂmmﬂmmwﬁémﬁﬁ%mﬁgﬂ
faray Ta—

wratia g o9 7 W W e, Wrne @ geten @ m f e
TR wEdE A A Rum um WEIR R @ T T @ TR So— e1w
atwﬁn—mﬁimﬁm%mmﬁﬁmwﬁﬂaﬁhﬂmﬁwwﬁwﬂ

M|
&1 | TEeE o FHA S | = | A T Faa e
o mern | W | (oW | (s T L

1 2 3 4 & i 7 B a9
A 1, BT Y 1] 1736 | Al TOEGWN | B JOTLEE
! mﬁm B | EIEAEOH o o B
[

FIEARTIN | 8 me |
| [T} FERIT o FE Y ] T K
TOA FTA A e 24.09.2024 T AR GUE w031 @ GoH wau ¥
Proemd g a e 2son 2 iy B g o ® 95 e 10 o Bem
{radius) ¥ ST T TE 1 wRE & Tm A o A A (FEe F) F o7 Sfal
F (10 fPf0) § AR BN @ WY gew mve ¥y st wer v et e
& W e A w g

SETTE Al0R0 Ho-135 /2024 # Wit amEw fE 24402024 F A 4 TH
FET-2116 /R /2024-25 [EA1S 05112004 T Wi P, gt St
T, TR W Ry v 5 wH @ w9 A wani P, s aiee we,
TR B TH HE-1447 S 15—1 RARE 00412024 FTT 9 WENT 9 WUE
H@T—Mﬂ?ﬁgﬂiﬁﬁﬁﬂﬁmﬁﬁ‘rﬁﬁﬁﬁﬂﬁﬁ?ﬂm{mm}ﬁm
T T E

wanft frds, wrnfad @i wam, warw & 99 faEie 24.00.2024 G
SEE o AR W UE SR O Se WU He— Fga T o AR &
! WAy W W WEY §)| & 9E wuE WEs-31 Sioto Wed-135/2024 YA
fire &= SouD T @ & W arEed T8 8
10. TUNERT TSI & BHIH—4 T O EENT a6 WA A meie dun U R
WUE W32 T@A-s0080 AW #g w e B w aemiem e o R
06092010 F Frfa Rmmm o, ®r wew uflEw W emfem R Wm gg @om
avEte (afiesR) FavEd-2o & miteE @ ged Reite S 50w were we
# ama T A0 fr wrwrerE v & dee e g o0 Fener e el am 3 9o
TR, wEde A, warre A u A oF wew-1s4e / wi / 2022-23 e 0s.00.2022
FT91 S u= @ T T A

s forem wieer ROE 2024 fam i @ @ ww A Sme wENYT AR, @vE
we-az ¥y WARTE Frive, WA T I, WA B O HE-436 4 151
faeri oa.0B2024 BT TEA o0 WY fIER & g@ dieaier W= @ A (10 Refio) @
oftfy & areY oW F WM 99 st 99 T8 i T fEee amm wwoamew
HaT—1600 / @ia / 2024—25 TEATE 22082024 BT W USel faww o fan man e
geTTH afioUo Fo—135/2024 § Wit amdw AT 24102024 @ aeuem 4 W=
FHa-2116 / @A £ 2024—25 BT 05112024 BTO WG PrEwe, wefhs ofed
wrT, mTTE W fefy e e e @ e d waef Pries, wmfis ot
FOTTA B WE WEw—1447 /15—1 TEEIE 09112024 ENT OO WEWW A @S
wem-32 w1 wue 7 Wi fEw @ 3@ At wE # e (o ) § e
o T #

S T N AT, WY He-a2 § A s v wrdt fsd a9 aefand .
ot T &, ford amd R 2z0e2024 g0 FPrew aw R m ) 5W gewR 990 @ |
# i we e W o o 8 ,;...»)

= }i/ !

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



11.Eﬁﬁmﬁﬂﬂ$ﬂiﬂm—ﬁﬂmﬂ48ﬂﬁmiﬁﬁﬂ?ﬁﬂaﬁrﬁﬁmm
e W33 TEa-s00m0 fEw ¥ oW Bm g w e s o=
uaugzmaiﬁlﬁ*fﬁﬁmwmﬁrwwﬁmwmﬁwﬁmﬁrﬁmau
wratTa (URER) Frommei-2021 & widert @ w0 Refe o @ vy wdve
zﬁamwmﬁuvmaﬁmﬁﬂﬁmuaﬁmﬁﬂmirﬁisﬁmﬁ*ﬁ—zﬂ’r&g{mgw
AR 9 § U WE-2514 / W/ 2023-24 RF 2501.2024 BT s o9 W
g T
i R wdwm ROE 2004 B W & ww # e Ry g @
HEA-33 B WY e, Wi wfEe wAe, e @ U S48 151
=i os.os.2024 BRI T o0 oig few & oo wfafa @ @ S (o ) #
TR ® WEY WH O BRW FF a9 T o e amm woaew
HE-1681 /T 2024-25 RIS 22.08.2004 BT WA wEE e W fRmn @
TEETE AfioUo Ho—13s /2024 F WG amdw REiE 24002024 B ST H TR
WEI—2116 / Wla /202425 3@ 05112024 EWT wenira v, wefas aife
WA, warTes o el T 5 am $ oo i el P, arfae e Je,
PR BRT 99 HE1-1447 /151 F9i® 09112024 BT 990 9WMOT A W0
HEI-33 T TUA 79 o R @ g afaRa @9 @ 9 (o fBei) # e
Ferar &
A GE W 4T, WS WEA—33 § A1 e uN Wi e ar o s
@ T 8, T andw RFiw 22082024 5 Fvw @ e T #) 6 WOR 9E0 @S
# ®1E = wimar TE @ T E

12, IO WfET & UE—6 W aifed WHERY 4, B &9 aede o 0 e

WUE Ho—34 TWAT-50080 TR G @A fMET gW aw semfE waer oF RS 0e.os.
2019 F1 Fpfa famm mr o, ® @ ofter W el 5 @9 8 Somo SuwiE
(of¥er) Frmadi-zozt & wiker! & gea R o0 0 W wakg el @ AR
T 2t s gan R g3 0 o vam e Pand om e ame 2 A e
A, TN @ U W U9 Wed—1543 /Wi /202223 TEAIE 0o00.2022 ST M
W fEET T o) wEte AR g Sone vt (oftew) Fromaei-oo2 @
Prm—as ¥ Jeeigd B9 @ § wRer Fae-eoll) ¥ 980 AEY WEN-s0e
=AW /2003—24 A 29052023 BN 990 AW U4 fEd 00.00.2022 9 e o
B I e 8 8 wuW v aw wiege = w9 F o e eI W0 30,60,000.00
H T TEENR T 98§ weuge @ foEm Tar B o WYET soT0 S0—135 /2024 H
mifte amdw fai® 24.10.2024 & SEUTEA § U deA-2116 /WA / 2024—25 AT 06
11.2024 BT wartta P, wmtas o e, srra & el e i e @
w1 8 warfg Five, Orfas T T, SETRAE BT 9H Hm-1447 /151
Rt 00,11.202¢ BT T TRV 478 WUE WEA-34 H THN T9 A9 AN & g
Aftafe =i 1 dr (10 Beflo) § o T T #

T g T Frew B W F T 9 A SR © e ard o Rl
Hvd weAl femiw soo0s2023 W qE woiENwr sl & 93 weo-uw
16248 /-2 / TAAE-T2 /2024 TAWE 27082024 (WETRE—7) BRI Afim smawt
ae fremrd far @ g1

e 9aT ANy 4, avs Her-s4 § A o 9w urd R we o e
2 e & for andw fasw 20052023 B Fowr T 8| 3w wew 99w w@ve

i

i3

# d @ i T A T E
AoT0 FHWO—135 /2024 feie a=m o =om0 Ww T w0 ¥ iR amEw faeie
24.10.2024 F TER-14 # wftresl] Wem-e R o amew gAw fow g3 s

et wam i affea € 08 o &, o T o witresht wem—e qv affer £
TR welt @ e & TF gueen oo & BEiE-1, 2 7 3 § SfeoiEn @Eue
SUFTOS W WM aTe], WUE WE-20, 30 T 3 WA a9 Wl 3w efwfew wm @

3 g\ -

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



T & ofn waw @t H yar ) w Hiea A Ao g s
e AR 3 Fga w0 g fER @ a1 AferRa W@ @ e A A @
o) @ el 1 wwR W we S sl T8 2 |
CFd D |
p——
@Tv“’“ IR
(Sfo yeodilo geT)
PRI om0 ST fAEr 4
AT
\k.ﬁ&:‘“\% k;).-"w\s*‘\lm; &
(it v (arfars AN
Rrenfermm (rarE) ATt fEes
i R | L o
VT

8
(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



— 1 | 60

gl e e =yl £t

FITS L] L R |
Huf.'r.-""r'l"'ﬂ" |11 2 -1

it e it et s i

S AYHTY e, T AQST

@ W MRl AR ER eI ,
e ' o =
i el yRRE
aM-a, W ()
= X]
& [nrlzhrmr mﬂj R
o, W, 17 e, 2020 i
WITE 27, 1041 4R PEL
| — =i =
e WY AR
yafigeey, w0 gl wiEn] sl anpr-4

e —

alenl sanins-4~2020-023-2008 Vot
BrorTE, 17 T, 2020

| o il

o v vt 0w o A s A oy w8 A o & e v v ek @ e,

ala v fag b e b R ol i, miwm, wla, o-seelan, oilE gw wlists
wawk s : '

™ sy, Taally (rive) iR, sarz (uEF e 8 W) 1093) o) o e 0 b # s

e wed v ey v, v ol Mg b aerk oo & Sk oe 3 smg 0 e

asard 8 uted ety Aol el b e wtpn by Rer @ w8 B0 5T @ ) aemn o dem T

| S
' i :
fwa T il e Ve g |
"L il SRR T I T T e e 3 T |
el she i 9 o da TR
fivalys
i YR T s ) aif- it Wa, S TS5 W v A e
M- 25273768 _
LAFAI-NZ.207406 M

3 Hgh Fraryireani, van i 40700 olalgT

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



721 | 61
ale WA AR A W e, 2020

ST L T, [l =i ] B TR
- SE L5000

o TR FALITIT
= =i @ a1
TR ER
- anzn dL '
A wfia : :

i 2

4 . rls
I 1% pursuance of the provisions wl clause (3) ol Article 248 il the :Erﬂiﬁlﬂlﬂm- l}::mm
| pheaseil bn onber Une pubdication of The Fulberwinp, English innskiion of nalilizal=an . 34611, {
! S50 T, Ded March 1T, 2020

£ o, JGACKN]-S-2020-820/2008 T.C. f
. _ Dited Lucknow, March 17, 2020 by
| WHEREAS the State Government considers that the aeea, denaffed in the ﬂkﬂl];:‘.“" B :; i
ndequae eopdogical, Busal, foral, geomerphological, naural and :_u-:]-u;u::.] signifszanca for Fﬂﬂﬂ
profecting. propasating 2 developing Wildlife terein and is snviruninenls =

nﬁuw. TuEsEroRE, in execise of powses confrned wmler sub-seetion(1) ol szeton I8 : II"I:
WildiGe (Protection] Act, 1972 (Act seu 53 ol 1972), the Govemer 15 pleased (0 dolare irs TM;.M:“T
constitgte the 2rea in the sireteh of 30 ks ulong botly sides of Qanga River falling = the d_
[Vradedd, [Fravaemi amd Mirspar as Kachho Willle Sanetuary os per seliedele belyars i

1eduie

! n “Rame al Tiver ] Arca of Rachhua Wildlifo Sanetuary
Tras m!;. ;::umnhi lhanga m Area bousded by both banks of river Ganga in the
:mlr;gjupur sireich of 30 km, abomg main streaem of River Gasga,
; o [Down Socam of the | Latludc: 26.273767
i [River) Leagilds-BEZTARE
5 ) Falfing in Revenue Deundsry of Villape Bariper
uparwar, Gyanpur ol District Bhadoh,
| West (Up Sucam of the | Latiode: 25215000
i Teiver} Lonpilude-f2.194814 . !
Falling & Revenue Doundary of Village Kothari,
Vi aria Mejn of District Mrayagm). |
: Hanh . Lol llank of River Gasga
L Sagth | ltighn Da=k of River Cangn :
B o, -
SUDHIR GARG,

P T B e oy L)

e % Fivn
E LT R TE N
2 B ph Paryintin, min w2000 At 9 i ,F i3 Lol
[E LS

A ' Scannediwith CamScanner
| i

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



g s Len —

1
Priors rAll4e AT ST, SRS |
| : 2023 |
eIl freie,  FETRI, R T —
R, 5 e

FaralRERTe,

e, iy N 1%
MR mmwmﬁg!whwﬁnﬂﬂﬁﬁnﬂ#mmﬂhmﬁﬁ
Eﬂﬁ:ﬂf m‘z'ﬂl' AR W ; Tfﬂ-ﬂﬂﬂfﬂi-ki?'uinﬂﬂg,;mﬂﬂ i:m i
ﬂaﬁﬂmﬂ‘t[‘t‘mﬁmwrﬁ mﬁ,ﬂ q?,mmf’r. bl

| ima.ﬂnm%w ﬂfwﬁ T B & e

M s ;Eaﬁé‘ﬂlrh
REE

= @ R/
SR
; ; fef-502 / 8142020,
- @me wE TRE ey, T AR R A Wl A
i 23.06.2020

T - o
g [ wff s e : fo it
g we wig i sRm ¢ fy wuR wEw AR gy, T g WEA e
1|¢?:|—34u,.-’m—~:-2n2n—m,r'zﬂnﬂ : - .
; TEEY G
sg27 16 - e o B (1) © i A e UIE i . |
N TR L R 2 s a0 fado T ¥ G 4 w w7 A7 FER
i yenla TR T W o B

:;r -
s e g e
= 2 LR GE
wrrﬁlﬁ;{a;ﬁ:m iy = 0 ﬂﬁf_ﬂﬂ% e 4 e £
R Mo — g T W O ) | A SR B PBHERS. 2
agerjaT— 28 2TITEE
Y| gl e
o e ) 1Tl W o
4 A i g | o=l Tl
Q)“'I-Lt J?E/"/ ST s . L S el 25215000
.{ﬂ-f- Q‘!TF[H— E2A94R14
ﬂ":ﬁ .‘?q{,l{l TR W_ﬁ T Tﬂﬁlﬁ_ﬂt
- ohm g TRl T Hﬁﬁ

:‘Uﬁﬁ
w6 FfR quﬂwmgmﬁiﬁﬂﬁma#m1ﬁm=rﬁ:ﬁuﬁnﬂﬂm3u
[l Wu,ﬁ"';i ﬁn:-::n:-'num?m & aiiE-ia, SRR § IS sy &
qjigifA-tre 2 e R i @ e T e £ i o Freh &, R o

i [ 'ﬂ;ﬁ-l‘rﬂ i
ie GV e T s @ oo & R -, aE, e T,
Ilr gﬂ o E-Ta:u, el wweEre, wrll BOTR, AW, IRE e, e, TEORGH, TR PO, TER

o el dpige PR ¢ arige TRER 3 MR T 28\ oy ¥ 4 et 81
: ",...3”‘ g fmiqe= F0 SFHE % medE—E © R T T, T we, g st
‘M/&ser. i) i, ) IRAE, i v, R i, o, ST, YRR T T i
27 o i ) 0 T D e €

m:- M g il §i WA & yedia-ug & BRm ari-ugg SUER, T SRR AR,
s aitnge war, T SUER it e, DG SUTAR, BRI WU, g, SR 90N
\“ adeob TE RO, EEEET SR ] j.g:& WUFAR, TR WEUF SRR, WRET 9O,
Ju i':.": s il SwR, I A QEER, JfTe BT, YRR 9UWR, T8 SRR, ged wel
¥ wngury, Gazindl, Rl @ urdhgz, nird) ardt ﬁ"& et ), e W G, @ we
url, @) e T, e A O, v e urdl, W ard o gRepng AWl @ WA

{.‘}j":;, g sy i A FEd €
:-':""I:'.r“"

fad o

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



723

W andent weabla b e ol (dem) afalem-1ore @ are-m-0 8 g
fdl, s, Aol gen AL o i s ook asy md e dyg sl o

i W ol PR ol st vt o el v o3 o0 aae adias g

gl e aw w1 omo e saan, af el 0ol [ il vo-202 /e (e
frflert 'I'hF:IE’I] Hiowsio =II..imlﬂ"li! [ mnbietiniey wspn r”:'m;; s -,]{u“q; Ly ;m:qt ity
peig-paonzmz B e tdo-4 G Retiti-ounezont d apgeeig T UEED HENRE O e
it i oaoe2022 i 155, Ko a4 () 3 Azeret il it s ) il wrsrn ) ukyabe
D wal ) e S e kg e e Gl B, wae A1 e a wa an
o o ) v b et o ad Dl i e e 8 i il ity o diken SR @
gt T AFla S Cufest 1 00 60 s i g0 Gl a6 2 ol dad BFalza G
W G |

ai: ol el @ s A e T ow e sapiem @ R gt 1 wehi
g g e ol Pan ol 0 e ol sl @ e frip o =) o Al
Cad o so PR aead OB A A el B Ay 9 & w0 Fed om (S
huln ) 0w weE o SRR eER R okt =1 B et e i e
yegl U et el ey e s, U s el R TR ol fawere @
oo 0 SR 5 s g e e suen @ o w0 Rl o e R ok

(i

Ty Frdans
qnnles miw n:p( AR |
wen_/f amiE

2w @ o dRew, SRl & oo, s /e e s, P A, PR
2 yfifaRt- TEmr warRm o Pl

3 whff— 7 TRERE, WUNRGE! L TR |

o wftER- el TR, W v P

mﬁﬂriﬂlrfélqﬂmmm:#fmﬁmnmmﬁ'nﬂﬁq;&w—ﬁnmmqﬂ1ufﬁr§m’r
T‘n‘l‘-‘nﬁrum‘mmnﬁlm-'i‘immﬁaﬁwﬁfﬂnﬁmmﬁmﬂﬂimrmaﬁaﬂ#m

v e walem B O SEmER wEhE afyRal = arwEil @ AR s S
W i |

g sfifaf- T @ AR, wiEe, el wd R ® g0 O ufie & aEe B

sy T 1) U AR A AR T A, T e 3 9 of wgan T oim fER e o B
w Ak e @ el e i firll w=y shy e

wbfrm ® i @ mo
il s @ s w1 Rl e T T u

(merl W)
wapiier Friers
ypulers T wipT, wEr |

e v o a9 AR @ anel S

3t

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



Rl of /o) /2024

a
-
=
=i
I

aﬂ
B |
Bs
i

o G 0 frsricy T 9@ 4w R domo W W S |
—345 / m—-t-—znzu—az%f:ma dodo fEwim 17032020 B W W@“"’?ﬁﬁ
RE e b
Wﬁmmmﬁm?ﬁﬂmﬁm;ﬁﬁ,g
o waten wTTEY weffa wreaE @
F AT A ggﬂmq'frffa'ffﬁ’fﬁﬂ
wmﬁwmﬁgg
= veel W T
Frfar o W S
3T 74 i TAE & &
7§ U T e @ e H
weard i der &7
_ Miz=g
wH T 7 TR GO, S, foren WAt @ v |
(et o e i -
WHTE) BHM—25.273769, DH=A—E2 287446
e T, i, Toe WarTre @ YA G
g aol 1EE) HATI—25.215000, SIMFC—82.184814
hﬁmm e
=T 30T 9] W SR e

S ST raTa Al W § 6 R R B W W i e
Tiftrr e i T U WEE B o Iy mren gl )

iy
(orer HER )
e w s,

5 g = e | w“f'*l?lﬁl

T )
Fﬁﬁﬁ—ﬁﬂﬁl!ﬁﬁmﬁﬁﬂwmmﬁmﬂaﬂm_

% T |
;;: Lﬁﬁm&m o @EE W, WErERE @ 9 He-2018 4 15—1 fieiiw 14,

y22023 W WA A o
faram

i WA
| °lc iEvRey

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



A IA+ — Y

65
725
it s
Ty 1,
W @ A, ;
HUTTR | i
T,

T SRR e # R anudh v gig-zaan /@l /202324 feiw 06.012024
Ut AEwm & Ryl Py, s afE i, g & 9 vaa-2m8/

151 RAS 14122029 G SFm wpire, e v AR amrt oo E;jmﬁ
W A AWE 30 Reicr om ka A B oooo AR W SRR

B1-4-2020-023 /2000 Vgl Reim 17.002000 FIT TN T0
&9 A, W, wemmiad g e, wem g it /e gl
mﬂzm;wmaﬁﬁmﬁl‘;ﬁﬂmtﬂmﬁ gt
T T wwhla wendl & :

el el  seer g 71 7 b Qe 71 R arag; 30 foht A o 7 0 BA

# 1

) =
7 o W R mew @ # w0 0 fse AT 7
ﬁﬁﬂhwqﬁﬁ@qmmﬁmﬁ;mﬁmﬁuﬁﬂmﬁ
| = st o T A R T g .
' Farem 31 1 T 71 Wi e = e _
WU T T el e T T
e 3 a0 farfto v # diEr &
I
mﬁ;quﬂq o TR W eI, w,ﬁnwmﬁm
q -
N e 0 wEfT—25.273760, NTIR-B2 267408 _
i) UE— g, W, Fearen WA @ o %
ﬁ W) ATETT—25 215000, FAFOI-E2.194814
ﬁ‘ﬂmﬁ Tt E W e
T T AT @ =IEE a
mﬂﬁﬂfﬂuﬂmﬁﬂfmﬂm.zmaﬁﬁﬁwﬂnnﬂﬂﬂmﬁmqﬁﬁﬁqw
gz waifdm i - .
e[ e |
oy
- = Y F‘rﬂ wsim e m-;m%mhﬂ
§ =
= (]
: B T T T
[T [ e TeE [Fal =R~ -
EN L I e e i @ | 30 | SO0 _;___#___;_ﬂ':uiﬂw mﬂm_ﬁ'ﬂ;é 1.
m"“ﬂ&”m' e L (.
_‘Tm'm?é‘ﬂ' r:ﬁ.m -
T L R R e n
3| e ol v T 3 e
T N X W B AL N
A EH _|.2'1|',¥L T
1 Wl e | | " [ERfEd N e
"yl s s e ETern— s
3T R A s e e | 1 | 400 iﬁiaﬁ'!"”ﬁ*'_ﬁ{-l ar T
: ,fth:—;?& -
- AFH | ELrane
R U N R
i .
T )

Scanned with CamScanner

Ll

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



66

726

&
e R o

HerTE—TpTa 9 W A | .
TR W e wgea A S e A !

R |

Scanned with CamScanner
- |

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



RAATAT™ -5 S

Ba 8 ? 67
wrafera R, WRRST f ]
™ qaim 298Y /wlFE /202324 S =i 1) /03 /2024

—

P /v Wiee, W9 Wl Ry iz wff, i Fea,
= TRy @ T3 R 14122023, VAl 99 U werg gl S,
T @ U A 04.12.2023 T4 Civil Appeal Nos, 3661-3662 of 2020 tiled State
of Bihar Vs. Pawan Kumar 3 10 W warera grr mive smew R 10.11.2021 H
@mﬁmﬂﬁmﬁﬁr&{ﬁnwmm]ﬁmﬁﬂmawﬂﬁ
$mﬂﬂﬁmﬁﬁﬁﬂﬂﬂﬁfﬂﬁé§ﬁﬁw,wwﬂﬁﬁﬁmﬂ
Sosi0, WhIS YN, OETE & TF T0—1665,/ {0228 / T A-2017 ETHOHTO
Rai® 15122023 TH UF Wo—2182 /UHD-228 /@ Hif—-2017 S0THOHO. ﬁ'*““‘
12022024 BT WG WM SEAC I SEIAA ET &R W T Standard ﬂpmtf:%
Procedure (SOP) nﬁmﬁﬁmaﬁmﬁqﬁ:ﬁnﬁmﬂﬂwsﬁgm

maﬁsﬂaczﬁwnﬁﬁﬂ#ﬁrﬁhﬁ'&wmsmiﬁwﬁm

R #aR frd o 39 WAWE Sub-Divisional Commitiee (SDC) F1 757
Wl E | i |

. T ¥ wUee S Ut W T, 698 (areeht |

mﬂE%W*wﬁﬁmﬂTﬁémﬁﬁﬁﬁﬂ |

visional Commilies (SDC) &1 g+ g Wi &— i |
?ﬂﬂﬁg‘:ﬂm%mm,m,mw,ﬁmwﬁwl
mmﬁuﬁ‘&w.wmﬁﬁmﬁﬁwﬂmmmﬁmﬂﬂaﬁ ]
ey arfiraeen, TTmg fomT, SRTRI |
frir iy, wemor FiEe G, FUPE |
wr P, T |

<yere /g Sy wrfer, WU | ;
sutfniv]sinnal Committes (SDC) 719 g e ¥ Tl Suatie ® @

Hﬁmpﬁwﬁmaﬁmﬁﬁéwwﬂmmmﬁwﬁw |

@B N

ApiEETES @ HaE Tegd 21 W

5 e, o, AT, e, s, wiR, SR T e, SRR | B
wﬂ e, e (T, ST |
: gﬁmmmﬂ,mﬁmzﬂ‘é.W| . |
| @1 Prdler, WA | _
o, <leres AR VA aferd, SETe | W’;ﬁ
- T
rmﬁl |

%
iﬁ%uwu-i :
Scanned with CamScanner

—r

{]3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



"

ZHAs A —6—9 Ry
. grted yrla s AT Rfr ST W, T | :-_

aid— Ast /15—1  fEAl®, TArR, oG, o8, 2024 |

W,
W e um sk,

WRN

- TR @ Tee—ien sl Rew TR FOR B T |
3i0-2T T WUE Fo—20 @ o 5 Lo, MRS To-2F, 45 H WS Ho-30 D
Elu5%::.111‘:'[#&-1,mmﬂ?m'ﬁu—aﬁﬁﬂnsﬁnﬂmm—mﬁ .
o 5 20 % TR B W wee iy ol s & e

- A wEiE—1208 /WRE/ 202425, [RFATH—-15.07.2024

s A 2 R e weh T S e W e %
edE-T el Red AM-wEIQR OR & Mer do-2® & WS o2,
el Wo-2F, 45 & WO FWo-30, MET HWo-4, 616 B WIS H0-31 q 32 W D
mmmmnﬁmnm&mgwma‘iaﬁmmwmﬁ%mﬂ
dir BER @ $@ AReRy W (BSZ) # dr (10 Rdio) B Ry B R AW
B '

o Fo s e B Ay e o ey sRa s, = e
& PR el & ares 7 s T o fEr @ @ dtafa WE (EsZ)
di :1nﬁmﬂujaﬁqﬁ[ﬁ$wmwm%qmmﬁﬂmﬁﬁmm

T T |
[ﬂiﬁ%?m}
i Fews
wEhaE A
AL |

L) S amREAiRET) ;
iR Prefafaa @ e @ amws s &g dRe-
1—  Firenfid, warmr |

2- Wy femnfeer, e |
3- 9y wirl TfEET, TOrRTE | '
4= R TR, T

(erfE= Hr uree)
Wi Prvres
AiaTE PR g
TR |

mtn

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner




a Y
Mo TR - @) e
}.

"
q’zﬁauWﬁﬂﬁTﬁﬁﬁﬂTﬂTﬁﬁﬁﬂlﬁﬂﬁ' WA, FRTRT | I
ptl /15—1  [Bwi®, wunRm, e e?, 2024
1,
W e wm sl
WA |

i : ~ W ey

SRR @ e o R Um-AEIRI BOR

o Ho—1 W WS wo-33 (Elo 5 o) qthnuamzﬁaa{ﬁuﬁﬁu}ﬁmﬁ%
T ¥ AR Wi T W e

wh— AN WHid—1298 /WAl / 202425, [EATEH—15.07.2024

- i
o & By S weflg TR @ mEm W e iR
aisil |—%mﬂﬁm‘h '|ﬁ;ﬂ TR TTHUR] FON B Mel TWo-1 B mﬁu—g;ﬂ q $3;
a; a:mﬁ ar gaear & T luiwde & Longitude E G il % i
mtgaﬂﬁuhaﬁiﬂihéﬂﬁmﬁmﬁrm{mmn}ﬁ
e & 3 T o
:uﬁgﬁm}ﬁwﬁﬁﬁaﬁ?mwmﬂmmﬁﬁm
% T B |

. : i |
S e < e e ¥ -
—  Torenfamm, wrERE

\»» W e, A
s w9 wanir T, R |
o #‘ﬂ-u ﬂ?‘:ﬁﬂﬂﬁi ﬁﬁ-“

Rt AR TE)
: g TS
w_’ gt it W,
lelrE) . ™

Seanned with CamScanner

—

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



e s S . ;Fn.; ﬁﬂ-ﬁmz?
e praterd, SRGARTT VT T 41

REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD

ST [OWHT S aG Wi, :{naq.-,{., n‘|11=11 An-a, T, W = Zii018

I -
TE 106778 [ e Gen-na- 128 f<acy feiw felodll <oey
A HID gﬂgui[g_ﬂg | Eikail

m'rﬁwm wmﬁmmwfmﬁ#mmﬂlmﬁmﬁwm
mimmﬂw@uﬁtﬁmmﬂﬂmﬁfﬁﬁﬂﬁﬁmmmmmﬁ{ﬂ
mmmmwﬁmiam.mmaﬁmﬁmqﬁﬁﬁmwﬁ (oramfe o),
fore T oy P & -

W 7. Simultaneously, by anotler Gazeite natification dated 17 March, 2020, State of Littar Pradesh

declared an orea in the stretch of 30 km along wolh sides of Gonga River falling in the districts of F.'-lln\_-dlt:n'rlfIi
Prayagraj and Mirzapur as Kachhua wildlife Sanctuary which is extended fo Bhadohi, Prayagr) ﬂﬂf
birzapur- Ganga- Area bounded by both banks of river Ganga in the stretch of 30 km. aleng mﬂ?.l?n ;tﬁre;ﬂ_ﬂ

River Ganga; Boundaries- East (downstream aof the River = Latitade 25.2?3?5‘3}, Longitede- 82 -ﬂﬂt lling
‘n Revenue boundary of village Basipur uparwar, Gyanpur of District Bhadohi; West (upstream of River-
Latitude 25215000, LongitudeB2.194314, falling in revenue boundary of village Kotahri, Meja of Distriet
Prayagrej; Morth-Left Bank of River Ganga; South- Right Bank of River Gangh.- o

~ 10, We find serious violation of environmental laws and that mining |eases were grant

||||||

illegally but no acticn for damage o environment has been taken hj-'_l:unm‘nﬂd authorities at all e "
= Wwﬁwﬁ’wwﬁﬁnﬂnﬁﬁﬁmmmmﬁﬁm%lw

ﬁmtﬁamafmmmmﬁmqﬂﬁﬁﬁmam e # ool
ﬁﬂiﬁﬂur.mzqﬁﬁmﬁrm.mﬁﬁwﬁmﬁzﬁmﬁﬁﬂmﬁmmnWﬁ

@rﬁwmﬁq’:émnmﬂﬁwﬁmﬂﬁwﬂﬁl
- mwﬂmﬁnﬁtﬁﬁ@ﬁ%mﬂmmmmﬁwﬂaaﬁnﬁ

wﬁm:mﬁﬁmWHnm wildlife mﬂuwﬁuﬁﬂ?@?qﬁﬁwﬁm
mﬁaﬁﬁrﬁﬁraﬁﬁwﬁmzﬁmﬂaﬁﬂmmﬁmmmmaﬁq

Frdardt @ = wd |

TR T
— W T
gl e
Py e @ g T e TRl i A -
1, Fenfirn Aered, WO |
2, mwﬂﬂﬁ'&w.ﬂmﬁﬂﬁmﬁmﬁﬁm.wmﬂmmﬁmzﬁmﬁﬁaﬂa
nmahnmﬂﬂﬁﬁﬁnﬂﬁﬂﬁﬂaﬁﬂ%aﬁﬂmﬂﬁmaw
Mﬁmﬁﬁﬁﬂﬁimmaﬁl
3, gmqﬂhwmﬂmmmﬁ—z]w.mmmwﬁﬁw#,m|

i

g T

sl PA-AETD. COM

Scanned with CamScanner

| 7

.

{}3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner

0



A
E . ‘Zﬁ Ade{h - D . 4
Ve 731 | !:

wﬁ
ws we s,
T |

3 ¥, : .
wnii frers
TR WA W,

ST |
Wi LN /e /200426 R o€/ 1) /2004

mﬂ-m?ﬁﬁmﬁﬁﬂﬂmﬁﬂ#ﬂrﬁmmﬁn—mfmﬂmﬁﬁm
aemwwmﬂmrmmmmmnﬁmﬁﬁmﬁl

TR,
mﬁmw$mﬁmm?ﬂ*wmm |

feeh # u‘rﬁmmm—mﬁmmﬁ!mmnnmﬂm

ReTiT 24102024 o TRl af P 8-

17, In these circumstonces, we direst Member Secretary, UPPCE and SEM.A. L.;rrPfL:

explain o5 to how and is what circumstanees, consent and clnr?n:s u::r:rmuiﬂmd

permiiling mining activities in prohibited areas and the! too in vielation n!‘dE:: ;;Mmmg,

by Supreme Court. Similar reply shall also be suhm]l.}-:d by concemed District Mag

Sant Ravidas Magar (Bhadhal), Mirzapur and Prayagmy-

3. 1fno valid justification is submilied, Member Secrelary, !.FFFCB. M{:mbcr F:;rcmj', I

SEIAA, District Magistrate, Sant Ravidas Nagar (Bhadhoi), Dish'Iv:'t Magistrate, Mirzapur

and Distriet Mogistrate, Prayogeaj shall remain present before Tribunal on the next date.

24, List for further considertion on 20.11.2024.

mﬂmmiﬂsww.qﬁﬂwmwﬂaw
nﬁd?ﬂg#ﬂﬂﬂmmﬁmmggfmﬂﬂ Faﬁ;mmuﬁﬂmgﬁmmm
=146 §1—d4—2020~523 17.03.2
ﬂ"rﬁrrﬁmﬂ:lqt?ﬂﬁ éﬂ;ﬂfﬁﬂﬁmﬂﬂﬁwﬁrﬂﬁfﬂmwm
frtr Wi e fir ﬂﬁﬂﬁd‘ﬁﬁﬂﬁﬁﬁﬂwmﬁn‘!ﬁ'ﬂm—ﬂmﬂlﬂﬁﬁ

P # ma vimt-2a90 /G /202324 P 08.012024 (1)
rm:Tmm:ﬁln;:ﬁﬁwmﬁwwﬁmﬁmmmﬂmﬂﬂwmm
mmaﬂummﬁﬁﬁﬁfﬂfﬁﬂﬁm

mmﬁﬁmﬂﬁhmtmwﬁmmmmﬂﬁm
ﬁﬁmm,ﬂﬁmfﬂﬁmmnm-a}mﬁﬁm&mwm
ﬁMWEﬁﬁ'ﬂﬁﬂﬂWﬁﬂﬁﬂﬂ#ﬁiﬁﬁﬁ]ﬁﬂ'ﬁﬁhﬂﬁmnﬁ
wid vl o ol am v fn T, S orITE wrTae fenr o A
i 7 v el T TR, § Wi e AR e e W e R
i # 10 fsoflo W sifE T T fem 817

&y | | '

l i

Turtle Wildlife Sanctunry was earlier located at Ramnogar Knshi,
Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



732
witer =omarEn @ oW fee o202 @ ﬁmlmﬂ
mﬂ%*ﬂﬁ?ﬁmﬁﬂﬁﬁﬁﬂﬂ b oY wEm-med/

' FEE - ARTD

Ho-31 T 32 TUT TW IR FOR B AT Ho—1 :
?’rﬂﬁws.uuﬁn & wer ¥ wege W awe B quﬁmqmamﬁm%f Ll
mm*wﬁaﬁrwﬁqﬁﬂﬁﬁaﬂa:ﬁwﬂﬂ

& = 'Em
o & i o T wen-ass/ 151 RS Hésﬂw?&?m
mﬁmﬁﬁ%ﬂﬁﬁﬁwwﬂﬂﬁwmmﬁfw Emﬁﬂmmﬁm?—m .
20, el W2, 45ﬂsmﬁmr—an.11mmrrﬂ; ol
umnﬁm—ushmﬁﬂ;mﬁ;wmﬂﬂﬂmﬁ'ﬂﬂ el m
T HEOR TOR B el -0l O . :

sy Trnfey W g (o faro) W9 AR
ﬁﬂﬁﬁmwmmﬁﬁﬁaﬁﬁqﬂ&mﬁﬂﬂﬁﬁ

fore Frme P 8-
0 el ol ot Eﬁliii
io (e | FA | | T e
W | B0 | s - 5 =
T M L =T i)
; ; : : DY ESEN fenfr 19302019 1A W
? :H?E; i muan | LT = r.nrw;h s
: = % io—ie1 7 OTA / 20— Emr
i pE09.z0t9 | 0801202 e v
2 @m —_ osprzoze | ST
T3 T
i 3 M vt IIllmr;:u"l o =
T | T So0 | oapaziig | sl R axt P
% ;:_I%EI_'F 2 ol 20ET =zt
— i
T
R | w0 oRDRINN = mumfﬂfﬂfmﬂ—n femiE  ohta
¥ . : pota WD T Theal, =S
goi-as i Epameas GR Fen =%
e L _Eg und ol ﬁ_
om T
g, | T Q606048 - N R i
* = < i 2038 1;"{ P i S I B
oga-2s FERET JRoEQ T [rm =
ﬁ“Wt wTrn 0T
CTa] i B =f wma 9 |
35 |-000 | oamaE! - E;W.f:ﬂﬂ-h. e T
’ - sor W wm vo-sasubE S
serv-2d e paosmd fra Promm W
fier K
I L LA Feviies 24.09.2028 (HETH—T) T

Seanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner

72

—— — = —

B e ——



i

g

733

o TR e @ e e Ren ne-meln wwr 8 i si-g
v THo-20, MET TO-2W, 46 W YD W00, MTT To—~1, 1T T WYT Tio-31 Doy Wi
AR WOT W T Yo—1 W WUE Tio-33 4 34 W AW soobo W v 1 of vk
sl s o R coopzote, wwodlelo wPRY o wm W wen Reis
or.062024 TN WRAE Ve w0 gy, o orgdnr @ A o o6 wvat W w01 R
& o W oFmRa R wr @ weey O uy e arem evwer e e o fy
mmwﬂmmﬁmﬁmﬂﬁﬂaﬁﬂﬁlmmﬂaﬁgwﬁﬂmﬂ nﬁﬁ':if:ﬁg
¥ aprm il 7 Wi wEOR alovo sio-43s /2024 W Siw 24.102024 W
ST 1 T SR o o el surnfmmer 1 frenfiwr, s 9 i @
Tt TR o )
TG~ YR |

TE

S
u.wmﬂ}
%Tmmmmﬁr
AT |
Y —

AR =TT, WarTa 1, weE e AT

WY 4red)
WS W SEEE

e e

Scanned with CamScanner

——

{]3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



Zf T3~ )
Wwﬁﬂﬁéﬁﬁmﬁmmﬁaﬁ THEET, TR |
Nomip— 144F /15—  Taie, warme, 4, TEER, 2024

ar i,

e T AREEH,
wnEE |l

fyem— 0 T S, o famdr 9 =ifem afogo wio—136/2024 wem, v oM womo
wumﬂrﬁnﬂ?ﬂmﬁmmﬂhm.m:mﬁwmﬂﬁmﬁl |
b A TEiT—2116 /A / 202425, BRi-05.11.2024

aﬁmmmmmmwmmﬁmﬁlwmwmm—mm:
it amnia Rem AR-TREINRE TER F G % e do-2w & wthﬂﬂfzﬂ.ﬁﬁ
Hio-3, 45 T VS Wo-30, T To—1, 61T B TE Ti-32 T AT FTOR Wamm ,
ﬂlﬁi‘fﬂﬂ*'ﬂ“ﬂﬁﬂ-ﬂﬂﬂﬂﬁﬂs'ﬂﬂﬁwﬁmmﬁﬂ tﬁmﬂﬁmﬁﬁﬂ |
mﬁﬁﬂﬂﬁﬂfﬁlﬁqﬂt?#ﬁ:ﬂmﬁﬂmmﬁﬁHM$ﬁﬂﬁﬁﬂm

10 FEfio) aft vftf O ot @ merm sl Y :
ﬂm{a?‘%‘lgiu!]ﬂmﬁmﬂmm?_ﬁﬁmﬂ[mﬁnswﬂruﬁﬁﬁgﬂ:'rmaﬂﬁmﬂﬂﬂﬁ
Tﬁlﬁﬂﬂﬂ*ﬂﬂaﬂﬂﬁﬁﬁ—ﬂ&ﬁm}z#ﬁmﬁ'{ﬂ?ﬁﬁﬂmﬁm?ﬂ

| om W | MRT | @E | e W T, SN B T s _?ﬁwmﬂ;ﬁﬁﬁmﬂm
| Ul | kot : ﬁmammmgmm
o) & fifiy —
1 2 3 4 5 [} 7 a =
F3sop ' M | B0 MMM E e e THEAT (GME 06.11.2024
1, wﬁmﬁ o 20 sop | A | 25° 1872598 Hﬁﬂl'ﬂ%ﬁ-ﬂﬂmfﬂﬁﬂ
B35 1B 3240° N | 5209 18.60°E n" “‘: E“‘w S ”rﬁ‘; "
T 0 3 T = @ w10 fEde B (radies) 9T
Cl25=182784"H | 8P 09 ILIG"E i T T g iy
 (DlEFipiiae N | 209 1330 E | §0 #PFula Wi (ESZ) ot wom (10
Mﬂ#ﬁﬂi#-?%—ﬁl
z W 45| 30 | 600 | A |25 IF25.06"N | B2 0 20" E T OB.11:2024 T
, A a;;m—au w1 wg Wl #
B2 153240° N | 82°07 18.60°E ﬁﬁﬂmpj'qlns.gs"u S
STE AN | SR 02628 E | W T Are 10 Refio e (rdivs)
o FLE N oo Bl S
. S IF I3 N | £F 05 2826  E | 49 wFwiw =i (ESZ) =1 ¥imm (w0
G | fevio) % e & (HeEme—2)i
ER oL 6TH 32 | Bap | A | 250 184290 N | B2° 101 12.I8"E atArT s 06112024 W

e WEE wo-d2 W wnM Wl @
TP 5492 N | 5 10 09.64" E | Pvweeed g

%qi;ls' 43.56" N §2° 10" 21.30" E)
TR : T 10 FRlo From (radius)
C[Z WBITN | 82 W0 1872"E | g ey way gy ahved) i e & o
Touig fer fm R e o #
D25 [§ 4356 N | 82° 0 21.30" € | (Eomn-3)| amifr Smifm & wgan

T | o = | 500 | A |25 I8 3450°N | 82°1I'09.96" E | Wil el gfirl (&0 06.11.2024

E
IR WS o33 W TR
- B[ 25 154060 N | 82 IT 1048 E P g - ; I
B |2 : D (25° 18" 37.50" N 82° 11’ 00.13" E)
WEWWMEWMM}
TR BN |SZIT0IAE | T Sl war g whodt o witge & we
C | 25° 1§ 4328" N Higét 9 T T & (i) | J
L. — | aneler iR drs g oo Rs o l
G378 37140 N | 82° (T O0I3"E | gt 3PwBa wm (ESZ) o Whm {0

e s Tl ST ST T g |

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



735 o ' %“ 75
06.11,.2024 .
I—— o rd o R b L N |

e E |

A 25 1% 34.50° N : 3 |

T TR IOGE N [T 1048 S 107 N §2° 11" 18.96" E) |
|25 15 0.60" N 2 11 D48 E %t%. r o |

I

|

C | 25" 18 38.19" N Rz 11 19947 B

D |2 18 32.10° N | 82° 896" E

HeE—aui | . |
{mﬁé?%w}

i
i
[ 4

geanned with CamScanner

{]3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



) N

.....".... > .......mm._.l._r.”.. i .. ... .... 5 ded L

TR

1 =’ .*.. ok }._ua.u.. ¥ el nu w = : x AT n , ...| | L- - T e . o Al B ; E a, 1
r . s ’ R - AL : ik g e A 1 -

fﬂ : e 2 . i L o Py k Rl 3, |

[ it - 1 M - h .. 3 w12 4 r o iy AT -

W._....ﬂv TR T N A Easel Rt e : R L r Ty e B ISl — = =l 3]

w2 e

r-.r-L._..._.-LL.L.rn.. - s ; a - ' =
o B AL S e e R e B T e R e JrELE s sl 8
wles TG g ] sde » P . . Byl N ke

= | e wrenwTs
i i =5

Risle mis Dusg e Socas G
AR

o 5y
=

o 5P (1-sksob) bT g S T2lgnh WE

(¥ Scanned with OKEN Scanner

E
=
Scanned with CamScanner

G Scanned with OKEN Scanner



N~
N~

F

T2, e e i s sl TH e ababa L ki g o e R
st s e n o At = L g i
AR L AT TR R AN T S R e
o = o % o e ol L b o n.n T3

TN A ARRd e 4 b . ) P

Y Sk

y \Nmﬁ.ntﬁt.di-r

F' g

Secanned with CamScanner

£ .-.._"."-_...w..k:.q.l”..w._ i

=l A

o

e

= i Tt B -« P LS )
b, i . ...W__...._.,....... o L A
et A e T
1T - ..\L.#.... g, P T rirﬂj._.ﬁ
]

R B -
El ._.ﬂ..._-.a.."..ur.

et s 2 ol
R
*,_,ﬁ%uﬁ,. :

O R T

Al M By e A
el
LR

L .._ m .1-_ : .

LR RCRFR R L 18-

¥ S ) . g

| .__.H. ] Fhb' Oy e T id B L3 B ul_min__lu ._w____..-l._..nlw._l_ﬁn.mllhh.t msuwtm .@. :E i, sk Eﬂ._.l.____ HHI-_.
k 3 m__ G, Y 1 =R W_ i o ; 4 | e u_
® ,.,J.r Lﬁﬂffpﬂ. &u.nmn- Soo) P :

(¥ Scanned with OKEN Scanner
G Scanned with OKEN Scanner



0
N~

_m_q.n.__.w_...;__.._w..ﬁ.. dak,
L 11-. “-.._“rr..ﬂ..

T
4
i

-

P. ; ¥ n“ﬂ..m....-.,r ..-..."1
S

(5 = “.Fw‘

= gy - h.*l
S ,,,%a |
AT Pl s g oy g
il L s -_........“ﬁq_.lﬂw_u.._._.h L a
eI it ndndn o e
Fi :..n.u_...._...l.l.“..r... rdfi Y "

P e
B ow W o= S

t
’EI
a

qlé"--r.:"

|
if
H
BiEe

1z 82894 6E I

5 1
Eaajd amesd el

e
. o !
= s
~ 0 g TT)
g R o ER-E.-. ]
Ruals Mbn Teisl TR .___.r.____.__..n__..-m.

S

th OKEN Scanner

(¥ Scannedw

G Scanned with OKEN Scanner



T

splrm b L g LY

i

st e | SIS
L1 [ ._-...-1
T el
- Ty o I TR T O R

TP T T i ;
TR
1...uu.r.mm-m.- PE P R ]

.. i r ' m..-l -
1247y £ ] ’
e+ L e [

e of 3, T

-
-’
i
el 8
o=
h

p
v
P
sl

= =
i

L§ P
e
=A

=
1w
-
i
At
v
-
e f

LT Ll T ) b

. = e 17 L .

il ] ey ]

S N e A R

A.n.:....u.du...r..__n,u,_.__..__u..... s
ot S e

!

S

Tt

a s

oy |

LRI L

alpapi) WEY el & T =R ."
: Aoy s

\.1'.. ; B L e g Sk
.“. ...r-.ﬂ.-!..ﬂ.-k.rur.br-._...

E.
L
o
=
:-".1‘.
g1
Y,
l
L]
"
ks
I

A e

ol lLI._.-.r.__n“.__..n-._h..._.. T, .l.r ...—__.;1....

AN m..“.aﬂ_mn_.,._m_,m”nﬁm.

] T
.".._m.: " .. a

¥
i

Q@-°

htee|u] o ¥y

STADERE e

: d.m_mvnmwﬁ.

..} -
4

et

H_...ﬂ.nﬂﬁ T
...H_.._.“m.n_..un_u.mw kg
&

: 2

P

4
o I

~
w e

S e L s ot e ;
e W..._....Hﬁh... = e S
s e, e 1

N ME & &
R LT LI T

e —EL
e i,
Amade Fits Dimbnky Wipn, Mannssa [Haiz
g i) ey,

Scanned with CamScanner

(¥ Scanned with OKEN Scanner

G Scanned with OKEN Scanner



80

AT

> h o ’lﬂWﬂlﬂi 0 = .n.__--m___».__ ﬁ._.i.nrl:..:n.!

gl L

PR

. - - 1.| ..ﬂ.F. .uﬂ. ,..M.-.-. ....m.u.u.un_ -.l..—_h . AR AL “u. .
Lt ip it G el R

g R e S e S PR LR
F T fe s A g

..u..._ﬂ e

et
.uu.ﬂd..:.
.
wWiimra :
= B n .
2B T T
o - R |
¥ e owm, WLl
FE iy T T
P R T b i
- - e et
‘s .."..I..... <. 1T1-.- i...n-...!.q._.L-.
u - v
..a..,_.._u .IJm.h......-........ﬂ1 .L._._... "
i ik 3
_n.”...rwWI.-h. o e r-!...u..- == Sp
- e PP Ll -
e
v

Ll

mligl Lraslaad

wE pREERE

1 Wi alT = - -
.F-. & Eajer FiEa
3 L pes
) g TSt I Do B
g B A T e ————l
...m.h. e - -l

(¥ Scanned with OKEN Scanner
G Scanned with OKEN Scanner

Scanned with CamScanner



& & %—“’?m wﬁﬁ{ﬂ 2 T b7 Wfp_m:mz;m;:L' = i £
% REGIONAL OFFICE, y, p A4+ au fFreaer a1 '

> V4 e s OLLUTION CONTROL BOARD ;

mﬂ‘?ﬂﬂﬂljﬂﬁ“n:.fa % EUTHIA = 214010

o . Sheay h-""'1'1 feais ox)u]vony

ﬂ'L
in,

N e T R 13 w0 Wy wam fiis, P RsEE,
U=, oo~ / ﬁm'w‘ﬁmﬁwﬁiﬁn?ﬁﬁ*wﬁﬂaﬂﬂ.
: i ﬁmwmmmﬁmwwﬁ

1 r?{ ﬁmm L] . |
= A R 2440, T0 e 135,/2024 Geg fHE 9T WOWO !
B e Rt Y SRR ot 21 50 e g wRa G B g

®oeeue19, This is flagrant violation efenyi
vested in zuthorities which Includes mmﬂ:f;“h[:::“

20. Since SEIAA, UP, i= not
e lok ' A party, fkis I

tal laws, non application of mind, and exercise of illegal power
Maglstrates ns also SEIAA, UP and UPPCE.

pleaded ns respondent 18, ln OLA. 1352024, Registry shall fssue

ermissi .
camying oul mining activitles in such probibited mf B tong witre granted or consenticlearances were ssued for

X1, 1o These timl.l:uumml we direct Mensher Becre Up
what eireumnitances, consent and elearances were fssued m:'r:. P'I:I] _iIIIi E%W to explain a5 to haw and Is
in violation of directions issued by Swpreme Court. Similer repl
. ; ply shall also be sy ”
Magistrates, S20t Ravidas Nagar (Bhadhol), Mirzapar and Braya bmitted by concemed District

23 I ro valld justificatlon §s submitled, Member Secretary, UPPCE, Member Secr
" : ] ; ! SEIAA, District
Magistrate, Sant Rvidas Magar (Bhadhoi), Distrlet Magisirate, Mirzaper and District Mag} e i remal
presznd befare Tribunal an the next dxte, e -

24, List for further consideration on 20,11.2024%

T TR ¥ oiEe SRR O TEERRE B e g
mﬁaﬁ%ﬁﬂ@mﬂmwélmmmﬁqﬂwﬁ
W B 1 o, Wee o (o o) e R T A e
&% 1o S @ Riwg @ T R TR X TR o T e
Sl w0 1 T Y, R S PO O | SR S A, T ey
v e b o APRRA R (552) ) W (10 R0) s o o T

TET B o v o o e W O W B aregay

o 0 e

Sica
gowio 7 fie @ S | :
L sl (qea—2), Wom0 W Pl 9, mrae :
SR wwgﬂm! (e *ﬁ‘r*m/w/nfqam.
CEE ETE

J

{]3 Scanned with OKEN Scanner

Scanned with CamScanner

(& scanned with OKEN Scanner



Somo weer PR O,
e wraiey, T |

T L) ) S 202425 feAiE oF /1) /2024

- el ARy SraTEmE, W 5 s R g3 v 9 v fie Feed A,
e, TEE, TeuE-al, WTE-ROrR @ um § W o @ e
a0, IE-RER, TEde-ie e, T (TS0 iRT)
¥ e, T wEE W HEeE W e A

TERY,

a7y wratEy v wo-GOI10VOA No. 1357202472324 fRE 05.11.2024
muﬁnﬂﬂ#mmaﬁ,ﬁmﬁwﬁmaﬁamﬁm.ﬁﬁﬁﬁﬂmm
To—135 /2024 e, fis = om0 wa # iR wew RE 24102024 T ST W
e W maET, W0 A iy R oW T TEA TR Wailw B 91 R, O
frtt A T WP, WA dme T WEnns @ fieg @ T wri [ e a1
i fon & S 4Baty o @ A (o fel) & sl o ORE § 9 s A
TH O T H e SaeE T $ e ma £

mﬁﬁﬁﬁmﬁmﬂﬁmmiﬁiﬂﬂﬂnﬂﬁm.ﬁmﬂrﬁqm

w0 T W fie P feen, dre-TeRan T, WeRie— i, eI

s o W G WO @ andre-iwnsoiem flem mowd @ Ve He-9o,
wmmm-sﬂntﬁmaaﬁmmqﬁmwmmmmmm

11nsm.a-:zaa:a%ﬁwﬁmyﬁammamuqmmﬁﬁﬁnﬁwﬁrﬁﬁﬂﬁ
armamre nreE P i

040 “ami Wit fael =) T (EFTER )
1. 01.01.2022 ¥ 31.12.2022 oS, AT q 45,111
2 01.01.2023 H 31122023 R 28,973

9 T Yo BT (e 31122023 T W W T T
nﬂmnrhm‘&ﬂﬁmﬂ?ummzdﬁmmwmﬁﬁﬁmﬁmwm

HETTa— T |
ﬁwg%;/wﬂ reg)

WS WA A
TR

I -
*le Qpgit

Scanned with CamScanner

{}3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner

82



A s - |
RIS TguT AT

UTTAR PRADESH POLLUTION CONTROL BOARD

83

gel. No Hia 29

el Ay e W OWR-GRTN, Date ... l=Ado e
: AT, (WY Hoar : 3
ﬂuaﬁ#ﬁﬂﬁsymﬂqmﬁfﬁ-ﬂﬁm A= / Bfte, TS

Frar ﬁﬂ-’-l.‘g?l e
AR~ R e, e, -

T 5 e R, e @ it shogo o 135/2024 Rl 08
12024 BR WO SRR oy 3 %ﬁﬂ;;ﬂ%mﬂ WHT;I & T s 21151%'

Wi /202428, T 00.11.2004 37 fr e b e, s A
_ m?mhlmwmmwﬁqﬁm.m—ﬁmmmﬁ
U ﬁ%m T P W e, un-geg, Ede-ion/ERs W”W'TT,,
B T S e
| 1 o ) Pk 8 i B |
| ﬁmsmmw,mﬁgﬂ@ﬁﬁmumummﬁﬁﬁmiﬂmgmﬁ
e, W0 ) GRY R g3 wo d s Rig, PO Adegd, SRR S
W, wEemmrRd # ouy § o WA @ wvE  How-30, A
WERTR-Sa / BSTI, VTSN (Ten-500 o) & § SueE "EE ﬁwﬂmw i
ﬁ-—.iﬁu«am.znm%‘r&#iaausm.zuz&wa%ﬁwﬂmﬁﬁmwmtwmﬁ' Gk
sy ¥ favd i e o e P |-

wos0 EE) whmleE (g ) T (et )|
01 01.01.2022 W 31422022 | Q@E, & @ R 45,111
02 01.01.2023 ¥ 31.12.2023 ; 26573

mﬂaﬁr.qﬁmmﬂmﬁaummaﬁwmmﬂmqﬁmﬂﬁﬁﬁﬁﬁﬁ
& ardur s 1081 /Wi S 202324, RAIE 11072024 BT UOT WA O9EET e o fam T
= i wr Tl WORR @ few caqi2024 A wEAEER e AR
mﬁrﬂﬁ,mnaﬁﬁﬂﬁﬁ?gﬁmimmmmﬁﬁmﬁﬁ%ﬂﬂ,_mﬁﬁmm
AEiTE i, ST N e 01012022 ¥ 31422023 T (el =y H W A, TR
qﬁﬁﬂmﬁrmﬁjwﬁfﬁqﬁﬁﬁaﬁﬂmﬁ%wmﬁmmlmmﬁlﬁm
d @ v AR W waee s ww i
, wﬁqﬁmwmﬂémﬁﬁammﬁw#%ﬁmﬁmm
! vty e o ) T T Nt g @ o ¥ PaiRe S Penalty=PLx N x Rox
S x LF % arqure i wafaveiry afagd e 10000,/— i amh &, fat P (Pollution
Index)=80, R (Penalty in Rs)=250, 5 (Factor for Seale of operntion, Smell}=0.5, LF {Lecation Factor)=

1.0 fera 7T €1
wﬁ*zﬁmaﬁmﬂmﬁﬂﬁwﬁmﬁnwmmﬁﬂﬂﬂmmfmmm

RiE 3 W0 sy o iz, e fimw, dRe—TeRa, W, TN, WTHE-RArE W

mﬁ‘dwﬁgwhﬂﬁﬂaﬁﬁﬁusa.mmp{mwmmmm}ﬁm

ﬂﬁﬁl"ﬁﬂﬁ:ﬂﬁﬁ-ﬁﬁmﬁ%ﬂwrmﬁ%mﬁ'hﬁﬂmﬁtﬂ#ﬂﬁﬁﬂmwmh
| ..-..-2_,-'"'—

LU ETFLLINE -1 PILITE IS S o . of e SRR
T.C-12 W, Vibhut] Khand, Gamtl Magar,
A, - 129, gl TV, T T - Lucknow- 226010
HETS '-zigzn:mnmza — Phone © : 0522-2710828, 2770831
T A . rD522- , B
gTm o 0522-1TIOVGA, 2TI0GTE6 rm# il :Wp@i;im;bj; et
'i;:'frﬂ .1 h.,r.:-.?.‘:f:ffl.l.nn . Ulahalia +atiud Dimeeh nim ot

(¥ Scanned with OKEN Scanne
Scanned with CamScanner

{]3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



744

-2
mmnmnﬂwmﬂﬁﬂﬂmﬁﬂﬁﬁtﬂiMMﬂw&

yrwE T @ e winin ofgfl afRfe fR e Framer
A o R o & " -

. mE fF o A o WE TEE Wi e oY Womeso, e
A/ Be, e (Wa-s00 ), WMo A AT Rie T wWo I
wmy fir, Pl Remgw, de-meRa, s, aediile—i, weYe-TRe BN v
W A R ol wenR (o) we R we o B Wt @ w see R w

Tead Al ¥ AT W0 10000/~ W W ¥ HE W 54,60,000,/- (60 WA WG 6@
TR ) A Saieeiy Shefl sieie = w)
ST @ HE § e e g vw Wit S o7 B e O geea # e o,

o A Rufa | o @ e swiweR vt st aftiifte wx & aeef, R

T soraitm Wi s v 5o wnd @ wm

T AR B sEmEAR o i i il

Horm—adif |

wlefai—Foaiofon syt v sreme arfasr da dift—
1. (e, warmr |

2. i s, GoRo eI PP iR o B se Pfn S uw i fr e we 9

M e qmait sifa @ af ol wmel T s TR g uedt o ol R ol

Aitfem W v # e @ s Pree @ e 15 R @ arem 99 oo e

Tyl @Y

—3

' i oo
\

Scanned with CamScanner

{]3 Scanned with OKEN Scanner

ﬁﬂéﬂ%ﬁgﬁf'

8 1 Sca nned with OKEN Scanne

=

84

i

——

(& scanned with OKEN Scanner



':__ ﬂ;l'-jcfi v - 15 Pvnasmrce-9 85
F = W8 vovr wreor B a3

Ot
a‘t’%ﬂﬁ- UTTAR PRADESH POLLUTION CONTROL BOARD
oo w [
Hﬂ,f!ﬂ-ﬂﬂ%ﬂ:a..{é‘_ﬂ\k&m:&ﬁlﬂ Date ..J.H!l,lﬁ.‘l?.‘ﬁ.._...

o 1,
frvel il g, mwE Hp-an,
R D
[ |E."m 1 1dj= -a
i g T T i) -0 T

VAR |

mmmmﬂmmﬁhﬂnwmﬁhﬂdllmﬁmmq&mﬁhﬂmﬂﬂmm
3 TR W 7 wE W v, w60 U0, fom, shew, wrre a) we, W i e a A
Frfr Wi o /urg o feviar 2005200 T Fed) Fisit e b i o

e,
£l aifird), W @ e o oots S TE-us fz0ze RN 27.08.2024 T Wifee FOT T §
% wrafea frenfad, wamr & avdn wen 1602,/ wh /200428 Fim 22082024 G AR TSN
Sl 4 G Riw Prarell W AR, S-SR, MR-, SE-ME % 0 8 e e @
T e/ EREa R v ) $ wERT T, ot (el T A & T A
Pl Eridem w3 oo ow T v ot ow) s by AR O T TS FRAID 05012022
W 04012027 UF 05 wh o Ay g v PRy & @ wmie Frus, St St w, e
& oo fnle onom202d & oMo W Fma T il frew @ 4o #PuRa ol (ESZ) @ e (10 Rwi) w
uRfE § A S TR, S = e o P few w &
T W T W wE (T Frawe wa Frdae) afifnm, sore e @ amo2s 2 @
Frmeer e Frei=e) alfrm, 198 guwieia ) w2/ 22 F el o O g wediosho
Ref No. 182936/UPPCE/Allahabad{UPPCARO) /CTO/both/PRAYAGRAL/2023 dated 20.05.2023 :g.
w8y Rwis a1qz2200r aw o amfy &g Frfa fem 7o a1 oe wei amew ¥ siftfle Rifiee
wem-o3 PreeEn § -

® . 3. I the lease agreemant expired prior ta 31122027, then the validity of this 7O shall stand

explred simultanaously with the expiry of mining leasa......" _
wTa o @ woy A g wr wWdiosho wf¥fde Riin o0sz0y 4 st wf viwm 3 men

TtsT Rrefer, e & eufeEiie v R mosa & wam R a vee P G e @
'mmmﬁr’mﬁﬁﬁwﬁmﬁqﬁﬂﬁw?ﬂﬂmw , T78

am-rerige-lll ST Wt T T WET B TR WS T WAl 94Uy aE,
iy *,mm.mﬂuﬁmﬁwﬁﬂﬁihmﬂmaﬁmtﬁﬁmzmms
i R,/ ford A 90 Sl @ §

o R Gy A s, s @ o Bl areazo U AW srem W@ daf 3
Wwﬁmmm]aﬂﬁﬁmmﬂmmgwqmmﬁﬂmm1m1
+ = e e AT g, T A5, -l e WA @ e

gmia "”’F“!?n e TR W U g e W, Ww-so b, o, ¥iEw), wurRm B aw, m i
Wﬁﬂmmﬂmmﬁw:mza:ﬁﬂ;mw?mMMthm
m“mmﬁmuﬁﬂﬁﬂ#ﬁﬂﬂﬂﬂm T TR E‘IWI

T

e e Al ()

ey i GRTT, womn WY1 P i, e e o e mmﬂmm
X ummhwaﬁmﬂlk«-:]
s—" 1 OIS

TuC.-12 W, Vilhut! Khapd, Gamtl Magar,

e,
ﬁﬁ ,nﬁ ﬁ s, Eﬁal Lucknaw = 226010
Fhane

WETE - 226010 ¢ 05231720828, 1720831
1 '
E: :ns:z-z:mm:;:gi';ﬁ Fox 105220720764, 2720676
: m:z-nm?ﬁ:n; Emall  tinfoBuppch.in .
i—-ﬁn :Irdni:::‘ih- L Wobilte 1 waw.uppth,com %

(¥ Scanned with OKEN Scannef

|
{}3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



Ay i

s -4

r'ﬁﬁfaﬁ:r wrlyg s m:nflraa arferes ey, ST |
C OHiEH— UF- /15-1 [Rspfes,  wrRrTRTT ’-"’I e, 2024 |

w1,
LS HUTS |

W
vl waded @ uglled o aeado et an-uaehE won @ afer ) @ TR to—, &1

1
wee tin-a T 2o 500 B 9 Sy T vEE Egml’ﬁmﬁﬁmﬂl
wolk- gy malan 99 wsiT-a30,/15-1, Raim-ooonzee e ) W oot o W.mm
-’11“!—%11% i, warrm w aeder mE Rmm-ozo02024 O W W
¢ w4054, [ajai-ozonzoze 4 |
mida s gefio o8 @ amn TEw WA W R W) 'T““
Tenlaadl vamepa 3t yizey g g i sEeg-sarrm @ s rm"* mftﬁ
i -n.-:ﬂ-mm -1, ma-q‘mﬂuma‘ﬂumhmﬁlmﬁmﬂiaﬁwﬂﬁ’mﬂ
sann 4 9 )
E N I G TRE S . W_-_—
%o | T ¥e | i f'é'ﬁ:' {':Rﬁ} S LRl
N E 4 5 ] T [ SN0 !
| AW | WAGR | 1. 01@ | 31 | 500 | 1238 |A[IFiEdzio N | €0 I218°E
' T 0|25 I a92 N az'm'uy.we_j
C [23*1F4921"N | B IPD065"E |
; . D35 184284 N | $2* 003067 E |
| oedwn mA PR RAiT-cacames # ARER WRE Wo-m W omwr dgd @ Peem A
ufwrn!aw.{nﬁu}ﬂdmﬂqﬁ wfifiy

A IS 134 RN BT IO 1L1ET :E.} !‘t
| o ome 9 v
sl gee o ey

(o

i

- e

xmﬁu[
N

T ]
Tt L
TR el W (e TR T YRiE-2000,/ W/ M2,

Al ey s
#F'HEEU
fF

1nﬁﬁm3#rm:’ﬁimmmmﬁg

i wfim, Sww e e !nx;rln'rr—?n‘r 140301) S 14=2=-00-65 7 2004 S Feito—a et
pa.08.2008 & mmﬁm:re;ar o farl wm o Raly ¥ e ooe oo amf gre Roreet

dwrs f w mmmﬁmw.mmmaWWﬁm
mrmﬁﬁqﬂﬂmMWﬁmﬁmwﬁmmmmﬂmmﬁﬁ
mh oore 1 MU e aet wE gl o armafdn @ set o vR wee 200 'ﬂﬁ?ﬂﬂfgﬂwn'-’f
ﬁiﬁahfﬂﬂﬁﬁahﬂmfﬁmllﬂmi'HWwﬁiIﬁ“ﬂﬁﬂquﬁﬂ‘w ¥ T Ceem

g e e & an[n o AT fn aer
mA E-I':I'-I:IT-I'I,.-" ﬁﬂ“’ﬁﬂﬂmm
AR W2 ¥ wEm 14eald)
Ny
ﬂ-
2800

Fero—10022023 arreliadi 3T
fieeiti10,02.2023 #1.11'-33111 TR g e

o 3 ot o0

T

(o %) {m*u

-3 5 B T
1, 61 500 | 1235

3 -
urfige —_— ]
T

{oruluah wurmrR @ ﬁ a;ﬁangﬁmfmuwﬂ itk % w1
ey 1 GyREL, W | R0 T EE-TE W.Iﬂﬁ
mm} Pyppaeh- 2001 W wilRarl @ ST WA T SR O dee @ @w
JUIH, Trqmltl-u aif ) pelileipdl Rt sl EREE g ";I‘I!I?-EI' i (1) w1 % E—mﬁ'ﬁﬂ
ftgrer sl B it SR w0 B 3w v o W“‘ ml*"m* A

I

G 4R AEE e
i{r e [ yel war ) sanieard
|

syl ter aeifvg ey ded Beeitest 0l Fha st |

vz il 100 o miuE n wwlen T A e
:ﬂ'ﬂﬁﬂ mﬂgnqu,hu J1—Ge=20,/00 [0 1e—1—0a O Sw—1 7 7 ey wEEoy -.m e

sl Jpite ey @ airdy) R 12-12-6 W WEEE T R s R

v
Scanned with CamScanner

(¥ Scanned with OKEN Scanner

G Scanned with OKEN Scanner



\ /uuldm e el (ol Pl 2wl 9 ‘ﬂ'ﬂ";yzg?;:“ & T 22
= il giem el Papil @ wlRme g e e fprr QS 4

/ E:], A4 e A an Dadast aaed e an hib R e @R W /T 5 sk .

4 g A gy - k-

{0} ISR Gy A B g e @ R anin |

(1) 3% 2 Y A wan N e ud el B o 95 8w aEmR T R @ ﬁ'l"ﬂlm
2 T T G “‘ﬂmmlhi‘tfmlhnnmﬁ o ) A v wi B R T T sl P ok
AR TR Ay |
R R L R ——— e e R R R
T W A o fmm g LR
i gﬁuﬂ;;{mqéiﬂ T s Wi @7 W vd A9 B Tea T R 9 ‘f.l"“"a"-'“':"rﬁhﬂr
Rl i Uil | : ] m
be) = el vm dam o A3 B R we ﬁmﬁhﬁﬁﬁﬂ?“ﬁﬁ“?mg ol
B W 22l v & e R A R ok R | ot
v s b W & i Al yff oG B adrEr o a8 B AN
YR e e vE W Gl e E) o T w0 R B

b7} wrin gem b v wd : T
1 o 8 S e I Y

Eoip iy : z
W A i e Bl o s we e &3/ v S T Wi

w'ﬂtﬁlﬁ
be) . T B/ v de b weemE G e R @ sfrRd T i <raPars sl B
mmJM‘fimkﬁﬂﬁmﬁTfﬁﬁqﬂﬁﬁﬁfﬂwhl m;
(o) Rl Wi, w0 w0 e TR M-I § UE R 2104 1058 B SR w1 A 9 100 HEX T
L ﬂfﬂ'ﬁﬁﬁhuﬂmwwmﬁ?ﬁmwmqwrcﬁﬁrmm| &
ﬂ'i‘zﬁqﬁ’hﬁ'hﬁﬁqﬁmﬂmﬂm mWIWMﬁMWHﬁﬁJﬂWMWW

(24) =T waE P e e gt ven o i w o wir e iy |

() wfeion il v mefrres oy vl sRfom, fam o mﬂ?rmlﬁtﬁﬁtﬁiﬁlmﬂ
mﬂmﬁﬂmwwmﬁnﬁtmmaﬂwﬂﬂﬁﬁﬁrmﬁmﬁmﬁﬂmw s
P T i O s sy AT Tl W S wfrR gy i

{25) mnzgmmﬁmﬁmmﬂlﬁtr?ﬁ#ﬂﬁﬂﬁﬂﬁt %

eﬂl'l,[t ]

R E =i W UgE i W
e g el e wwi g G = e e s i,
YL WA T o TSI T T : ; B, W
| o e AT/ | wes | wmel | En TR
| s nrerdo | wo | (o W) | () f
i 3 NN W D R S e
1. | fam | W | . 61@ | 3t | 500 | 1235 [ATIFFasen —
el 25 1 492307 1 gg:ll"fwii-'m'ﬂ
C 15“ 1‘5‘- w;lu H WPHI.E

D [ 25 8 42847 E:iu‘ 20.65°
g Seule A SARTEn (w86 W W BT | o g £ W06 E
T Ay H ST e g iy Wt W

o= U= amRaifay e TR e
SRR Ay afand), Ao B fend AR o G G R

Scanned_with CamScanner
|

{]3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



LI E]
b el

e T

L L
f
'

skl it
w O B

e
o e

i
r

T
o g B

T

FACE

Mg Erls  Dmk
8 -

!y P O T P e PP

: . 2
FAR 1 | 'iII -
: ' i -
ST ' & i
31N | 18 |
B J Bt 1 H% g |
- | - ’ 4 1 |
2§ L ¢ o3 s 1 T i_ﬂ!—!!iﬂﬂﬂ
MR A LSRR SLES SRt . Ll BBy B

Scannadiwitl': CamScanner

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



B TR prn

UTTAR PRADESH POLLUTION CONTROL BOARD

wol w0 fatE _
'} Ref, Mo _'ﬂitnlﬁﬁ""#"ﬂ*i\ﬂm‘.ii\i‘i Date __.J.?.I‘.‘i,‘i\ll‘*----
'Hl".‘_. ﬂm #. IJ'“"' m@%ii& r&gﬂ
s oD orew AR RS, bie Ko, 2~ o
W wean 4, TR, e, aedE—ien, g L (el S
FATE = ST

‘ e
ﬁm—mmmﬁqﬁmﬁ.mmsq,mﬂ—ghmmﬂlﬂﬁ"rwﬁq“wﬂﬁﬁm

T ¥y T A @ Frfe weal o /g e R 2008208

Al
ey,

i TS, ST @ uSis off coste,/T-paz20as ARG 27.00.2024 BRI gftm frm B ﬁ
e P, WO @ AT W 1703 /@b / 20e4-26 R 23.08.2024 k) Wﬂ““'_":‘ﬂ“' a0
it W e T T @ AT W vio-a4 Win-apuR), e AR, STg—-FErT gl
ﬂaﬁusﬂaﬁmﬂﬁﬁﬁtmmﬁﬁrwmuﬁmﬂmﬁmﬁﬂmﬁﬂ il
1543,/ B £ 202223 T opos20zz BN At I T FHE 49 A0 g wam fig P 99
Wre, TO WUE, WEHTE—AEL m-mrﬁuﬂ‘if# qEf ﬁﬁiﬂ fﬁ;: aﬁﬁiﬁﬁ 2 wovo Swatrm (aRER)
Framma-2021 @ Fraw eof1) ¥ B T O e B

mﬁm[al‘rﬂawﬂﬁmmmﬁwﬂﬁﬁm1mmmhﬂaﬁmzsfﬁmﬂ
any (et Fraen mmn Freism) sdbifm, 1eet mﬁfﬁﬂaﬁmﬂzmﬂﬂmmaﬁ‘mﬁuﬂm
af¥fee Ref No. 152188/UPPCE/Allshabad(UPPCERO) /CTO/both/PRAYAGRAL/2023 dated 30-06-2023 !"T%
wéqﬁfmmz.mmmaﬁamﬁﬁgﬁﬂﬁﬁmmmvﬁtﬂuﬁmi:mﬁﬂﬁﬂﬁiw

w01 Frrga & -
3. |f the lease agreement expired prior to 31.12.2027, then the validity of this CTO shall stand

expired simultaneously with the expiry of mining lease......"
Hpain wfEtree f=ie sooezezs ¥ aftRifta wwh we 3w

=T T T U O g A
mfmﬁmﬁqmwm%mﬁmﬁﬁﬁﬁqﬁmmmaﬁw%wmmmﬂﬁﬁ
.y o T A 27.00.2024 BT SO S g A ot e g R,

w54, AR-EEE, T e, TR a1 o, e & e W W Pl wdWiedioano
e fle snoez0z3 T Raws saften ) @ 0w i e &)

i W it F e AR, S & 9N s7.0m2024 BT Afw wmEn o Wl $

o (gwer Py e fevam) aiftffm, 1era G arg (e e oun Peee) s, e

s AR o Serd hed M areul EER PR, T WEN A, TF—3TM, TIEd, wees-—T,

¥ oo W 9 Pl efodiosio widfdbe RAie sooce2oes @1 aftm afwt

WA @ g, T \ 0 i
mﬁwﬂﬁmm%mwmwmmﬁm#mﬁﬁmmﬁmm@m

i B el |
i,

e e sl (gor—s
Tt s, Somo WRuer Freise A58, WATE 1 qEnt %mf
T ey aRend (o)

£
)F/A \""'H"
g
° 2
A, - 129, Tl wwe, W T, o TC-12V, Vi
5 » Vibhutl khand, Gomtl Nagan

AETH - 226010 we Lucknaw - 226 30
I ﬂq : 0522-1720828, 2720831 i Phone : gg37.7720828, 2720831
. | 0522-2720764, 2720676 Fax 1 0523-2720764, 2720676

-4 : Info@uppehin Emall  ;nfp@uppchln

HaWIEE | wWw.uoech.oom Webshe 1 wyw,uppch.com

| L

{}3 Scanned with OKEN Scanner

(& scanned with OKEN Scanner



90

% Annexure No- R/12 8@ U3 TN =l 91

UTTAR PRADESH POLLUTION CONTROL BOARD
wedl @ T
i
pef. No . 1119.6.29 ME UG, M- D0, Date...\1= )52
wad wfen e, (Evs wen-a0, TH-TRFIE, aEdta-9a / sftew, seve—garmrs
o #h WY RiE TF o W W Feig, i j
Frarh =g, dre—efm, e, aeedie-i

MATE =TT

TE f e sfed, R @ =i @ o1z TR siono o 135 / 2024 fa=1iw oa,
11.21:24mm_ﬁw1miﬁaﬁﬁﬁﬂﬁﬂﬁrﬂﬂmﬁiﬁﬁmmm;
@A /202425, fiw 08.11.2024 BT gftm fn 7 # 5 #wdd wfew F=goem=, do & #fy
feE 73 w0 9 wEm RiE, Frrd fdmg, dre-mefton s=o, oedie—ten, ToE-ToT @
us A T T8 & @ve wWem-a0, -G, aEde-don / Eiew, TEE—war
(¥Pa-5.00 BRW) ¥ A7, W T2 F1 HEAH R T # | ANSETTEN ST @ g 3
WU @ W werer &y el (o ud ar) frt =8 R 8|

aﬂﬁﬂﬁmﬁmﬂ.w*ﬁmmn.zwmaﬁﬁﬁmw?ﬁﬁmqﬁq
Frged, W0 A wRw Rie U3 w0 9w uAm fhE Proel Reegw, dee-weRm wen
TEHIEA, TE-NARE @ ww § qm T B wve  Wew-30, UM
m-ﬁﬂfﬁ?.m—mm—amiﬁmﬂEﬁmmﬂWﬂqmwm

06012021 | 2% 05012008 7% & fory e R 7 o | @ O R F AR TeE
arafey # fad ) @ oA P & - "

= : R (st — 5
01 01012022 H 31122022 | [elTs, 30T 4 (e 45,111
02 01012023 ¥ 31.12.2023 26,973

T WA TCCTNE NI [GiS 31122023 % @A @ 64 Ta @ freierd mEen
@ WIS W 1281 /AR /202324, RAS 11072004 B W WA wee ey w RBooaw
A

TR W AAEN, T & 99 ffE ez EW W wEeeew dwd ARy
FrEEE, s A AfRe Rig 99 wo W owam fis, Pash fREge dee-TeRa een
TeiIe—a, SIS -SRI ER A 01012022 R 31422023 o (@l Wg A AR werd, s
@ famar o vlew) o0 w6 RE 06 @ w2 @ Saed e T oo sl d dee
W 1 W dre o Sarered weafd ura adt &)

T8 i d=fm ugwor Faaw 9 Ew AT e ane 4 oo @ A e o Tl o
fortl w Fl ) @R & s s SO # e ¥ Paife 99 Penaly=PI x Nx R x
S x LF & arfan aiwfan vofevfn afogfd w93 10000 /- whafes amh 8 foel PL (Pollution
Index)=80, R (Penalty in Rs)=250, § (Factor for Scale of operation, Small)=0.5, LF (Location Factor)=
1.0 fomm mar &)

uE & gy sfoerd, st & o3 B9 0812024 TR FEE AfRT FeeEE, o A AfE
e 7= w0 9w v fie, Fash feegn, i, e, Tede-don, saeE-rare 9@
g wE By g sfogf w0 54,60,000/- (W0 wEA @@ W0 BOR W) @ qaieeia
erfergf s ) o dn S aomel Aiftw Frfe 8 o o wwgfy St o w2

el f =
T - 128, fisgfy wes wenh R T.C.-12 ¥, Wibhuti Khand, Gomiti Nagar,
AR - 226010 Lucknow - 226010
SOATE @ 0522-2T20E2E, 2720831 Phone : 0522-27X0828, 27206831
dir T 0522-2720764, 2720676 Fax :0522-2720764, ITI06TE
$—TE infoduppch.in E-mail  :infe@uppch.in
Prarrane ranshid DiFAER 0 Evar ie Wlabeira = wemar ismmeh o fos In

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



91
751

—2-
a wudE Attt dedl vd aefrn e e & SR @ gt wewm aferd @
mmﬁﬁﬁﬁﬁwmﬂmmm%ﬁﬁwwwaﬁ
=ife @ v o & -
| ug & @ A wWEE gEE Ed  Aed Gegend E@vs Weg-30, WH-TEITY,
Aedie—i / efteyr, SEUE-TarNG (WE-s00 geeaw), Wio s Afew fiE 99 wo 9w
v fife, P R, dre—Tef, 9w, aeilE-iE, FEIE-TRE gR e
@ faen o Tl (G wE R w9 & e see famw @
oo W e wfifEm w0 10000,/ T Y FA WD 54,60,000,/- (F0 @ T WO
TR ArE) @ gatavdity afgft s s § e
I F Haa H o WEERT g9 uF witd @ o7 BF ® ey A quoren § AT )
aren ) Rafd 3 3o & feg ewwager i afgfl sl s < o, e
el SeoweTiied WY g8 UE g@rg @l &1 g

wE HfSE ENT ANy 99 e e st

Herrs—aumf | ﬁaﬂ%ﬁ- .

IS
o | M 5 AR B 0 L L
1, i, warmre |
2, Erfr wifereTdt, Sove weEW fiEw @, v @ 3w Py & oy ofte A am w4
f wro Tael AfE ) ofy god wrh B oe s gy, ol od @l wEe amed
Afew & waw § e F eow Frew w oamEn 15 BE # s 92 qouew Wit

(¥ Scanned with OKEN Scanner

(& scanned with OKEN Scanner



4l

Annexure No- R/13 g0/ Ph, : 0532-2560727

8 Praierd, SABARY Ygul R de

REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD

r qEETHTn &1 A &1 w1 A o % @ i
o T T TEarE | WM WvE | v | O SETh s
T Tio (b0 - | e
1 i
"W 2 a 4 5 B T B 9
ERLIL W | Wan/ | UOeNgE | 28 | 500 | 06092019 | 20112018 [EET T
grewargA@, o | s A TITATA @ MR
d gww uE 2112023 | FO—0178 S EPTE S
e ya M Eo i L
| w ¥, g0 [EARS
| fAard-um 18102019 Skl
weimegyH, Eftsa, M uEE P
e — WA we firm mm 2

ATl THRTE 1048 FTAEN, fget—0, Uie fea-a, SpHL e — 31100
Email-roprayaprajEuppeb.in

EECH ﬁwllﬂs,’,wmr OA'NE 135 | <ocy faTi fc;fﬂfﬁdq
W aftayraree: / sy
e @e s, Mo P0G S

TR |

ferma: Wﬂﬂﬂﬂﬁﬂﬂﬁmw.ﬂ#ﬁﬁﬁﬁﬂﬁﬁﬂwﬂﬁﬂﬁﬁfzmmﬁﬂmm
w0 v & ar W wike ardy fie—24.102024 B ST B WA H|
'mmﬁmwnm?ﬁmmﬁwm | TEN B WA A AT S B

ﬁ‘mﬂmiﬁﬁm,#ﬁ‘:ﬁﬁﬁﬂ’rﬁﬂ'ﬁﬁﬂﬁﬂﬁﬁlﬁﬂaﬁuqnmﬂﬁ;’mzdm

R 799 90 W0 o T 3 ¥ fReie—24.102024 T ardw e fEm @) mo wfter 2T

wftn amdn e 24.102024 B e s P B

................ 99 In these circumstances, we direct Member Secretary, UPPCB and SEIAA, UP to
explain as to how and is what circumstances, consent and clearances were issued for permitting
mining activities in prohibited areas and that too in violation of directions issued by Supreme
Court. Similar reply shall also be submitted by concerned District Magistrates, Sant Ravidas Nagar
{Bhadhoi], Mirzapur and Prayagraj.

23. If no valid justification is submitted, Member Secretary, UPFCB, Member Secretary, SEIAA,
District Magistrate, Sant Rvidas Nagar (Bhadheoi], District Magistrate, Mirzapur and District
Magistrate, Prayagraj shall remain present before Tribunal on the next date.

24, List for further consideration on 20.11.2024.

Wwﬁmaﬂmmﬂmmﬁﬂmﬁwumznuﬁﬁﬂﬁﬁmﬂmﬂ
;rwmﬁrﬁam’mﬁuam;mﬁu—m.mn&nmmmmﬁéw.ﬂmmmﬁﬂ%
oA W, WATR, Y feenfaad (Wmo), WOrT, e we afer, wnRe qo 89
mﬂ,mmn@wﬁﬁwmﬁ.mﬂmﬁmﬂﬁwﬁnﬂnmmﬁﬁmﬁwﬁ'ﬁiﬁm.mzﬂw
ﬁmﬁwmgﬁmm@mwm$ﬁhﬁﬁnﬁm
Prarforerdl, v @ amdW faiw 05112024 T wWed A wWym amem RARE 11012024
waﬁm|mmﬂﬁmﬁﬂﬂwmwmﬁmwtmmﬁmﬁ

2

wanil PA-ARH (T

mH -

92

(& scanned with OKEN Scanner



753

2 3 5 8 7 8 8

T wig | A/ 30 | 500 | ospazotg | oe012021 | RremRrm,  GOOTIRQ
TwiegerE, wo o | Efam A ® MR
Hfgw e 9% w0 08012008 | Ho—1281 /WA 202
W wmm FHE 3-24, fEAE 1107
et fidm = 2024 M AT 9EE
go, dree-gERm freem & fm T
I, i

EHE—T,

AR —TATRTA

b Sed | fon T 500 | 060D.2018 | 05012022 | AGTRTRTY,  SOTTRA
vigen w1 | s Ll # HIEH
gqome  firg, Famh 04012007 | Ho—ieaz S @ S 202
HEREEE L L a-28, fewiw 2208
dre— st 2024 TN WA UEE
TR, Prem &0 fEm Tm
G- AT 21

T RE| w=n 32 | 600 | 06082019 - Foraiaart,  warTa
FigerE, wo s & g wEd WEA &
drem s ga o g W@ s 9
THE frim Ho—1842 /WA /202
et Tm @ 7-z73, RB=w  oa0s
-y, 2022 TAH wTEY
g e 1y | Ho— 1680

wi+A /202424,

93

fari 220B2024 BT
P aw fBm T
1]

. WAl
W T @ AN 8
£ 1 A £ EE]
w2514 7 @fa /202
3-z24, TediEd  zeon,
2024 T TS TS
Ti—1691 4
W 202426,
B 2002024 EWT
frvm e fewr wm
Bl

500 o6 .0e2018 -

Foraiayadl,  warrera

500 06082018 =

T T W A i
i ATy L]

Ho-1545 7 @l 4 200

g-23, Tesis  oooo.
2022 W TUH amEW

Ho—508 ¢ w2023

-24 fEsim 2o05.2023
gt Preer aw B
T |

mﬂ -

(& scanned with OKEN Scanner



94
754

o Aifdn @ A geenns g B T @ w R, @ aE (R
T ), WA A @ wE Al e @ e 9 il A d wee R T e
Toe faem wen @ wenft @ AT e ¥ weiw e sftea gw salEg B evee
T W T W, s i s @ @

&

'--_-_-_-_-___——F'
—— R
fefr st ofe
it —Frfafan & geant @ smovs wedad dg e B
1. HEw wivg wEtey, JoN0 WEEY Frimw @, awes w5 wey gEe diEe)
2. qEA wataen SfRw (FE-2), Soso wge s a6, awes |

3, qe fafy s (serdl), Jomo weEY Pl A6, S | @

—_— LA V™M
o sferd O

e

mH -

(& scanned with OKEN Scanner



755

Annexure No- R/14

wRiferr gl asnférsi), ad1El aor usEl, cIsl
@d- 1|80 /JEEYR Sad, Reid, SR, TaER, 12 2017 |

A

e Rienfrar) Ro /%0)

UG- | 4
Ryu-- g it W U @ wa N |
- ST YHiP-119 /@4 /2017, RAlG 17-11-2017 |

yora e § 6 g0 onley @ wmle- 2200/ MR /33~1, RAIE 02052017 war
URIG-2048 / WG /33~1, RAG 16052017 GRI WRKARY WeaI-715 /86-2017-57 (W)/2017 i@
wied R awféﬂwzzmmra%mﬂmﬁ#—m&n%mﬁmmﬂﬁmw

-3 W ma ﬁﬂmmmﬁﬁm-qaﬁ?hmwﬂl

" B0%0 um MRl AT weH) | @RI Eram
| AR | dd@wiad | s | 0500
: Im&ﬂ“mm_
: W L e ] e

P IR G T g TEIel TG & AW Geider a¥, FAMEAYY 7 gaf # a7l
TR 9, @ Raa &A1 W ARy HE-1875 / 86—2017-57(7) / 2017 Aoxhoamso RAfT 14-08-2017 B
mﬂi—ﬁﬁmaﬁﬁﬁma%wﬁosﬁﬁmﬁ%qwﬁﬁwaﬁr—ﬁﬁlﬁaﬁﬂ}'
W & & SRR WA O3 3 i R 2 '

I VR P OIMR W MM T WERT e @ R GA W OWEARY
wiEI-1875 / 86-2017-57(7) / 2017 Eoeloamdo RAlG 14-08-2017 & arura & $-Fifder w8 § Ao @
Teww A 05 I B Iyl @ oy T Igw-va Wiga B 9 ¥ A weR 99 s wo-ga Bl

a?tﬁnd‘lél

0 I—— . W A
: R TZwa Tl 5 | o500
n TR azflﬁ‘_rf_ 103 1000
_ - X 30 10.00
W@ &3 e A a4 & Wf¥e R & Tt TGN (i) 8 |
!
(Slodosiarema)
PR TAIREN,
Wmmu WEIRT |

G O 1) VA 5 C
uﬁ%ﬁ-ﬁm%ﬁaﬁmﬂ@aﬁmm%@m -

T T D, ARG &, FRO |
2 T e, W) g1 @ e, ARegR |
3, ﬂ?ﬂ'ﬂﬂaﬂmﬁ AR |
(SloBosiara)
i g,

WRIE! a7 NI, WaIE |

Scanned with OKEN Scanner



96
756

Annexure No- R/15

. State Level Environment Impact assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomiti Nagar, Lucknow - 226 010
Phone : 91-522.2300 541, Fax; 91-522-2300 543
E+mall : docuplko®yahoo.com
Website : www.seiaaup.com
To,
Shri Girdharl Prasad Pathak,
R/o Village - Mahera, Tehsil - Bara,

District - Prayagra], U, P.
Rel. No."j...'fﬂ.:?......,fnml!lw,uumn ' Date: a‘i/kzw

Sub:  Terms of Reference for Rivarbed Ordinary sand mining” along river Ganga at Gata No/fAraji No. 30
at Village-Purwa, Tehsil- Gyanpur, District- Bhadohl, U.P,, {Leased Area-4.047 ha.).

Reference- MoEFCC Proposal no- SIA/UP/MIN/ 429327/2023 & SEIAA, U.P File nc-7893

Dear Sir, |
This is with reference to your application / letter dated 16-05-2023, 01-06-2023 on above mentioned
subject. The matter was considered by 759" SEAC in meeting held 02-06-2023 and 742™ SEIAA in maeting
held on 15-06-2023,

A presentation was made by the project proponent afong with their consultant M/s Paramarsh
Servicing Environment and Development, Lucknow, U.P to SEAC on 02-06-2023.

-

"FTOIECT L Uubmitied or informec b 2 FTOECL FTOpONeENnt ang LS CONSUISan

The project propanent, through the documaents and presentation gave following details about their project -
1. The terms of reference Is sought for "Riverbed Ordinary sand minlng® along river Ganga at Gata No/Acaji
No. 30 at Village-Purwa, Tehsll- Gyanpur, District- Bhadohl, U.P., (Leased Area- 4.047 ha.), Shri Girdhari

Prasad Pathak.
2. Salient features of the project as submitted by the project proponent:
2, | FlieNo allottedbySEMAA,UP {7883
i
“ | $/o Janardan Prasad Pathak

R/o Village - Mahera, Tehsil - Bara,
Dktﬂa' PI‘B L‘." _ U-l Pu

DA UNAKSA NG £ 3 (B I o

Environment clearance of proposed “riverbed Ordinary
sand mining” having lease area- 4.047 ha along river
Ganga at Gata no/Araji no- 30 at Village-Purwa, Tehsil-
Gyanpur, District- Bhadohl, U.P. of Shei Girdharl Prasad
Pathak.

Full correspondence address of
proponent and moblle no,

' Name of Project

6. | Project Location (Plot. Khasra/Gata No.
7. | Name of River
8. | Name of Village R AT S, €T
9. | Tehsil B e
10.
11._| Name of Minar Mineral
12. | Sanctioned Lease Area (in Ha. B .
Max. & Min mRL within lease arga Highest mRL - 76,2 m#
“ Lowest mAL - 70.9 mAL | | Sl
Water level - 67.0 mRL

Pillar Caardinates (Verifled by DMO) _PlllarNo | Latitude | Longitude
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Gvanaur, Distrct Shadebl, ML, e ased Acar- 4.047 ha.)

Total Geologlcal Reserves

Total Mineable Reserve

Total Proposed Production ,
Proposed Production /year 1,21,410 m

Sanctioned Perlod of Mine lease 5 years [rom the lease deed execution

Method of Mining Mining will be carried out by bar scalping or skimming
mathod and mining operation shall be seml - mechanized
(OTFM) using scrapers/EMM and chain/tyre mounted
bulldozers for rescue & salvage (as per SSMG 2016

L]
L]
B

A - = Ran B
Typeoftand
L7 T T RN, £ T T e S N e e
Nearest metalled road from site § 0 T SO L AR e e

S R R e~

Water Requirement PURPOSE
Others (IFf an - D.OOKLD

Paramarsh Servicing Environiment and development
QCt No and period of validit NABET/EIA/2124 RA D224, Valid till =01 2024
or land in any court

R ——
verified by Mining Officer

29, | Details of Lease Area Inapproved DSR___ | Srno 03, pageno. 11~~~
§5.00 Lacs
1.90 Lacs

as per Lo

w
o

:ngth and breadth of Haul Road Length - 0.75 km, Breadth -6.00m
No. of Trees 1o be Planted B - SR e U T s

Whether there s any litigation pending Yas

against the project and/or land In which

the project is propose to be set up? Name of the count- High court Allahabad
Name of the court Case No.- WRIT « C No. - 5860 of 2023
Case No, Orders/directions of the court- Pending

Orders/directions of the court, if any and

its reievance with the proposed project.

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in EIA
Notiflcation 14/09/20086.

3, The mining operation will net be carrled out In salety zone of any bridge or embankment or in eco~fragile
rone such as habitat of any wild fauna,

6. There s no litigation pending In any court regarding this project,

1. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

SEAC / SEIAA discussed the matter and tecommanded to lssue standacd terms of reference
prescribed by MoEFCC along with additional YOR for the preparation of EIA:
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1+ Since no Intimation has been submitted regarding available monitoting data, hence data will be collected
alter Issuance of ToR.

2« All pages of technical documents/EIAJEMP ete. should be signed by the consultant and project

proponent both,

3- The lease area its address and production per annum should match with as mentioned in OSR and Lol. In
case there is any difference darification/ amendment letter from competent authority shall be
submitted along with EIA. EIA and public hearing shall be conducted as per the lease area its address
and production per annum mentioned In DSR and Lol,

4 Public hearing shall be conducted as per EIA notification, 2006 {as amended),

S+ SEIAA opined that the project praponant shall submit permission of CGWA or proposal for altarnative
source of fresh water,

6 KML file for the area and mining lease area should be provided..

7- Status of leases granted/to be geanted In varlous mining khands along with production since the
formulation of DSR, duly certifled by the competent authority should be submitted.

8- In case project propanent intends to temporarily store mined out material or any tools, equipment’s or
other material outside mine lease area then NOC from competent authority for doing so should be
submitted and detalls of such area and associated Environmental impacts should be included in EIA-EMP
report. This should also be cleady mentioned during public hearing.

8- Road network to be used by the project should be clearly shown on Survey of india topasheet in
1:50,000 scale. In case road network lnvolves farest road, permission should be obtained from Forest
Department and a copy of the same should be submitted at the time of appraisal of EIA-EMP report.

10- The project proponent should clearly spell out whether it Is a green field or brown field project. in case it
is a brown field project and -

() |f the earlier and present jease holder are same then compliance report of previous EC should be
submitted,

(i) Ifthe earller and present lease holder are different then environmental footprint of the site and
mitigation measures should be included in E|A-EMP repert.

11- In case of expansion / renewal of earlier EC, following information should be submitted

a. Status of compliance of earlier EC conditions by Integrated Reglonal Office, MoEECC, Gol, Lucknow.
b. Copy of CTE and CTO issued by SPCB.

¢ Status of submission of six-manthly l:ompllance repoct to EC granted caclier

d. Court cases, if any.

12- Obzervations raised in public hearing, replies submitted by project proponent, suitable modifications
carried out In EIA-EMP report.

13- PP / consultant in compliance to Hon'ble NGT order dated 06.05.2022 in DA no. 141/2021 (With report
dated 31.03.2022) Raj Kumar V. State of UP and Others and with OA no. 141/2021 Rajkaran Karn Vs.
State of UP and Others, will submit replenishment study, duly approved by DGM, along with EIA-EMP
report lor seeking EC.

14- Project Proponent should submit action plan for carrying out plantation at least @1,000 plants 7 ha of
lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 5000 plants, either on goverament land or community
land, within a periphery of 5 km from the boundary of the lease arca along with provision for

maintenance for 5 years. Survival of plants balow Uttar Pradesh Forest Department's survival rate will be
treated as viclation of EC condition,

15+ In consultation with District Environment Authority or an Authority naminated by concerned DM, projegt
proponent will prepared a consarvation and managemant plan for rejuvenation and management of
waler bodies having total surface area of more than 25 ha. Funds for the same will be kept In a separate

bank account and six monthly compliance status will be presented by project proponent before the
nominated authority in the District,

16- Along with the EIA-EMP repart, PP / consultant will also suhmll in tabular form as to how they have
addressed entice ToR while preparing draft EIA-EMP report far PH, Further, PP /cnnsulum will wbmlt In
tabular form os to how they have addressed Issues ralsed during public hearing and have Incorpacated
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the same in final EIA-EMP report, A presentation to this effect should be made before SEAC at the time
of EIA-EMP presentation,

17« NOC from Irrigation Dcpmrnanvmnumlnn Authority regatding river bed mining to be submitted at the
time of EIA presentation.

18« To ensure proper monitering, the project proponent/consultant should provide evidence In form of (A)
Raw Data (B) Loghook of thelr site visit along with activities carried out during monitoring {C) Real time
photographs showing monitoring machine, public, lab person etc, Proprietor/proprietor representative
should be present at the time of monitoring and monlitoring should be conducted as per CPCB
SOP/NABET/QC! guidelines. Lab responsible person should be present at the time of EIA presentation.

19- EIA coordinator & FAE should give a notarized affidavit during EIA presentation that they have personally
visited the site & they have also taken all the mitigating measures for any critical issues involved in the
project.

20- The project proponent will have to Inform the schedule of monitoring/data collection programme to the
SEIAA/SEAC, UP beélore start of data collection. In case of fallure, the collected baseline monitoring data
will be treated as null and vold,

21- The details of equipment used for baseling monltoring alungwith its photograph mentioning date, time

and geo coordinates for preparation of EIA report should be clearly displayed to the people present
during public hearing and the complete details relatod to monitoring period must be mentioned in the

minutes of public hearing.

22- Original lab analysis report of the project proposal along with EIA report should be uploaded on Parivesh
Portal.

23- Combined KML of all mines in a cluster should be submitted at the time of EIA,

24- The project proponent/Consuitant should identify the core & buffer zone (2.5 km) of the mining site.

25- Agreement/ Consent between project propanent and competent authority/ landowner for haulage road
from lease site to link road to be submitted at the time of EIA presentation.

26- Praponent/ Consultant should submit the plan/information along with technology (photographs of water
sprinkiers/ tankers) to be implemented for mitigating dust at source points In lease area and haulage
road during operation activity/vehicular movement. Technology should be displayed at the time of EIA
presentation.

27- Propased plantation plan with area specific plant species, number of plants to be planted and place of
plantation along with a proper map 10 be submitted at the time of EIA presentation.

2B- Water requirement detalls aleng with source of water and the permission/ agreement with the
conceming suthority/ person 1o be submitted at the time of E1A presentation.

29- Proponent/consultant  shall  present TOR  specific/additional  conditions  compliance,
observation/suggestions ralsed during the public hearing and commitment made by the project
proponent in 2 tabular form with a time bound plan at tha time of EIA presentation.

30- Corporate Soctal Responsibility (CSR) to be prepared as per the MoEF gukdelines and present it at the
time of EIA presentation.

31- Submit the hydrological study report of lease area that the quantity given in Lol will be mined urhhout
affecting the geo-hydrology of the River,

standard terms of reference;

1) Year-wise production detalls since 1994 shauld be given, cearly stating the highest production achieved
in any one year prior to 1934, [t may also be categarically Informed whether there had been any increase
in production afier the EIA Notification 1994 came Into force, w.r.t. the highest production achieved
prior to 1994,

2) A copy of the document in support of the fact that the peoponent is the rightful lessee of the mine
should be glven,

3) Al documents Including approved mine plan, E(A and Public Hearing should be compatibla with one
another in terms of the mine lease area, production levels, waste generation and Its management,
mining technology ete. and should ba in the name of the lessoe.

&) Al comer coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheat,
topographic sheet, geomorphology and geology of the area should ba provided, Such an Imagery of the
proposed area should clearly show the land use and ather ecological features of the study area (core and
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bulfer zone).

§) Information should be provided In Survey of India Toposheet In 1:50,000 scale indicating geological map
of the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
Important water bodies, streams and rivers and soll characteristics,

6] Detalls about the land proposed for mining activities should be given with information as to whether
mining confarms to the land use policy of the State; land diversion for mining should have approval from
State land use board or the concerned authority.

7} 1t should be clearly stated whether the proponent Company has a weli laid down Environment Policy
approved by its Board of Directors? if so, It may be spelt out in the EIA Report with description of the
prescribed operating procesy/procedures to bring Into focus any infringement/deviation/ viclation of the
environmental or forest narms/ conditions? The hierarchical system or administrative order of the
Company to deal with the environmental lssues and lor ensuring compliance with the EC conditions may
also be glven. The system of reporting of non-compliances / violations of enviranmental norms to the
Board of Directors of the Company and/or shareholdors or stakeholders at large, may also be detalled in
the EIA Report.

8) issues relating to Mine Safety, including subsidence study in case of underground mining and siope study

in case of open cast mining, blasting study etc. should be detailed The proposed safeguard measures In

each case should also be provided.

The study ares will comprise of 10 km zane around the mine lusa from lease periphery and the data

contained in the EIA such as waste generation etc. should be for the ife of the mine / lease period.

10) Land use of the study area delineating forest ares, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological features
should be indicated. Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phisses and submitted. Impacy, If any, of change of land
use should be given.

11) Details of the land for any Over Burden Dumps oulside the mine lease, such as extent of land area,
distance from mine lease, Its land use, R&R issues, If any, should be given.

12) A Certificate from the Competent Authority in the State Forest Depsrtment should be provided,
confirming the Involvement of forest land, if any, in the' project area. In the event of any contrary claim
by the Project Proponent regarding the status of forests, the site may be Inspected by the State Forest
Department along with the Reglonal Office of the Ministry to ascartain the status of forests, based on
which, the Certificate In this regard as mentioned above be lssusd. In all such cases, It would be
desirable for representative of the State Forest Department to assist the Expert Appeaisal Committees.

13) Status of forestry cearance for the broken up area and virgin forestland invoived in the Project including

deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy
of the forestry dearance should also be furnished.

L

18) implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional

Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

15) The vegetation In the RF / PF areas in the study ared, with necessary detalls, should be given.

16) A study shall be got done to ascertain the Impact of the Mining Project on wildiife of the study ares and
detalls furnished, Impact af the project on the wildlife In the surrounding and any other protected area
and au“:dmgly. detalled miugative measures requlired, should be worked cul with cost implications and
submi

17) Location of National Parks, Sancluories, Blosphere Reserves, Wildlife Corridors, Ramsar site Tiger/
Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease shauld be clearly
indicated, supported by a location mop duly authenticated by Chief Wildlife Warden. Necessary
cdearance, as may be applicable to such projects due to proximity of the ecologically sensitive areas as
mentioned above, should bie obtained from the Standing Committee of National Board of Wildlife and
copy furnished,

18) Adetalled bialogical study of the study area [core zone and buffer 2one (10 km radius of the periphery of
the mine lease)) shall be carried opt. Detalls of flora and fauna, endangered, endemic and RET Specles
duly authenticated, separataly for core and buffar zone should be furnished based on such primary fleld
iuwey. cearly indicating the Schedule of the fauna present, In case of any scheduled- | fauna found In

the study drea, the necessary plan alongwith budgetary pfO\'BIOﬂS for thelr conservation should be
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prepared In consultation with State Forest and Wikdlife Dopartment and details furnished. Necessary
allocation of funds for Implementing the same should be made ds part of the project cost.

19) Proximity to Areas declared as ‘Critically Polluted’ or the Project areas likely to come under the "Aravali
Range’, {attracting court restrictions for mining operations), should also be indicated and where 50
required, clearance certifications from the prescribed Authodities, such as the SPCB or State Mining
Department should be secured and furnished to the effect that the proposed mining activities could be
considered.

20) R&R Plan/compensation detalls for the Project Aflected People (PAP) should be fumished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettiement Policy should be kept
In view. In respect of 5Cs /STs and other weaker sections of the saciety in the study area, a noed based
sample survey, family-wise, should be undertaken to assess thelr requiremants, and action programmes
prepared and submitted accordingly, Integrating the sectoral programmes of line departments of the
State Government. It may be clearly brought out whether the village(s) located in the mine lease area
will be shifted or not. The Issues relating to shifting of village(s) including their R&R and socic-economic
aspects should be discussed in the Report.

21) One season (non-monsoon) [Le. March-May (Summer Season); October-December (post monsoon
season) ; December-February (winter season)]primary baseline data on ambient air quality as per CPCB
Notification of 2009, water quality, nolse level, soil and flora and fauna shall be collected and the AAQ
and other data so complled presented date-wise [n the EIA and EMP Report. Site-specific meteorclogical
data should also be collected, The location of the monitering statioas should be such as to represent
whaole of the study area and justified keeping in view the pre-dominant downwind direction and location
of sensitive receptors. There should be at least one monitoring station within 500 m of the mine lease in
the pre-dominant downwind direction. The mineralogical composition of PM10, particulardy for free
silica, should be given.

22} Alr guality modeling should be carried out for prediction of iImpact of the project on the air quality of the
grea. 1t should also take into account the impact of movement of vehicles for transportation of mineral.
The details of the model used and input parameters used for modeling should be provided. The air
quality contours may be shown on a location map clearly indicating the location of the site, lecation of
sensitive receptors, if any, and the habitation. The wind roses shawing pre-dominant wind direction may
also be Indicated on the map.

23] The water requirement for the Project, its availability and source should ba fumished. A detailed water
balance should also be provided. Fresh water requirement for the Project should b indicated.

24) Necessary dearance from the Competent Authority for draw! of requisite quantity of water for the
Project should be provided.

25) Description of water conservation measures proposed to be adopted in the Project should be given.

26) Detalls of ralnwater harvesting proposed in the Project, if any, should be provided,

27) impact of the Project on the water quality, both surface and groundwater, should be assessed and
necessary safeguard measures, If any required, should be provided.

28) Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.

29) Necessory data and documentation in this regard may be provided. In case the working will intersect
groundwater table, a detailed Hydro Geologlcal Study should be undertaken and Report furnished. The
Report inter-alia, shall Include detalls of the aquifers present and Impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working below ground water
and for pumplng of ground water should also be obtalned and copy fumished.

30) Detalls of any stream, seasonal or otherwise, passing thraugh the lease area and modification / diversion

proposed, if any, and the Impact of the same on the hydrology should be brought out.

31) Information on site elevation, working depth, groundwater table etc. Should be provided both In AMSL
and bgl, A schematic diagram may also be provided for the same,

32) Atume bound Progressive Greenbelt Development Plan shall be prepared In o tabular form (Indicating
the linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the
same will have 1o be executed up front on commencament of the Project. Phase-wise plan of plantation
and compensatory afforestation should be chaned clearly indicating the area to be covered under
plantation and the species to be planted. The detalls of plantation already done should be glven.The
plant specigs selected for grean belt should have greater ecological value and should be of good utllity
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value to the local population with emphasis on local and native species and the species which are
tolerant to pollution,

33) tmpact on local transport infrastructure due (o the Project should be Indicated. Projected increpse In
truck traffic as a result of the Project In the present road network (Including those outside the Project
area) should be worked out, indicating whethar It Is capable of handling the Incremental load.
Arrangement for improving the Infrastructure, If contemplated (including action to be taken by other

agencles such as State Government) should bo covered. Project Proponent shall conduct Impact of

Transportation study as per Indlan Road Congress Guidelines.

34) Detalls of the onsite shelter and facilities to be provided to the mine workers should be included In the
EIA Report.

35) Conceptual post mining land use and Reclamation and Restoration of mined out areas with plans and
with adequate number of sections) should be given in the EIA report.

36) Occupational Health impacts of the Project should be anticipated and the proposed preventive measures
spelt out in detail, Details of pre-placement medical examination and perlodical medical examination
schedules should be incorporated In the EMP, The project specific occupational health mitigation
measures with required facilities proposaed in the mining area may be detalied.

37) Public health Imphications of the Project and related activities for the population in the impact zone
should be systematically evaluated and the propesed remedial measures should be detailed along with
budgetary allocations.

38) Measures of socio economic significance and influence to the local community proposed to be provided
by the Project Proponent should be Indicated. As far as possible, quantitative dimensions may be given
with time frames for implementation.

39) Detwlled environmental management plan (EMP) to mitigate tha envitonmental impacts which, should
inter-alia Indude the impacts of change of land Use, loss of agricultursl and grazing land, i any,
occupational health Impacts besides other Impacts specific to the proposed Project.

40) Public Hearing points raised and commitment of the Project Proponent on the same along with time
bound Action Plan with budgetary provisions to implement the same should be provided and also
incorporated In the final EIA/EMP Report of the Project. |

41) Details of Iitigation pending against the project, if any, with direction /order passed by any Court of Law
against the Project should be given, |

42) The cost of the Project (capital cost and recurring cost) a5 well as the cost towards implementation of
EMP should be clearly spelt out,

43) A Disaster management Plan shall be prepared and Included in the EIA/EMP Report.

43) Benefits of the Project if the Project is Implemented should be speft aut. The benefits of the Project shall
clearly indicate environmental, soclal, economic, employment potential, etc.

45) Besides the above, the below mentioned general points are also to be followed:

8) Executive Summary of the EIAJEMP Report

b) All documents to be properly referenced with index and continuous page numbering.

¢) Where data are presented in the Report especially in Tables, the peciod in which the data were
collected and the sources should be indicated.

d) Project Proponent shall enclose all the analysis/testing reports of water, air, soll, noise elc,
using the MoEFS&CC/NABL occredited laboratories. All the origingl IMMBMW feports
should be avallable during appraisal of the Project.

¢) Where the documents provided are in a language other than English, an English transiation
should be provided.

f) The Questionnalre for environmental appralsal of mining projects as devised earfller by the
Ministry shall also be filled and submitted.

g) While preparing the EIA report, the instructions for the Propanents and instructions for the
Consultants Issued by MoEF&CC vide O.M, No. J-11013/41/2006-1A.11(1) dated 4th August, 2009,
which are available on the website of this Ministry, should be followed,

) Changes, If any made In the basic scope and project parameters (as submitted in Form-l and
the PER for securing the TOR) should bé brought to the attention of MoEF&CC with reasons for
such changes and permission should be sought, as the TOR may also have to be altered, Post
Public  Hearing changes In structure and content of ‘the draft EIA/EMP (other than
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modifications arlsing out of the P.H, process) will entall conducting the PH again with the

revised documentation,
1) As per the ¢lreular no. J<11011/618/2010-1A11{1) dated 30,5.2012, cortified roport of the status

of compliance of the conditions stipulated in the enviranment clearance for the existing
operations of the project, should be obtained from the Regional Office of Ministey of
Enviconment, Forest and Climate Change, as may be applicable.

1) The EIA report should also Include: (1) surface plan of the area Indicating contours of main

topographic features, drainage and mining area, (i) geological maps and sections and (i)
sections of the mine pit and external dumps, Il any, clearly showing the land features of the

adjoining area,
The final EIA report after incorporation of putilic heating observations/comments should be

submitted to the committee for further consideration of the matter.

You are advised to submit the EIA-EMP report Incorporating recommendations of public hearing for

further consideration of the matter as per procedure lald down In the Gazette Notification SO 1533() dawd
14.09.2006 as amended. The matter will not be considered pending till your reply or EIAJEMP report is

received.

L;..ﬁ.l ol

This s Issued with the appraval of competent authority,

&
‘Deputy Director, Dok, UP &
Nodal Officer, SEIAA, UP

. .. _‘4 - A t*-"
necessary action to -

nd

1. The Principal Secretary, Depa rtment of Environment, Forest and Climate Change, Government of

2

N A

Uttar Pradesh, Lucknow (email — soenvups@redifimall.com)

Joint Secretary, Ministry of Environmant, Forest and Climate Change, Gavernmant of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhl-110003 (email -
sudhear.ch@gov.in) |

Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Enviconment, Farest
and Climate Change, Kendriya Bhawan, 5th Floor, Sector “HY, Aligan], Lucknow -~ 226020 (email -
roce.lko-mel@®nic.in)

District Magistrate, Bhadohl,

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomtl Nagar, Lucknow-226010 (emall - ms@uppch.com)
Copy to Web Master for uploading on PARIVESH Portal,

Copy for Guard File. /

(Shruti Shukla)
Deputy Director, DoE, UP &
Nodal Officer, SEIAA, UP
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Annexure No- R/16

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

198330/UPPCB/Varanasi(UPPCBRO)/CTO/both/BHADOHI/2023 Date: 29/12/2023
To,
M/s
GIRDHARI PRASAD PATHAK e )
“Riverbed Ordinary sand mining” having lease area- 4.047 ha along Application Id-
river Ganga at Gata no/Araji no.-30 at Village-Purwa, Tehsil- 23849747 |
Gyanpur, District- Bhadohi, U.P. | -

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GIRDHARI PRASAD PATHAK located at “Riverbed Ordinary sand
mining” having lease area- 4.047 ha along river Ganga at Gata no/Araji no.-30 at Village-Purwa,
Tehsil- Gyanpur, District- Bhadohi, U.P.. subject to the provisions of the Water Act, Air Act and the

orders that may be made further and subject to following terms and conditions :-
1. ‘This CCA GIRDHARI PRASAD PATHAK granted for the period from 12/12/2023 to 31/12/2025 and

valid for manufacturing of following products.

—

S  |Product Quantity Unit
No

| |Mineable Reserve _ |1.21410 _ Cubic Meters/Year |

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Treatment facility | Discharge point

Septic Tank No Trade Effluent
is allowed to
Discharge

Kind of Effluent | Quantity(KLD)
Domestic 01 KLD

—— — I e

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

I S.No. ‘ Parameter I Standard I

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

(® scanned with OKEN Scanner

(& Scanned with OKEN Scanner



105
765

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. |

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

m Parameters |Standards
- OH As per E(P)A Rules, 1986
L BOD (mg/L As per E(P)A Rules, 1986
3 TSS (mc¢ As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
MPN/100m| ———

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Ai-r_ Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

1 Dust
Emission
During
Manual |
| Mining |
Transportati
on and
Loading/unl
oading of
Minable
Reserve

1 | Particulate | As per E(P)A
Matter Rules, 1986

Emmission Quality Standards

Stack no Parameters Standards
Particulate Matter |As per E(P)A Rules,
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

1ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m,

Industrial
Area

Silence
Zone

Commercial | Residential
Area

Standards for
Noise level in

db(A) Le
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| Day |Night| Day [Night| Day |Night| Day |Night

Time | Time | Time | Time | Time | Time | Time | Time
75 | 70 | 65 | 55 | 55 | 45 | s0

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.,

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8 Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.
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11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement elc. or any change in effluent discharge
point or emission point |

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for production capacity Riverbed Ordinary Sand Mining at Gata no/Araji no-30,
Leased Area 4.047 Ha (Production-Riverbed Ordinary Sand - 1,21,410 Cubic Meter/Annum, Village-
Purwa, Tehsil- Gyanpur, District- Bhadohi, U.P. by Shri Girdhari Prasad Pathak.

2. The Project Proponent shall arrange the facilities to treat the domestic effluent either by septic tank or
provide any mobile toilet facility. In no case proponent is allowed to discharge ant trade effluent from the

lease area.
3. The Project Proponent shall install water sprinkling at different dust emission sources like mining area, by

transportation and loading/unloading of sand.

4. The validity of this CTO is upto 31.12.2025 or valid with the validity of current mine plan or current lease
period whichever is earlier. After this period this CTO will become null and void.

5. The all conditions mentioned in the environmental clearance 1ssued by SEIAA vide. EC23B001UP122625
dated 08.12.2023 shall prevail.

6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

7. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

8. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent
dust emission.

12. Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
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16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. | R A M Digitally signed

by RAM KARAN

Date: 01.
S ARAN orzaygmace 30

Regional Officer, U.P. Pollution Control Board, Varanasi for information and necessary action.

Copy to:

Chief Environmental Officer, Circle-6

R A M Digitally signed

" by RAM KARAN

KARAN /- Rua240110

17:15:03 +05'30°
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in; Web Site: www.uppcb.in
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Annexure No- R/18
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State Level Environment Impacl Assessment Authority, Uttar Pradesh

Directorate of Emrlmnmml»U-H

Phore ; 914522-2504 541, Fax:91 -522-2300 343
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Copyof EC transferred

Annexure No- R/19

To, Fomall : docuplho®yahos.com
&'—-‘ Shri Rana Pratap Singh, i’-’tﬁﬂmmmmm
& s/o Shri Gajrajsingh,
Ram Balanpur, Jangl Gan),
8/ J 3-/ :1, Gyanpur, Bhadohl, U.P,
" Sub: Yransfer o ECIssuod wide lotier no. 516/Paryn(DEAC/DEIAAL/2018 datéd 02.07.2012
Dear Sir,

Please refer 10 your lattnr doled 22-09-2021 sddressed to the Chﬁlrmm, SEIAA, Directarate

of Environment, U.P., Lucknow on tha subject as sbove. The case was considered in SEIM mesting

heid on 30-09-2021.

SEIAA gone through latter of Shrl Rana Pratap Singh, dated 22.09.2021 regarding transfer of
Enviranmental Clearance to the above project issued vide letter no, 516/Parya|DEAC/DEIAA)/2018
dated 02.07.2018. SEIAA gane through file and documents and noted that the Enviranmental
Clesrance was Issued 1o M/s Laiira Bulldcon Pyt Ltd Sml. Roapa Mishra W/o Vishnu Kuenar Mishra,
69, anandlok near Kamla Neharu College Andrews Ganj, Deience Colony, South Deihi, Delbi. SEiAR
noted that the previous lease Issued to Smt. Roopa Mlshra. vide lette#r no. 423/Knanijfbalu/e-
nivida/seh-¢-nilami dated 08.05.2018 lar a pariod of 5 years was cancelled vide DM, Bhadohi order
no. z&wﬁhanlnliplklzo-n dated 28.04.2021 and another LOI was Issued to Shri RanaPratap Singh,

$/o Shri Gajrajsingn, Ram Balanpur, JangiGanj, Gyanpur, Bhﬂdnhl vide letierno. 415/Khanij/balu/E-

nivida/seh-¢-nllami/2021 dated 15.09,2021 for 1,231,410 m’ capacity per annum, Hence SEIAA-

agreed to transfer Envircnmental Clesrance issued vide Jetter no. 516/Parya(DEAC/DEIAA})/2018
dated 02.07.2018 for ane year only from W./s laliry Bulldcon Pvt. Ltd. Smt. Roopa Mishra W/o
Vishnu Kumar Mi;hra, 69, Anandlok noar Kamta Nehary Colluge Andrews Ganj, Defence Colony,
South Delhi, Delht to Shri R:nn Pr.lup Singh, an shel Gajrajsingh, Ram ﬂ-llanpur Jangi Ganj,
Gyangur, Bhadohl far 1,21,410 m® capacity, adding some specific cundlﬂnnm Ar¢a mantioned (n the
previous EC is being transforred only. iIf there is a change In geo-coordinates of the area then EC
will be null and void, SEIAA added the following speclfic condition:-
= Geo-coordinates of the prpvlnus lease :huull:l be subiitted within one month.

2. Directlons/suggestions glven during public hearing and cummmmnt made by the prnjact -

proponent should be strictly complied,

3. A cerntificate from Forast Department shull be obrained thnt no focest land 1s lnvolud in
mining or a5 a route and if forest land is Involved the. rﬂntt pmpo qnt shall ohq,ln forest
‘ Eleararice and permission of Central and styte-Gove men} prthqs of Forest

4 Pu!:vntlnnl Act; 1980 and tuhmlt, bafnrq.the start of mrk. .ti ]
.m &, "The Ing leas¢ holders shall, ofter mslng mining pparuhanvuqdenake ri-m’uslng the
o miningarea and any other area which mo\{*have Qeen disturbedidue toltheir mining
activities and restore the land to a conditigmavhich is fit for growth of fodder,'flora fauna

I e i .

5. Rapi'mtshrmnt study, duly dpproved by the compaetent authority for approving DSR [or the
district should be submitted within one year. ln the absence of replenishmgnt study
kaeplng In mind various arders issued by Hon'ble NGT and dmlopment works in the State
ECIsaccorded for a period of one year, N

V -3
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Copy of EC transferred

Tranater of K5 lasund vide lexier ne, 520/0novn(REALLORIAAN/ 2040 dated 072,07, 2540

6. If the proposed project 15 situated In notiled arca of ground water extraction, .

creation of new wells for ground water extraction is not allowed, raqulil'amt'm of frash
water shall be met from alternate water sources other than grounc water or iegally valid

cource and permission from the competent authority shall be obtained to use it. .

. Project Proponent sheuld submit action plan for carrying out plantation at least @1,000

plants / ha of lease area. In this case. PP should prepare a plan, tuly approved eitner by
Forest Department or Horticullure Department, for planting at least 4,000 plants, either on
government land or community land, within a periphery-of 5 km from the II:u:rvurn:lar‘/ of'the
lease area along with provision for maintenance for 5 years. Survival of plants should not
be less than the survival rate notified by Uttar Pradesh Forest Depariment ctherwise it will
be treated as violatlon of EC candition.

Rest all the content of Environmental Clearance letter no. 516/Paryz(DEAL/
DEIAA)/2018 dated 02.07.2018 shall remain same.

There will be no second transfer of this EC, &

e

\EIAA-EC/2020 dated: As above

Copy, througk email, for information and necessary action ta—
1. f Er

The Principal Secretary, Department of Environment, Forest and Climate Change
G?vemmeut of Uttar Pradesh. Lucknow (emall -:;mmgdiﬁﬁgit.cw_} ;
Joint-Secretary, Ministry of Environment, Forest and Climate Changs, Government o7 Ind'a.
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delni-210C03 {&ma'il
~sudheer.ch@gov.in) | '
Deputy Director General of Forests (C), Integrated Regional Office,
Forest and Climate Change, Kendriya Bhawan, 5th Floor,

226020 (email ~ rocz.lko-mef@nic.in)
Director, Geology & Minjng, Uttar Pradesh, Khani) Bhawan 27/8. R M

4 ' a . - L
Lucknow-226001 (email - ﬂsmmgun@gmqi! com) & ROy Ram Mohut B —
District Magistrate, Bhadohl, Uttar Pradesh.

Member Secretary, Uttar Pradesh Pollution Cuntrol B
. » Board, TC-12v, 1 3hawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email = me @y S ——

Minisiry of Envirenmens,
Sector “H", Aliganj, Lucknow -

Copy to Web Master for uploading on PARIVES -
P .
Copy _fa( _§ U _Erd_Fllg. ’ — /
‘ /
(Ajay Kumar Sharma)

Member Sccretary, SCIAA
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piSTRICT LEVEL ENVIRONMENT IMPACT ASSESSMENT APPRAISAL AUTHORITY
DISTRICT BHADOHI, UTTAR PRADESH

Office of Chairman DEIAA / District Magistrate

New Collectorate Sarpataha, Gyanpur,
Sant Ravidas Nagar, Bhadohl - 221304 U.P

Phone: 05414.251578

10,
M/s Lalira Buildcon Pwt, Ltd.

Smt. Rupa Mishra,
W/o Sh. Vishnu Kumar Mishra,
R.0- 69, Anand Lok near Kamla Nehru Cnllegu Andrewsganj,

Defence Colony, South Delhi, Delhi

Ref. No-S1&  /Parya/DEAC/DEIAA/2018 Date 52./473/2018

sub: Environmental Clearance for Sand Mining Project at Gata No. 103, Village-lbrahimpur, Tehsil-
Gyanpur, Bhadohl Uttar Pradesh (Area- 4.047 ha.)

Dear Sir,
Please refer to your application/letter dated 15-06-2018 addressed to the Member Secretary,

DEAC/New Collectorate, Bhadohi, U.P. The District Level Expert Appraisal Committee considered the
matter in the meeting held on dated 15-06-2018.

A presentation was made by the representative of the prr.uect proponent along with their
consultant M/s Fulgro Environmental & Engineering Services India Pvt. Ltd. The proponent, through
the documents submitted and the presentation made, informed the committee that:

1.  The environmental clearance is sought for Sand Mining Project at Gata No. 103, Village-
Ibrahimpur, Tehsil- Gyanpur and Distt-Bhadohi (Area- 4,047 ha.)

2 As per Form-1M and presentation made, collection of 1,21,410 cu.m./year of sand mining is
proposed from lease area of 4,047 ha. e

3, Mining Lease area was granted to the applicant organization M/s Lalira Buildcon Pvt. Ltd.
Prop. Smt. Rupa Mishra, for a period of 05 years.

e ] During operation the maximum no, of workers will not be more than 26 and that they will
work for 225 numbers of working day.

5. The mining plan has been prepared by Sri Harlsh Chandra, M.sc.(Geology) & duly Approved
by Directorate of Geology & Mining U.P. vide letter no 489/Mining Plan/2018 dated
05-06-2018.

- Mining will be opencast type and will be carried out manually or semi mechanised.

7. The water requirement will be limited to 5,0 KLD {Domestic purpose 1.0 KLD and for dust
suppression wlill be around 1.0 KLD & 3.0 KLD for plantation) will be supplied from the dug
wells/bore wells from nearby villages.

8. The ultimate depth of mining will be restricted to 3.0 meter/water table, whichever Is less.

/9. = The mining would be restricted to unsaturated zone only above the phreatic water table and
will not intersect the ground water table at any point of time.

710. == The mining operation will not be carried out in safety zone of any bridge or embankment or
in eco-fraglle zone such as habitat of any wild fauna,

s 11...2No earth is to be excavated only sand shall be removed.

12. There is no litigation pending In any court regarding the project.

13. This project does not attract any of the general conditions applicable on mining projects
specified In EIA Notification 14/09/2006.

14.  The project proposal fall under category 1(a) of EIA Notification, 2006 (as amended).
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Based on the recommendations of the District Level Expert Appraisal Committee (meeting held

on 15-06-2018) on the above sald project, the District Level Environment Impact Assessment

Authority (meetings held on dated 15-06-2018) has decided to grant the Environmental

Clearance to the title project for collection of 1,21,410 cu.m./year Is proposed from mining lease

area 4.047 ha subject to elfective Implementation of the following General Conditions and

specific conditions:
General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

8. Any addition of the mining area, change of Khasra numbers, enhancement of capacity,
change in mining technology, modernization and scope of working shall again require
prior environmental clearance as per EIA notification, 2006.

4. No change In the calendar plan including excavation, quantum of mineral and waste shall
be made.

S. Mining will be carried out as per the approved mining plan. In case of any violation of
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

6. Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, $0O,, NO, monitoring. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly up loaded on the company's website and also displayed at
website.

7. Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Regional office, MoEF, Gol, Lucknow and the State Pollution Control Board /Central
Pollution Control Board once in six months.

8. Ambient air quality at the boundary of the mine premises shall confirm to the norms
prescribed in MoEF notification no. GSR/826(E) dt, 16.11.09,

9. Fugitive dust emissions from all the sources shall be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points shall be
provided and properly maintained., |

10. Measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc. shall be provided with ear
plugs / muffs and health records of the workers shall be maintained.

11. Industrial wastewater (workshop and waste water from the mine) should be properly
collected, treated 50 as to conform to the standards prescribed under GSR 422 (E) dated
19th May, 1993 and 31st December, 1993 or as amended from time to time. Qil and grease
trap shall be installed before discharge of workshop effluents.

12, Personnel working in areas shall be provided with protective respiratory devices like
mask and they shall also be imparted adequate training and information on safety and
health aspects,

13. Special measures shall be adopted to prevent the nearby settlements from the
impacts of mining activities.

14. The transportation of the materials shall be limited to day hours time only.

‘15. Provision shall be made for the housing the labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, maobile toilets, safe drinking
water, medical health care, créche etc. The housing may be in the form of temporary
structures to be removed after the completion of the project.

16. A separate Environmental Management Cell with sultable qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

17. The Project Proponent shall inform to the Reglonal Office, MoEF, Gol, Lucknow and
State Pollution Control Board regarding date of financial closures and final approval of the
project by the concerned authorities and the date of start of land development work.
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LG A Sand Mintng Project at Gata No, 100, Villags « btalioy R Tahisdl Gyeopue & Disty. Bhadaly (Azea: 4.047 ha.)

18, The tunds earmarked  Tor enviconmental  protection measures shall be kept in separate
account and shall not be diverted Tor other purpose. Year wise exponditure shall be
reported to the Reglonal Oftice MoEl, Directorate of Environment (U.P), Gol, Lucknow and
State Pollution Control Roard.

19. The Reglonal Olftice, MoLl, Directorate of Envieconment (U.P), Gal, Lucknow and State
Pollution Control Board shall monitor compllance of the stipulated conditions. A complete
sot a documents Including Fovironment Impact  Assessment  Report, Environmental
Management Plan, Public hearing and other documents Iinformation should be glven 10
Reglonal Oftice of the MoLF, Direclorate of Environment {U.P), Gol, Lucknow and State
Pollution Control Board

20. A copy of the environmental clearance shall be submitied by the Project Proponent to the
Heads of the Local Bodles, Panchayat and Municipal Bodles as applicable in the matter,

21. The Project Proponent shall advertise at least In two local newspapers widely
cireulated, one of which shall be In the vernacular language of the locality concerned,
within 7 days of the Issue of the clearance letter Informing that the project has been
accorded environmental clearance and a copy of the clearance letter Is avallable with the
District Level Environment Impact Assessmunt Authority (DEIAA).

22. The Project Proponent has Lo submit half yearly compliance report of the stipulated prior
environmental clearance terms and conditions In hord and soft copy to the DEIAA
Bhadohl, U.P. On 1st June and 1st December of each calendar year.

23. The DEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environment protection.

24. Conceallng factua! data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result In withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

X Mining will be carried out strictly according to the approved mining plan.

River water Sprinklings should be used for dust suppression,

e X
3.  Approach road should be made motorable,
4. Plantation Is to be made all along the approach road. As committed 150 trees should be

planted at haulage road sides and nearby mine site,

5.  Detall of works under CSR which has to be executed as above Is to be submitted with an
affidavit to the District magistrate / Chief Development officers, Bhadohl, U.P.

6. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers. Copy of Receipt shall be
produced to the Directorate of Environment along with the compliance report.

7.  Abuffer/sale zone shall be maintained from the habitation as per mining guidelines.

8. This environmental clearance does not create or verlly any claim of applicant on the proposed
site/activity.

9,  This environmental clearance shall be subject to valld lease In favour of project proponent for
the proposed mining proposals. In case, the project proponent does not have a valld lease, this
environmental clearance shall automatically become null and vold.

10. The Environmental clearance will be co-terminus with the mining lease period.

11, A comprehensive EIA Including mining areas within 15 K.M. to assess impact of the mining
pctivity on the surrounding area shall be undertaken and report submitted to this Authority
within one year. |

12, No two pits shall be simultaneously worked |.¢ before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

13. Alter exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation works In the exhausted pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible during the first year of mining operations in
the next plt. This process will follow il the last pit Is exhausted. Adequate rehabilitation of
mined plt shall be completed before any new ore bearlng area Is worked for expansion.

14, Adequate buffer zone shall be maintalned between two consecutive mineral bearing deposits,

15, Sprinkling of water on haul roads to control dust will be ensured by the project

proponent.
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16. Green belt development shall be carried out considering CPCB guidelines including

selection of plant specles and In consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of afforestation programme besides tree plantation.
The company shall involve local people for plantation programme, Details of year wise
afforestation programme Including rehabllitation of mined out area shall be submitted to
the Reglonal Office, MoEF, Directorate of Environment (U.P), Gol Lucknow, every year.
Blast vibrations study shall be conducted and a observation report submitted to the
Regional office, MoEF, Directorate of Environment (U.P), Gol, Lucknow and UPPCB within six
months. The report shall also include measures for prevention of blasting associated impact on
nearby houses and agricultural fields.
Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the day time only.
Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site,
Maintenance of village roads used for transportation of minerals are to be done by the
company regularly at its own expenses. The roads shall be black topped.
Rain water harvesting shall be undertaken to recharge the groundwater source.
Status of implementation shall be submitted to the Regional Office, MoEF, Gol,Lucknow
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year. _
Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried out
at the dump slopes, Dumps shall be protected by retaining walls.
Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. Adequate number of
Check Dams and Gully Plugs shall be constructed across seasonal/perennial nullahs, if any
flowing through the ML area and silts arrested. De silting at regular intervals shall be carried

OuUL
Garland drain of appropriate size, gradient and length shall be constructed for both mine pit

and for waste dump and sump capacity shall be designed keeping 50% safety margin over
and above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide adequate retention period to allow
proper settling of silt material. Sedimentation pits shall be constructed at the carners of the
garland drains and de silted at regular intervals,
Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall
be regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow and U.P.Pollution Control Board regularly. Further, monitoring points shall be located
between the mine and drainage In the direction of flow of ground water shall be set up and
records maintained.
Fugitive dust generation shall be controlled, Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities
located nearest to sources of dust generation as applicable) and records submitted to the
Regional Office, MoEF, Gol, Lucknow and U,P.Pollution Control Board regularly.
Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with
other parameters.
Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of mineral/dust takes place.
Occupational health and safety measures for the workers including identification of work
related health hazards, training on malaria eradication, HIV, and health effects on exposure to
minera) dust etc. shall be carried out. Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained Including health records of the
workers. Awareness programme for workers on Iimpact of mining on their heaith and
precautionary measures like use of personal equipment’s etc. shall be carried out periodically.
Pace 4 of 6
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Review of lmpact of varlous health measures shall be conducted followed by follow up action
wherever required.

The project proponent will ensure for providing employment to local people as per
requirement, necessary protection measures around the mine pit and waste dump and garland
draln around the mine pit and waste dump.

Top soll / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of
mined out area, Top soll shall be separately stacked for utilization later for reclamation and
shall not be stacked along with over burden.

Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active
for long perlod, The maximum helght of the dump shall not exceed 20 m, each stage shall
preferably be of maximum 10 m and overall slope of the dump shall not exceed 35°. The OB
dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
specles to prevent eroslon and surface run off.

Monitoring and management of rehabllitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office,
Ministry of Environment & Forests, Gol, Lucknow and U.P.Poliution Control Board on Six
monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
indlan Bureau of Mines. |

Permission for abstraction of ground water shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried
out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year i.e.
premonsoon (April - May), monsoon (August), post monsoon (November) and winter (January)
and the data thus collected shall be regularly sent to MoEF, Central Ground Water Authority
and Regional Director, Central Ground Water Board.

The waste water from the mine shall be treated to conform to the prescribed standards
before discharging in to the natural stream. The discharged water from the Tailing Dam, if
any shall be regularly monitored and report submitted to the Reglonal Office, Ministry of
Environment & Forests, Gol, Lucknow, Central Pollution Control Board and the State Pollution
Control Board.

Hydro geological study of the area shall be reviewed by the project proponent annually.
In case adverse effect on ground water quality and quantity |s observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on ground
water is Implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vebicles used for
transportation of minerals and others shall have valid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments, The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the course of transportation, No overloading of minerals for
transportation shall be committed. The trucks transporting minerals shall not pass through wild
life sanctuary, If any In the study area.

Prior permission from the Competent Authority shall be obtained for extraction of ground
water, if any.

A final mine closure plan, along with detalls of Corpus Fund, shall be submitted to the Regional
office, Ministry of Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5
years In advance of final mine closure for approval.

Project Proponent shall explore the possibllity of using solar energy where ever possible.
Commitment towards CSR has to be followed strictly.

Regular health checkup record of the mine workers has to be 'maintained at site in a proper
reglster, It should be made avallable far inspection whenever asked. |
Project Proponent has to strictly follow the direction/guidelines Issued by MoEF, CPCB
and other Govt, Agencles from time to time.

The blasting will be done only after getting the permission from the Mining Department,
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You shall also ensure that the proposed site is not 3 part of any no-development 2one as
vquired/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the praposed
site, this clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The DEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of DEIAA/MoEF. DEIAA may impose additional environmental

conditions or modify the existing ones, if necessary.
This is to request you to take further necessary action in matter as per provisions of Gazette

Notification No. 5.0.237 dated 15/01/2016, as amended and send regular compliance reports to the
authority as prescribed In the aforesaid notification.

Me 24

DEIAA, dohi, UP
MLHMMMJPawa/DEAC/DEIM/ZOIB Dated: [/ /2018
Copy for Information and necessary action to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhl.
3. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow,
Directorate of Environment, Uttar Pradesh, Vineet Khand-1,Gomti Nagar, Lcknow.

=

Khand, Gomti Nagar, Lucknow.

Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

4

W,

Me
DEIAR,

NSy,

The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

adohi, UP
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Annexure No- R/20

"Uttar Pradesh Pollution Control Board
Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

I‘hum.hﬁz 2?2[]323 2720831, Fax:0522-2720764, Fmail: mfu{?uuppcb in, Website: www, uppcb com

————— e —

176242/UPPCB/V arnnasi(UPPCBRO)/CTO/both/BHA DOHI/2023 ' Date: 15/02/2023

To,
M/s
SAND MINE e
Gata No-103 Village- Ibrahimpur Teh-Gyanpur Dist- Bhadohi Application Id-
U.P.,,BHADOHI,221401 19604804|

Consolidated Consent to Operate and Authorisation hereinafter referred'to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SAND MINE located at Gata No-103 Village- Ibrahimpur Teh-Gyanpur
Dist- Bhadohi U.P.,.BHADOHI,221401. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following ferms and conditions :-

1. This CCA SAND MINE granted for the period from 25/01/2023 to 31/12/2024 and valid for
manufacturing of following products.

S  |Product . Quantity Unit .
No : . I
] Mineable Reserve 121410 Cubic Meters/Year |

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facili& | Discharg;e Eoint \
Domestic 01 KLD l Septic Tank No Trade Effluent

is allowed to

. ’ _ - Discharge |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the manf.imum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

N\

‘ S.No. | Parameter r Standard I

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
disnatched immediatelv.
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[

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained,
continuously so as to achieve the quality of the treated sewage to the following standards.

Standards

pH | AsperE(P)A Rules, 1986
BOD (mg/lL.) .
1TSS (ma/l.) __As per E(P)A Rules, 1986 e
Fecal Coliform ‘As per E(P)A Rules, 1986
 (MPN/100ml) *

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to gencration of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

1S No. Air Type of fuel| Stack no ’ Control Height of
. Pollution e i . Device | = Stack

Source

1 | Dust 1 Particulate | As per E(P)A

Emission Matter Rules, 1986
During
Manual ,

Mining
Transportati
on and
Loading/unl
oading of
Minable
Reserve

Emmission Quality Standards

Stack no __I_ Parameters Standards

1 Particulate Matter |As per E(P)A Rules,
L e 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other seurce(s) should be centrolled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: {from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leqg
Day | Night Day | Night
— Time | Time Time | Time | Time
53 1 45 | 50 40
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of.the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at- URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. |

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of cfficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or 18 apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the €J days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
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12. The Board reserves the right to revoke/addfmodi%? any stipulated condition issued along with CCA; as

may be necessary.
Specific Conditions:-
1. This consent is valid for production capacity Sand Mining at Gata no.- 103, Area 4.0470 Ha (Production-

Minable Reserve- 121410 Cubic Meter/Annum), Village-lbrahimpur, Teh-Gyanpur, Dist-Bhadohi U.P by
Shri Rana Pratap Singh.

2. The Project Proponent shall arrange the facilities to treat the domestic effluent either by septic tank or
provide any mobile toilet facility. In no case proponent is allowed to discharge ant trade effluent from the
lease area.

3. The Project Proponent shall install water sprinkling at different dust emission sources like mining area, by
transportation and loading/unloading of sand.

4. The validity of this CTO is upto 31.12.2024 or valid with the validity of current mine plan or current lease
period whichever is earlier. After this period this CTO will become null and void.

5. The all conditions mentioned in the environmental clearance issued by SEIAA vide letter No.-
516/Parya(DEAC)/DEIAA/2018 dated 20.07.2018 shall prevail.

6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

7. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

8. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 19806.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent
dust emission.

12. Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)
13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control Board
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and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.
18. Industry shall comply with the relevant provisions of Environmental Laws.

19. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law. '

20. 1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAM Digitally signed by
RAM KUMAR SINGH
KU MA R Date: 2023.02.15

| SINGH 17:32:26 -08'00"
Chief Environmental Officer, Circle-6
Copy to:

Regional Officer, U.P. Pollution Control Board, Varanasi for information and necessary action. _
RAM KUMAR Qoo ined by RAM
N H Date: 2023.02.15

Chief Enviroumental CffiCéE Ciitle-6
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sanctuary and aquatic life at Prayagraj, Mirzapur and Sant Ravidas nagar Bhadohi by large scale illegal sand
mining using heavy pokland machines dumper, tractor and motor hoats causing noise pollution. Turtle wildlife
sanctuary was carlier located at Ramnagar Kashi, Varanasi till year 2020, but with the increase in concretized
river bank, religious, tourism, commercial activities and increase in number of bouts, the Turtle sanctuary was

de-notified and shifted by demarcating 30 km area of River Ganga at Prayagraj, Mirzapur and Sant Ravidas
nagar Bhadohi, where maximum habitat of turtles was abserved.... ...

v v It view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the fuctual position and take uppropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of Integrated Regionul Office, MoEF & CC,
Lucknow, NMCG, CPCB, UPPCB and District Magistrates, Bhadohi and Mirzapur and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances af the appﬁccmf. associute the applicam
and representative of the concerned project proponents, if uny in the area, verify the factual position and take
appropriate remedial action by following due course of iaw. The Uttar Pradesh Pollution Control Board
(UPPCB) will be the nodal agency for coordination and compliance... ...."
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppceh.ing Web Site: www.uppeh.in
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Sir,
Please find the attached Affidavit on behalf of UPPCB
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